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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 31, 1992/ Chaitra 11,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)
OBITUARY REFERENCE

[English]

MR. SPEAKER: Hon. Membets, | have
to inform the House of the sad demise of one
of our former colieagues Col. Bashir Husain
Zaidi.

Col. Zaidi was a Member of the First Lok
Sabha during 1951-57. Earlier, he had been
a Member of the Constituent Assembly and
Provisional Parliament during 1947-52. He
was aisoc Member of Rajya Sabha during
1963-70 representing the State of Uttar
Pradesh.

Col Zaidi was an able parliamentarian.
He served the country in various capacities.
After being a Minister in the erstwhile State
of Rampur he rose to the high office of the
Chief Minster of that State, which position he
held for over a decade. He was closely
associated with the Aligarh Muslim Univer-
sity and the Jamia Millia, Delhi. He served as
Vice-Chancelior of the Aligarh Muslim Uni-

versity in 1956. He was a Director of the
Reserve Bank of India during 1958-63.

In recognition to his services to the
country in various fields, he was awarded
Padma Vibhushan in 1976.

A widely travelled person he was a
memberotthe Indian Delegation tothe United
Nations in 1951. He had represented the
country at various international conferences.

In the passing away of Col. Zaidi, the
country has lost an educationist, joumnalist,
administrator and an eminent pariiamentar-
ian. Col. Zaidi passed away on 29th March
1992 at the age of 94 years.

We deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our condolences to the bereaved
family.

The House may now stand in silence for
a short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while

[English}

SHRIBASU DEB ACHARIA (Bankura):
Sir, | have given a notice for the suspension
of the Question Hour today. (Inferruptions)
Yesterday, the Foreign Minister Shri Ma-
havaisnh Solanki had made a statement.
(interruptions) He had stated that he had
handed over a note. (Interruptions)
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[ Transiations)

SHRIMAT! KRISHNA SAHI (Bagusa-
rai): Mr. Speaker, Sir, democracy is being
killed. The question hour and the calling
attention are thereto keep democracy afive...
(Interruptions)... Shri L. P. Sahi's son has
been killed. The Laloo Prasad Government
should be dismissed... (Inferruptions)...
today there should be no Question Hour. He
has been murdered in a Government office.

(interruptions)
English)

SHRI BASU DEB ACHARIA: Yester-
day, while making a statement, he had
stated that he had handed over a note re-
ceived from a lawyer. {interruptions) We
want to know the name of the lawyer. (Inter-
ruptions) We want to know the contents of
the note. (Interruptions)

[ Transtation]

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, he should resign
over Bofors issue. (Interruptions)

[English)

SHRI NIRMAL KANT{ CHATTERJEE
{Dumdum): Sir, the demand from all parts of
the country is the resignation of the Foreign
Minister (Interruptions)

SHRIBASU DEB ACHARIA: Sir, this is
a very serious matter. {Interruptions) The
House must know what is happening there.
(Interruptions) The External Affairs Minister
should resign. (Interruptions) The Question
Hour should be suspended today. (Interrup-
tions) Sir, what is your ruling? (Interruptions)

[ Transiation}
SHRIMATI KRISHNA SAHI: Shri He-

mant Sahi has been killed by criminals in
Bihar.
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{Engfish]

SHRI BASU DEB ACHARIA (Barkura):
Sir, we have demanded suspension of the
question hour. (interruptions) That note
should be available. interruptions) The note
should be laid on the Table of the House. It
should be available to the Members. (Inter-
ruptions)

SHRI SRIKANTA JENA (Cuttack): Let
the Prime Minister come to the House...
(Interruptions)

MR. SPEAKER: You hear me what |
have to say first please.

(Interruptions)

MR. SPEAKER: Well, it seems that the
Members are agitated and they would lketo
discuss this matter and get a proper re-
sponse from the Government.

There are two demands before me One
demand is from Mrs Sahi who says that one
of the MLA's has been shot dead. There is a
demand from other Members.

(Interruptions)

MR. SPEAKER: | would request both
the sides to please let us continue with the
question hour. in the zero hour, you can
discuss it. Moreover, now it is agreed by the
Government to discuss this Bofors issue
tomorrow itself.

(Interruptions)

SHRI BASU DEB ACHARIA: No, no,
unlass that note is available. (Interruptions)
The Foreign Minister must tender his resig-
nation, (interruptions)

{Transiation}
SHRIMATI KRISHNA SAHI: First of all,

you may please direct the Home Minister to
make a statement... (interruptions)
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MR. SPEAKER: Kindly sit down.
{Interruptions)

MR. SPEAKER: The rule says that when
| am on my legs, all of you should sit down
and whatever | speak, you should listento it.
Youcan raise the issue of Bofors during Zero
Hour and get the response from the Govern-
ment.

(Interruptions)
[English)

SHRI LAK K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, for the last several days,
this country as well as this Parliament has
been convulsed by reports that the Govern-
ment has been trying to scuttle the Bofors
investigation. On that, it was agreed that we
will discuss them thoroughly in the House on
the 1st and perhaps in the other House on
the 2nd. But meanwhile what has happened
yesterday is shocking beyond measure. In
the statement made by the External Affairs
Minister in this House, he confessed here in
the House itself that he has handed over a
, written note given to him by a lawyer. He did
not mention the name.

It is this that has caused the present
reaction in the House. The manner in which
all sections of the House stood up to protest,
it is imperative for the Government to come
outimmediately and make amends for what
the External Affairs Minister has done.

Now, therefore, the two things should
not be linked up together. That stands by
itself and the mere fact that something is
done about what the External Atfairs Minis-
ter has confessed would not be sufficient to
silence our interest in seeing that the inves-
tigations are pursued in a proper manner.
That can be discussed tomorrow or the day
after. Taday, | think, even before anything
else is taken up, if the Government makes a
statemerit in respect of the External Affairs
Minister's statement yesterday, that would

Obituary Reference 6

perhaps make it possible for the proceed-
ings to go on properly. (Interruptions)

| would first like that the Government
must take the House into confidence about
the murder of Mr. Sahi. {/nterruptions)

[Translation)

SHRIMATI KRISHNA SAHI: Atfirst, the
Home Minister should make a statement on
this issue and intervene in it.... (Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, this is a different issue alto-
gether... (Interruptions)

[Einglish)

SHRI BASU DEB ACHARIA: We will
listen to you when this matter will be over.

[ Translation)

SHRIMAT! KRISHNA SAHI: Mr.
Speaker, Sir, | am not talking about the
Bofors issue. In Bihar, democracy is being
jeopardized and it is being killed. The Bihar
Government got him murdered. When Shri,
Hemant Sahi won the Assembly election,
the Chief Minister said that the second
Abhimanyu had born in Vaishali and he
should be slain like the Abhimanyu of the
Mahabharata and ultimately he was
killed... {/nterruptions)... My demand is that
for this...{Interruptions)

SHRIMATI RITA VERMA (Dhanbad):
The Chief Minister of Bihar used to say in
clear terms that he wouid not let the winner
candidates belonging to other parties reach
Dethi and the Legislative Assembly. Thisis a
planned conspiracy...(Interruptions)

SHRIMATI KRISHNA SAHI: Ours is a
democratic set up and this act of his is like
murdering democracy....(Interruptions)

SHRIMATIRITA VERMA: Mr. Speaker,
Sir, a conspiracy is being hatched to elimi-
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nate political criticism and opposition. Simi-
larly, during the general elections to Lok
Sabha one of the candidates Shri ishwar
Chander was murdered there. We were
threatenad that if we win elections we would
not be allowed to safely reach Delhi. They
threatened that if their opponent won they
would be thrown in the Bay of Bengal. This
matter regarding Bihar is
important... (Interruptions)

SHRIMATI KRISHNA SAHI: This issue
is related to Bihar. A discussion is required
on it. Through you, | would like to tell the
Government ...(Interruptions)... This is a
case in which an M. L. A. has been killed in
the Government officer in which he was
called. | regret to say that we will not get
justice there. He should resign at his own. in
this way, he will get anyone killed... (Inter-
ruptions). This is a question of an M. L. As
lite. He was murdered in a Government
office...(Interruptions)

SHRIMATI RITA VERMA: Both Bihar-
and Bofors should be discussed
here...(Interruptions)

[English)

SHRI SRIKANTA JENA: Sir, we are
also equally interested in the Bihar issue to
be disussed. But letthe Governmentfirst say
something about the Bofors issue. Let the
Bofors issue be settied first and then, we will
discuss the Bihar issue. (Interruptions)

[ Translation)

SHRIMATI KRISHNA SAHI: Atfirst, the
Home Minister should make a statement on
this, then there should be a discussion on it
and then only Bofors should be discussed.

(Interruptions)

SHRIMATIRITA VERMA: Nobody’s life
1s safe there. In this way, all of us be fiqui-
dated. When the Chief Minister says that he
will not let anyone reach Delhi, then what is
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the securlty of anyone’s life there? (interrup-
tions)

SHRIMATI KRISHNA SAHI: Mr.
Speakaer, Sir, at first you arange a discus-
sion on it... (Interruptions)

[English)

SHRI SRIKANTA JENA: The issue
which was raised by the Leader of the Oppo-
sition was the Bofors issue. Government
must follow it up immediately and make a
statement on it. Then, if the Congress bench
is interested to discuss the Bihar issue, we
can do so as we are aiso equally interested
in discussing the Bihar issue. But let the
Bofors issue be taken up first. (Interruptions)

MR. SPEAKER: You are a whip in the
House. When | am standing, you are ex-
pected to sit down.

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, n Bihar as many as 9000
persons have so far been killed and inspite of
that the Janata Dal 1s supporting the Laloo
Prasad Government.

MR. SPEAKER: Mr. Joshi, kindly sit
down.

{Interruptions)
[English]

MR. SPEAKER: | think both the issues
can be discussed. Before | complete my
sentencs, piease do not get up.

SHR! ATAL BIHAR! VAJPAYEE: We
are in agreement with you, Sir. (Interrup-
tions)

MR. SPEAKER: Thank you. Both Is-
sues can be discussed immediately afterthe
Question Hour is over. We will first take up
Botors issue. | think we can finish it within a
short time and then we can go to the Bihar
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issue. And Bihar issue can be discussed
extonsively.

(Interruptions)

SHRI RAM VILAS PASWAN: Bofors
issue should be taken up first, Sir. (Interrup-
tions)

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Sir, ShrimatiKrishna
Sahi came to me and informed about the
whole thing. As soon as | got this informa-
tion, | have been trying to get in touch with
the Chief Minster. For the last one hour lam
trying my best but | could not contact him. |
require information from the State Govern-
ment before we are able to discuss the
matter.

MR. SPEAKER: | will allow the discus-
sion on the matter. The reply will be given by
the hon. Home Minister after he gets the
information.

SHRI BASU DEB ACHARIA: Sir, what
about that note?

SHRI RAM VILAS PASWAN: What is
their view about Bofors? Let him clarify that
also...(Interruptions)

MR. SPEAKER: if you heard me prop-
erly, you would have been satisfied.

[Translation)

SHRI RAM VILAS PASVAN: You have
rightly said.

{Interruptions)

MR. SPEAKER: You are not even let-
ting me complete my sentence. | am telling
you that the question hour is your own hour
in which you put questions and get replies
thereof. Kindly iet it be completed. As soon
as the question hour ends, you can raise
Bofors issue and after this you can raise

another, issue. (Interruptions)

Oral Answers 10

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the Home Minister made a
statement in connection with Bihar, but why
did he not make any statement in connection
with Bofors... (Interruptions)

MR. SPEAKER: He is going to say
that...(Interruptions)

[English)

SHRI BASU DEB ACHARIA: Sir, there
is no Minister to give a clarification about that
note.

SHRI SOMNATH CHATTERJEE: The
House is agitated over the functioning of the
Govemment... (Interruptions)

MR. SPEAKER: | will aliow you immedi-
ately after the Question Hour. Con you not
wait just for 45 minutes?

Question No. 470 please.

ORAL ANSWERS TO QUESTIONS

[ Translation)
Rake Facliity for Supply of Foodgrains

*470. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of RAILWAYS
be pleased to state:

(a) the stations where facility to supply
foodgrains in hilly districts of Uttar Pradesh
through rake and piecemeal has been pro-
vided;

(b) whether the facility provided to
Kotwara railway station has been withdrawn
resulting in the shortage/crisis of rationed
foodgrains in the areas;

(c) if so, the reasons therefor;
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(d) whether Government propose fo
restore this facility;

{e) if so, the details thereof; and

(f) if not, the reasons therefor?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Dehradun, Rishikesh, Harid-
war and Kotwara are the stations which
rerve the hill districts of Uttar Pradesh for
supply of foodgrains.

(b) No, Sir.
(c) to (f). Do not arise.
[Transiation]

SHRI BHUWAN CHANDRA KHAN-
DURL: Mr. Speaker, Sir, in his reply, the
Minister has stated that the provision for
wagons has not been withdrawn. Through
you, | would like to tell the hon. Minister that
this is incorrect. The station received the last
wagon on 12.8.90 and thereatter it receved
a rake of foodgrains as recently as 18.3.92.
This is the question for which | require an
answer | had also written a lettertothe Prime
Minister in this regard and the Chief Minister
of Uttar Pradesh had personally sent a telex
to the Minister of Railways on 5 3.92, Only
then action was taken. Your answer that
wagon was provided during this period is
incorrect. With the grace of the hon. Minister
of Railways and the Food Corporation of
India the people of my constituency were
provided with 500 grams of foodgrains per
person per month for month of January and
February, which is inadequate for evenbirds.
| would like to know from the hon. Minister.

[English]
Will the Railway Minister pleased con-

firm or deny that there was no supply of
wagons from 12.8.90 till the end of the year
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and also during the entire year of 19917

SHRI MALLIKARJUN: Mr. Speaker Sir,
foodgrains are normally moved when the
Food Corporation of India places the indent.
Unfortunately, out of the 39 rakes that the
Food Corporation of india placed for the
movement of foodgrains, for Kotawara, the
indent was not there. It is true that the Chief
Minster of Uttar Pradesh and the hon.
Members have wntten to our Minister. When
the letter has reached us, we have asked the
Food Corporation of India and they have
made an indent on the 16th of March and we
have moved one rake of foodgrains which
reached Kotawara on 18.3.1992.

[ Translation)

SHRI BHUWAN CHANDRA KHAN-
DURI"Mr. Speaker, Sir, thereply giventothe
first part of my question is incorrect. My next
question is whetherthe hon. Minister is aware
of the fact that foodgrains are being moved
In open wagons resulting in excessive pilfer-
age and adulteration. Consequently, the
public, among whom these foodgrains are
distributed are made to suffer. f you are
aware of t, | would like to know, why these
things are taking place and if you are oblivi-
ous of it, and if it is country to your policies,
then does the Government proposeto put an
end to it and ensure that foodgrains are
despatched in covered wagons?

{Enghsh]

SHRI MALLIKARJUN: Normally, the
foodgrains are moved in block rakes. They
are covered wagons.

CBSE Examinations

*471. PROF. K. V. THOMAS:
SHRI SURYA NARAYAN

YADAV:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:



13  Oral Answers

(a) whether cases of copying and other
malpractices inthe CBSE Examinations held
recently in Dethi have come to the notice of
the Government;

(®) if so, the details thereof; and

{c) the steps proposed to be taken to
curb such maipractices?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). No cases of mass
copying in Delhi during the Central Board of
Secondary Education (CBSE) Examinations
1992 have come to the notice of the Govern-
ment so far. The Senior School Centificate
Examinations, 1992 of the CBSE are still in
progress. However, some cases of individ-
ual use of unfair means have been reported
which are required to be dealt with in accor-
dance with the provisions of the Examination
Bye-Laws of the Board.

{c) A decision can be taken only after
the Examinations when the magnitude and
nature of the probiem is known.

PROF.K V. THOMAS: Sir, a number of
national newspapers carried news of large
scale mal-practices, including copying, tak-
ing place in the CBSE examinations for the
Tenth standard.

Sir, the aliegations are: 1. The students
are bribing the invigilators and 2. The stu-
dents thereaten the invigilators.

By means of this, mal-practices are
taking place. Sir, | will give allthe information
that are available with me to the hon. Minis-
ter.

MR. SPEAKER: You do not have togive
the information. You ask the question.

PROF. K. V. THOMAS: | want to know
from the hon. Minister whether a detailed
investigation will be made in regard to these
alleged mal-practices.

CHAITRA 11, 1914 (SAKA)
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SHRI ARJUN SINGH: Sir, | have al-
ready replied that the information regarding
mass copying has not figured this year. The
question of copying is endemic.

Therefore, measures are taken now
and then to see that this mae-practice does
not continue. This year, some more meas-
ures have been taken. But the overall view
upon this issue will certainly be taken by us
after the examination and we will evaluate
what eftect the measures taken this year
have on, so that proper approach car be
made by the time the examinations come
around next year.

PROF. K. V. THOMAS: Sir, this year,
one of the reforms that had been introduced
for the examination was setting four sets of
questions papers for the same examination.
Take the exampie of Maths paper. Four sets
of question papers were set. As a result of
that what happens is that, among the four
sets, one or two may be tougher question
papers. Those students who get tougher
question papers are put to a great disadvan-
tageous position.

The students should not be considered
as guineapigs for doing experiments on
setting question papers.

twant to know whether the Government
will look into it and find out what are the
failures of the present system of question
papers in order to see that all the students
get the same type of question papers. The
students should not be put to any disadvan-
tageous position. There should not be any
difference between the different question
papers as regards the standard.

SHRI ARJUN SINGH: Sir, the modera-
tion of the examination papers has been
done carefully. | cannot, however, rule out
that there may be odd cases where one
question paper is littie more harder than the
other. But this, multiple type examination
paper system has been introduced this year
andthatis why |amsaying, let us see. Letthe
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examination is over and then all these things
can be examined so that whatever short-
comings the hon. Member fasl exist can be
taken care of.

{Translation}

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, the hon. Minister has both
conceded and refuted the charge of mal-
practices during examinations. So, | would
like to know from the hon. Minster whether
the Government is away of the fact that the
teachers themselves are a party to this and
they been doing this by picking and choosing
students appearing in the examinations
conducted by Central Board of Secondary
Education. Sir, with the active connivance of
the teachers in mal-practices coming to light,
the State-level and All India level examina-
tions conducted by the C. B. S. E. in Delhi
have lost their credibility in the eyes of the
general public incluliding the students and
parents. Therefore, what steps does the
Govemment propose to take to regain the
lost credibilty and does the Government
proposae to conduct a thorough investigation
in this regard?

SHRIARJUN SINGH: Mr. Speaker, Sir,
there cannot be anything more were, if the
teachers themselves become party to mal-
practices in examinations. It the hon. Minis-
ter brings any spaecific instance to my notice,
we shall certainly get the matter investi-
gated.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, as requested by the hon. Min-
ister | -'would like to draw his attention to-
wards some specific incidents. Is the hon.
Minister aware of the fact that in Rajouri
Garden and in another area, the Director of
Education found complaints of mass copy-
ing by wards of some V.L.P’s to be true?
Consequently, some teachers were sus-
pended, but within two days the suspension
orders were revoked and the matter sup-
pressed. Will the hon. Minster get it investi-

gated?
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Does the Government propose to for-
mulateq any law to curb such malpractices
and irregularities in examinations?

SHRI ARJUN SINGH: With regard to
the first question, | would request the hon.
Member to give me details about the inci-
dent. | shall certainly order an inquiry into it.

SHRI MADAN LAL. KHURANA: One
incident took place in Rajouri Gardern and
another in Outer Delhi. These incidents have
come to my knowledge and therefore, |
passed on this information to you.

SHRI ARJUN SINGH: | have complete
faith in the information provided by the hon.
Member and that is why, | have called for the
details of these incidents, so that | can get
them probed.

So far as the question of formulating a
general law in this regard is concerned, feel
that the Government should take into con-
sideration all pros and cons before taking

any step. (Interruptions)

(English]

Suburban Tickets

*473. SHR! TARIT TOPDAR: Wil the
Minister of RAILWAYS be pleased to state:

(a) the percentage of total increase in
the eamings from the sale of suburban tick-
ets annually forthe last three years alongwith
the percentage of proportionate increase in
the fare of these tickets; and

(b) the reasons for discontinuing the
system of bearing social costs towards
suburban passengers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The increase in suburban
@amings in the years 1988-89, 1989-90 and
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1990-91 was 19.7, 6.15 and 17.6 percent
respectively over their previous years.

The percentage increase in Monthly
Season Ticket Fares was 8.0 to 24.0 in
second class and 8.3. to 16.6 in first class in
1988-89. There was noincrease in 1989-90.
The percentage increasein 1990-91 was 8.3
to 17 in second class and 8.2 to 18.2 in first
class.

{b) Social costs bome by Railways have
increased from Rs.82.15 crores in 1985-86
to Rs. 207.31 crores in 1990-91.

SHRI TARIT BARAN TOPDAR: The
social cost has increased by about 3.5times,
which has been shown here, which is decep-
tive. | claim that. The railway earning in the
revenue account has also increased.

My point is that the social cost should be
borne, must be borne and has to be bornein
terms of percentage. Therefore, 1 want to
know whether in terms of percentage that
has been calculated; whather there is any
dollar element in it; it there be any, how that
has accrued to it ?

SHR!I MALLIKARJUN: It is quite obvi-
ous, as | have told, that if you compare it with
the figures of five years from Rs. 82.15
crores the social cost has gone on suburban
railway to Rs. 207.31 crores.

SHRITARITBARAN TOPDAR: Whatis
the percéntage?

SHRI MALLIKARJUN: You can calcu-
late it.

SHR!I TARIT BARAN TOPDAR: You
have earned both.

SHR! MALLIKARJUN: What we have
earned, you kindly hear. Suburban passen-
gers constitute 58.55 per cent over the
general passengers traffic. On the contrary,
eamings from suburban services is only
11.35 per cent compared to the earnings
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from the general passengers traffic.

SHRI TARIT BARAN TOPDAR: The
question has not been answered properly. it
appears that there is a bearing of the new
economic policy which has been brought
about by the pressures of the U. S. imperial-
ists. That has led to ietting down the Rail-
ways, whereby the suburban passengers
and other passengers also will take to auto-
mobile and road traffic which means an
increase in the import bill of petroleum, that
means dollars which means bondage again.
| want to know whether there is any plan and
programme to improve the railways and
specially the suburban system by bearing
the social costs in terms of percentage to
lower the impont bill of petroleum.

SHRI MALLIKARJUN: It is a very inter-
esting question which the hon. Member has
brought to the notice of this august House.
We are also very much worried, how to avoid
the import of fuel, sothat we can effect some
saving. For that reasonser we have to build
the infrastructure of rail transport and we
have to utilise the resources at our disposal.
But so far as suburban services are con-
cemed, 3,319 suburban trains day are runin
our country, in Bombay, Calcutta and Ma-
dras. As | have mentioned, 58.55 per cent of
the suburban traffic if there over the normal
percentage of the general passenger traffic.
Naturally, we are absorbing the social costs
and if | have to give the figure every year how
much is the less | net_;d time.

[ Translation)

SHRI TARIT BARAN TOPDAR: The
Railway fares are three time more than that
of bus fares.

SHRI MALLIKARJUN: The Railways
would still be running in losses even if the
fares are further hiked.

[English}

So, in reality, we are continuing to ab-
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sorb the social costs so far as the suburban
services are concerned.

MR. SPEAKER: Shri Mohan Rawle.
Those who are travelling by suburban trains
will get a chance.

[ Translation}

SHRI MOHAN RAWLE: Mr. Speaker,
Sir, 60 lakh people in India commute by sub-
urban trains. Of this, 45 iakh people alone
commute by the Bombay metropolitan sub-
urban railway. The Union Government earns
arevenue of Rs. 17944 crore from Bombay
city. The Government will earn revenue worth
crores of rupees from the commercial exploi-
tation of railway's surplus land. | would like to
know from the hon. Minister whether the
Govemment proposes to withdraw the hike
in suburban railway fares, after making such
huge profits?

(English]

SHR! MALLIKARJUN: Commercial
exploitation of the land is still at the theresh-
old stage and we are going to take up a pilot
project. We do not know exactly what will be
the result. Naturally, we have to utilise it for
the development of the railways.

SHRIRAMNAIK: The questionsis about
the reasons for dicontinuing the system of
bearing social costs towards suburban pas-
sengers, and if you see the reply of the
Minister, he has not given the reasons for
discontinuing the system of bearing social
costs. So, willthe hon. Minister please tell us

. what the reasons are for discontinuing the
system of bearing social costs? That reply
has not at all been given.

MR. SPEAKER: That has been dis-
cused in the House.

SHRI RAM NAIK: Now it has come as a
question and you have admitted it. The hon.
Minister has to give a specific reply and give
the reasons for which they are not doing so.
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SHRI MALLIKARJUN: We have not
discontinued. That is how we had absorbed
about Rs. 207 crores in 1990-91. Where is
the question of discontinuance of social
costs?

SHR! TARIT BARAN TOPDAR: You
have earned more. {Interruptions)

MR. SPEAKER: Shri Topdar's ques-
tions will not be replied.

SHRI TARIT BARAN TOPDAR: He is
giving the revenue earnings. This has so
bearing on social costs.

(Interruptions)

SHRIMALLIKARJUN: I willgive youthe
percentage alsoc. In 1980-81 the growth in
suburban passenger percentage is 63 per
cent over, 1970-71 whereas the suburban
passenger kilometre percentage is
78.23...{Interruptions)

MR SPEAKER: You do not have to
reply to all the interruptions in between.
(Interruptions)

SHRI MALLIKARJUN: My answer is
this. We have not discontinued the practice
of absorbing the social cost inthe eamings of
the passenger traffic...(Interruptions)

DR. DEBI PROSAD PAL: The fare of
the Metro Railway in Calcutta is being in-
creased from first of April, aimost by double.
The people who are using the Metro Railway
are the common people and also the office
goers. The percentage of increase is more
than one hundred. Will the Minister infotm
the House whether there is any proposal to
reduce it to a reasonable limit? Otherwise,
what is the social cost which the Govern-
ment is bearing?

THE MINSTER OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): | had been to
Calcutta and | had travelied by Metro Rail-
ways. | talked to the passengers traveiling
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witn me. Sir, you will be surprised to know
that not only the’ passengers but also the
press people who were accompanying me
were prepared to pay - at present the charge
is only one rupee - even five
rupees...(Interruptions)

SHRI BASU DEB ACHARIA: Who are
they?...(Interruptions)

SHRI C. K. JAFFER SHARIEF: Pas-
sengers including the press correspondents
‘have told me. The passengers were pre-
pared to pay Rs. 5, Rs. 4 or Rs. 3. Now what
are charging is one rupee. And we increased
it by another rupee...(Interruptions)

SHRI BASU DEB ACHARIA: i is one
hundred per cent increase...({Interruptions)

MR. SPEAKER: Next Question No. 474
- Shnmati Sumitra Mahajan - Absent.

¢

(Interruptions)

MR. SPEAKER: Mr. Minister, | have
gonetothe next question. Question No. 475.
Shrimati Saroj Dubey.

(Interruptions)

MR. SPEAKER: Achariaji, this is not
correct. Please take your seat.

(Interruptions)

SHRI AMAL DATTA: Piease allow a
discussion on this...(Interruptions)

MR. SPEAKER: Do you not know that
we have a discussion on Railways?

" (interruptions)

MR. SPEAKER: Now you are doing
injustice to the other Member, who is asking
the question. You are imposing yourself on
the House. This is not good. Let the lady
Member ask a question. Please take your
seat. Shrimati Saroj Dubey.
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Quality Control of Cosmetics

‘475 SHRIMATI SAROJ DUBEY: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the use of cosmetics after
the date of their expiry is detrimental to the
skin and body;

(b) whether the chemical , ingiedients
and the date of expiry are printed on the
packing labels of cosmetics;

(c) i not, the reasons therefor;

(d) the number of cosmetic manutactur-
ers against whom action has been taken
under the Drugs and Cosmetics Act, 1940
during the last three years; and

(e) whether the Government propose to
award BIS mark to consmetics for quality
control?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIMATI D. K. THARADEVI
SIDDHARTHA): (a) to (e). A statementis laid
on the table of the House.

STATEMENT

(a) No, Sir.

{b) No, excepting in the case of fluoride

* toothpaste and hair oils.

(c) and (d). The ingredients used in the
formulation of cosmetics aregenerally stable
and do not normally deteriorate on storage.
However, wherever such ingredients are
used as may cause allergy etc, the cosmet-
ics manufacturers are required to give ade-
quate directions for their safe use. There-
fore, there has been no cause for taking
action against cosmetic manufacturers on
this score.

(e} The quality of cosmetics is con-
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trolled under Schedule ‘S’ of the Drugs and
Cosmetics Rules, 1945, under which BIS
standard have been adopted for 18 cosmet-
ics. BIS mark for cosmetics is not manda-

tory.
[Translation]

SHRIMAT! SAROJ DUBEY: WMr.
Speaker, Sir, through you, | would like to say
that the answers given to my questions are
vety confusing. For example, in response to
the (C) and (d) part of my question, it has
been stated that the ingredients used in the
formulation of cosmetics are generally stable
and do not normally deteriorate on storage.
it has also been stated that wherever such
ingredients are used as may cause allergy
etc., the cosmetics manufacturers are re-
quired to give adequate directions for their
safe use. | would fike to mention here that the
Drugs and Cosmetics Control Act.1940 was
enacted much before independence. Very
litle has been mentined about cosmetics in
that Act. However, this Act was amended
time and again in 1960, 62,64,82 and 86 with
a view 1o maintaln quality control. Howsver,
despite all these amendments. Cosmetic
manufacturers continue to use substandard
raw material and what's more there is virtu-
ally no check over the colours used in these
cosmaetics. This matter is of utmost impor-
tance, as today cosmetics have become an
Iimportant necessity inthe lives of our women
folk and in almost every househoid with
women members, cosmetics in one or the
other form is certainly purchased. Cosmet-
ics are in fact considered very much essen-
tial for a married woman. Among these, four
tems are most important.

MR. SPEAKER: This won't do. Please
come to the question.

SHRIMATI SAROJ DUBEY: The most
important the '‘Bindi'. There are three kinds of
Bindis. One is the sticker Bindi, which is put
on the forehead. No wrapper mentions the
name of the chemicals used in the produc-
tion of these sticker Bindis. These bindis are
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causing diseases like Leucoderma. (infer-
ruptions)

MR. SPEAKER: Please don't tell me all
these things. You put the question to the
hon. Minister.

SHRIMATI SAROJ DUBEY: It is a very
serious matter and that is why | am raising
it here. Cosmetics have become an integral
part of the basic necessities of our women-
folk. The Government should pay serious
attention towards this matter, as some of
these cosmetics cause various skin disoases
and batal diseases. It causes white patches
and the use of liquid Bindis and Kumkumas
cause rashes on the forehead. Has the
Government got any survey conducted in
this regard? Has it come out with any report
and has the Government taken any action
against the guilty? My second question is...
(Interruptions) i you don't give me a patient
hearing, it wouid tantamount to grave injus-
tice.

MR. SPEAKER: You please address
the Minister, not me.

SHRIMAT! SAROJ DUBEY: Eyes con-
stitute the most delicate partof curbody. The
doctors have warned against the use of
‘Kajal’. In recent times, a range of cosmetics
including eyeliners and eye shadows have
invaded the Indian market. On the labels,
only the names of the companies manufac-
turing these products are printed. For in-
stance, they write “Blue Heaven”or“Lakme".
Moreover they never mention the names of
the chemicals used in the preparation of a
particular product. They do not write any
instructions on their product. The use of
these products leads to trachoma, blindness
and even cataract. Apartfromthat, the use of
lipsticks can lead to cancer.

{Interruptions)

MR. SPEAKER: You shouid ask your
question.
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SHRIMATI SAROJ DUBEY: A mislead-
ing advertisament is being given by the
Hindustan Lever Lid., the manufacturersof a
cream known as fair and lovely that their
product can make a person fairer. in fact,
excessive use of this cream can cause skin
diseasas. So the use of such products is not
enhancing the beauty of people. You have
saud that all these details are printed on the
label of every product but you may find
altogether a different thing in this regard.

MR. SPEAKER: | will disallow your
question.

SHRIMAT! SAROJ DUBEY: The hon.
Minister may please reply to this.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM. L. FOTEDAR):
Mr. Speaker, Sir, Sarojji has just now said
that the problems relating to women may be
viewed seriously. | want to assure her that
the problems pertaining 0 women will al-
ways be taken seiiously. | want this thing
should be given utmost importance. My
esteemed colleague the Minister of State in
this Mi: istry will reply to the points raised by
Smt. Saroj ji because it concerns two ladies
and { thought they might counter each other.

As far as cosmetics is concerned, | want
1o give you a categorical assurance that
there ie no prescribed standard and require-
ment of licence in respect of bindis. These
are manufactured in small scale sector all
over the country, and according to doctors,
these are harmiess. As such | understand
the use of bindi by an individual will not affect
hersecularcharacter. Onone hand, itcaters
to a religions requirement while on the other,
one may be benefitted by i. Using a bindi
cannot be harmful...

SHRIMATI SAROJ DUBEY: But please
enlighten us on the point that application of
bindi on the forehead is causing leucoderma
on that part of the body. Please get a survey
conducted in this regard...
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SHRI M. L. FOTEDAR: The second
thing that you have said is about the eye
disease...

SHRIMATI SAROJ DUBEY: But piease
tellus only about the disease called leucod-
erma to which thousands of women have
fallen victim...

SHRIM. L. FOTEDAR: Such athing has
never been brought to my notice.

MR. SPEAKER: Shrimati Bhavna...

SHRIMATISAROJ DUBEY: My second
supplementary...

MR. SPEAKER: You have asked...

SHRIMATI SAROJ DUBEY: No, Sir,
Unless you tell them the background, they
will not understand it.

MR. SPEAKER: The second supple-
mentary should be precise.

SHRIMAT!I SAROJ DUBEY: The trend
of beauty parlours is increasing rapidly and
the people were somewhat afraid of the old
type of cosmetics. As such, now under the
Ayurvedic System new cosmetic'material is
being prepared from herbs and they have
been received a world wide recognition
because people in and outside the country
are sure that these cosmetics being herbal
preparations are not going to cause any
harm. However we would like to know from
the hon. Minister whether the herbs being
used in the cosmetics are examined or you
have been informed that they use the same
quality of material they have written about on
the packing. In fact these beauty parlours
are preparing these cosmetics on their own
attheir respective homes and working against
the consumers’ interests as they are using
wrong material to prepare their cosmetics.
As such, do you propose to take steps to ban
the use of thesa things? Apart from this, this
is it not essential to mention the date of
expiry on the products to prevent fatal skin
ailments being caused by the use of these
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local herbakcosmetics. After the expiry of the
date, such products should be compulsorily
destrpyed because a new labe! might be
fixed on the packing afterthe expiry of date...

Oral Answers

MR. SPEAKER: Instead of asking ques-
tions, she is giving a lecture...

SHRIMATI SAROJ DUBEY: One thing

more As per the requirement of Section 26
of 1986 Act, earlier the inspectors used to
examine it but after the new Amendment
came into force, all the recognised con-
sumer associations have been given the
powaers on Initiating investigation and prose-
cution for a prescribed fee. As such |want to
know from the hon. Minister whether any
action has been taken in the cases which
have come to their notice and what steps are
proposed to be taken by the Government
against those who are using spurious chemi-
cals? Do the Government propose to make
the mention of expiry date mandatory?

SHRI M. L. FOTEDAR: | would like to
tell hon. Dubeyiji that mention of expiry date
in this regard is not at all required and the
ingredients used In this are not harmful for
health or from any other angle becauss....

AN HON. MEMBER: How do you know
that?

SHRI! M. L. FOTEDAR: This is what |
have been told. | am also getting the sugges-
tions given by you in this regard examined

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, | would like to point out to the
hon. Ministerthat in his reply to part (A) of the
question as to whether the use of cosmetics
after their date of expiry is harmful for skin
and body, the Minister has replied in nega-
tive. But opinion of skin specialists in this
regard is a bit different as it says that such
cosmetics are highly injurious to skin and
body. Does the Government propose to
undertake further investigation in_ this re-
gard?
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SHRIMATI BHAVNA Ci,ilKHLIA: Does
the Government propose to get it examined
whether such items are injurious to skin and
body?

SHRI M. L. FOTEDAR: As regards eye
make up, we have clearly mentioned as to
what ingredients can be used to prepare
stich cosmaetic items and what percentage of
tiouride should contain atoothpaste. Forthe
rest of the things, there is no such require-
ment.

[English)

MR. SPEAKER: At least on gentlemen
should ask the question. Shri Vijay Naval
Patil.

SHRIVIJAY NAVAL PATIL: Sir, now- a-
days gents ate alsc using cosmetics. As the
nature has it, ladies have more resistance to
diseases upto a certain age when they use
these cosmetics. The cosmetics which are
not harmful to the ladies because of their
resistance capacity may be harmfultogents.
Will the hon. Minister make it a point to ask
the manufacturers to write '‘Only for ladies’
on the products?

SHRIM. L. FOTEDAR' We have asked
the manufacturers on a particular type of
soap that this will not be used for the babies.
| do not think it is necessary for other things
1 do not think that a person like you or me will
use the cosmetics

“Seminar on Environment”
+
*476. SHRI SANAT KUMAR MAN-
DAL:
SHRI RABI RAY:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether a seminar was organised by
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the Centre for Science and Environment (C.
S. E. ) in New Delhi on February 17, 1992 to
evolve a common stand on the UN Confer-
ence on Environment and Develdpment
scheduled to be held in June, 1992;,

(b) if so, the main recommendations
made at the seminar; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The Centre for
Science and Environment, New Delhi, had
organised a Conference of South Asian Non-
Government Organisations at New Delhi
from 17 to 19th February, 1992 to discuss
the agenda of the UN Conference on Envi-
ronment and Development, which is to be
held in June, 1992.

(b) A copy of the Statement of the
Conference, circulated by the organisers,
%as been placed inthe Library of Parliament
for ready reference.

(c) Government have taken note to the
aforesaid Statement.

SHRI SANAT KUMAR MANDAL: Sir, |
have not gone through the Statement, re-
farred by the hon. Minister, which has been
kept in the library. However, | am putting my
supplementary. ‘What is India’s stand on
global consensus on saving tha sick Planet
Earth to be taken up at the ensuing Confer-
ence in June and act collectively to stave off
the global decay of environment?

SHRI RANGARAJAN KUMARAMAN-
.GALAM: Sir, the normal method in which we
evolve a decision on this issue and go for the
Conference for negotiations is that we hear
the non-government organisations and their
view-points. The decisions of the Confer-
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ence willbe communicated to us. Thereafter
we form our basic decision. With regard to
the 'Earth Chapter and Agenda 21', we have
indicated that we would be iocking at the
‘Main responsibility’ for global environmental
degradation and say that this would be really
that of the developed countries, who must
take the necessary corrective actions by
maodtying consumption patterns and lifesty-
les. We have also said that developing coun-
tries can participate in global action, but not
at the cost of their own development effort.
They require additional financial resources
and transfer of technology. Freshwater
availability and quality and land defraudation
and desertification should receive global
attention. Environmental standards should
not be harmonized at the global level. New
environmental conditionalities in aid or trade
should not be imposed. In Agenda 21 we
may consider accepting time-bound targets
for various environment indicators provided
the resources required are quantified and
clearly ldentified.

| would also like to add that we have
indicated our mind that normally when the
Government goes to these Conferences -
especially of this nature - we do not finalise
our stand totally and reveal our total hand
because it is a matter of negotiations at that
time.

SHRI SANAT KUMAR MANDAL.: Sir, |
want to know from the hon. Minister whether
a new uncerainty is haunting the June
Summit. if so, what is India's reading of the
situations?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, there is no rea! answer o it.

[ Transiation]

SHRI NAWAL KISHORE RAI: Mr.
Speaker, Sir, | would like to know from the
hon. Minister about the stand to be taken by
the Government of India in the ensuing
conference of non Government! organisa-
tions on Environment and Development to
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be held in June, 1992 and the action pro-
posed to be taken by the Government to
ensure its implemention?

MR. SPEAKER: He has just now replied
to that point. -

[English]

SHR!I RANGARAJAN KUMARAMAN-
GALAM: | have already given the details.

SHRIMAT! MALINI BHATTACHAR-
AYA: Sir, the question refers to a Seminar
that was heid in the middie of February by
non-governmental organisations and the
Government took a stand there. But in afast
changing world, Sir, | would like to know
whether, since that time the Government
has been thinking of changing its stand on
one of the most controversial issues which
are going to be discussed at the earth sum-
mit, namely, the Global, Environmental
Facilities which India has always opposed
because it is considered to have a donor
dominated bias; and as such detrimental to
both development and environment protec-
tion in developing countries. Now, | want to
know whether the Govemment has since
that time, been considering a change in this
position of opposition to the Global Environ-
mental Facility or not.

SHRI RANGARAJAN K{UMARAMAN-
GALAM: Sir, firstly | would like to clarify te the
hon. Member through you that the Govern-
ment did not take any stand in the Seminar.

SHRIMAT! MALINI BHATTACHAR-
AYA: i hds already taken a stand, butwhether
R is changing its stand or not is the question.
(Interruptions)

MR. SPEAKER: No, no. We will rely
upon what he says in the House.

SHRI RANGARAJAN KUMARAMAN-
GALAM: f | clarify - - the statement s specific
- -the Government did not take a stand inthe
Seminar if you are asking, and with regard to

MARCH 31, 1992

Oral Answers 32

whether the Govemment is changing itstand
onthe question of the global approach orthe
globalfacility, lwould like to make it clearthat
we are hearing the various organisations
which are coming forward with their issues,
we have not taken any decision to change®
our stand at all in this regard.

SHRIMATI MALINI BHATACHARAYA:
Does that mean that they are thinking of
changing their approach?

SHRI RANGARRJAN KUMARAMAN-
GALAM: Until wa change, there is no ques-
tion of change. .

+

SHRI MALINI BHATTACHARAYA
Have they any approach?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Yes, we have the approach, the
approach still stand.

SHRIRUPCHAND PAL.: Sir, may tknow
from the hon. Minster whether it is not a fact
thatthe Government is being pressurised by
the Minister of Finance and the Ministry of
External Affairs in the backdrop of the latest
developments and the changes in the Gov-
emment policy in both these areas that the
Envionment Minister who has made a
commitment to this House itself that the
timing of the Montreal Treaty and also the
Govemment’s identify with the G-77 coun-
tries in this regard is going to be change?
because of the pressure being exerted by
the Ministry of Finance and the Ministry of
External Affairs?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, | want to make it clear that the
global environment facility is really a finan-
cial mechanism with the World Bank. And if
you want further clarification in this issus, |
would like to have a separate notice becaus”®
| would need more information.

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, we want a full-scale dicussion 0"
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this because it 18 a very important issue
(Interruptions)

MR SPEAKER Question No 477
[Translation]

Computer Literacy and Studies

+
*477 DR MAHADEEPAK SINGH
SHAKYA
SHRI JAGMIT SINGH

Wil the Minister of HUMAN RE-
* SOURCE DEVELOPMENT be pleased to
"state

(a) whether a scheme for Computer

Literacy and Studies in Schools was launched
in 1984,

(b)  so, the number of schools where
this project was launched,

(c) the expendtture incurred so far of
its implementation,

(d) the number of schools where this
scheme Is still continuing, and

{e) whether the Govemment propose to
seek the cooperation of pnvate sector in this
regard?

" *[Enghsh]

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH) (a) Yes, Sir

(b) In 1984-85 248 schools were
covered

(c) Rs 38 34 crores
(d) 2598 schools

(e) in the Review of the Project a ques-
tion has ansen whether setting up an inte-
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grated mput delivery system by involving
agencies in the private sector having exper-
tise in Computer Education would result ina
more effective implementation of the Proj-
oct Theissue is being examined and no final
decision has been taken

DR MAHADEEPAK SINGH SHAKYA
Mr Speaker, Sir, while launching the piiot
project regarding computer aducation in
1984-85 the Government had announced
thatthis project would be implemented inthis
entire country However, the date furnished
by the Hon Minister in this regard State that
merely 248 schools have been covered under
this project and a total amount of Rs 38 34
crores has been incurredon t Mr Speaker,
Sir, in this context, | would hke to know from
the hon Minister the number of schools
statewise and district wise which have been
covered under it and the number of students
statewise who are receiving computer edu-
cation in these schools

SHRI ARJUN SINGH Sir, | can give

information In this regard, provided a sepa-
rate notice s given for it

WRITTEN ANSWERS TO QUESTIONS
[Enghsh}
Rise In Prices of Books
*472 SHRI UTTAMRAO DEORAO
PATIL

SHRIYASHWANTRAOPATIL

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether there has been a steep nse
in the pnices of academic books,

(b) ff s0, the reasons therefor,
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(c) the steps taken by the Government
to contain the prioqa of books;

(d) whether some States have de-
manded subsidy in this regard; and

(e) if so, the reaction of the Government
thereto?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). There has been in-
crease in the prices of books due to increase
in the price of paper, printing charges and
other costs.

(c) Inpursuance ofthe resolve expressed
in the National Policy on Education 1986 to
make available quality books at low prices,
several measures are continuing at Govern-
ment level. The Central Government initia-
tive for school students of classes | - Xll is
implemented through the National Council
of Educational Research and Traimng
(NCERT). The pricing of NCERT text books
is done on a no-proftt no- loss basis. The
Council does not price its text books for
classes | - Vil beyond Rs. 15/- and absorbs
the losses, if any. The National Book Trust
operates a scheme of subsidised publication
of university level text/reference books and
technical books of diploma level. The Uni-
versity Grants Commission also provides
development grants to universities and col-
leges, inter-alia for purchase of books by the
institutions.

Till 3tst March, 1990, the Central Gov-
emment supplied white printing paper at
subsidised rates to States/Union Territories
for the production of school text books and
exercise books to make them available to
the students at reasonable prices.

(d)and (e). Some States have requested
for the revival of the scheme for subsidised
supply of white printing paper. The matter is
under consideration of Government.
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Mining in Forest Areas

*474. SHRIMATI SUMITRAMAHAJAN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the criteria fixed for according clear-
ance to mining in forests areas;

{b) whether the permission for obtaining
clearance for mining in forest areas has
become difficult; and

(c) if so, whether the Government pro-
pose to simplify the procedure for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). The pro
posals for diversion of forest land for mining
are required to be sent to the Central Gov-
ernment in the prescribed proformay
alongwith relevant information. After all the,
essential information is received from the
State/Union Territory Governments, the
proposals are examined and decided on
merits expeditiously. Detailed Guidelines
have been issued in this regard. Now, it has
been decided to modify the Guidehnes to
furthers streamline the examination of pro-
posals under the Forest (Conservation) Act.

[ Translation}
Plantation of Red Ol Paim
SHR! MADAN LAL KHUR-

ANA:
SHRI BASUDEB ACHARIA:

*478.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Qovernment have im-
posed a ban on plantation of red oil palm in
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Andaman and Nicobar Islands;

(b) if so, the reasons therefor;

(c) the total loss of foreign exchange as
a result thereof, and

(d) whether it iIs proposed to revive the
plantation of red oil paim by removing en-
demic forests?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHR1  RANGARAJAN
KUMARAMANGALAM)- (a) and (b). In pur-
suance cf the decision taken in the mesting
of the Isiand Deveiopment Authortty held on
27 12-1988 there is a moratorium on expan-
sion of Red Oil Plan Plantation in A&N Is-
tands until a detailed environmental impact
assessment s completed and all aspects
have been examined on an integrated basis.
Also as per provisions of the Forest (Conser-
vation) Act, 1980 dwversion of forest land for
raising Red Oil Palm is prohibited except
with the prior approval of the Central Gov-
emment.

{c) There is no loss ot foreign exchange
involved as the production from existing
plantation has not been stopped.

(d) No, Sir, One of the Basic objectives
of the National Forest Policy Is to conserve
the natural heritage of the country by pre-
serving the remaining natural forests with
the vast variety of flora and fauna, which
represents the remarkable biological diver-
sity and genetic resources of the country.
The policy also provides that such natural
forests which also help to maintain ecologi-
cyl balance will not be made available to
industries for undertaking plantations and
for any other activities.
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Health Scheme for Scheduled Castes/
Scheduled Tribes in Uttar Pradesh

°479. SHRI GAYA PRASAD KORI: will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the Health and Family
Welfare Schemes/Programmes imple-
mented for Scheduled Tribes in Uttar Pradesh
dunng each of the last three years:

(b) the targets fixed for this purpose
during the said period and the achievements
made; and

{c) the amount proposed to be allocated
for this purpose in the Eight Plan and the.
targets fixed in regard thereto?

THE MINISTER OF HEALTH 'AND
FAMILY WELFARE (SHRIM.L. FOTEDAR,).
(a) to (c). Information is being collected from
the Government of Uttar Pradesh and will be
laid on the table of the House.

[English)
Import of Locomotives
SHRI RAJENDRA AG-

NIHOTRI:
SHRI UDAY PRATAP SINGH:

*480.

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government have any
plan to purchase electric locomotives from
the Asea Brown Boverri of Sweden;

(b) whether the purchase contract has
been finalised;

(c) if so, the details thereof alongwith the
criteria adopted in awarding the contract;

{d) whether the Chittaranjan Locomo-
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tive Workers is capable to manufacture such
locomotives; and

(e) if so, the reasons for such impornt?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) The purchase
is being made form M/s. Asia Brown Bover
of Switzerland.

(b) Yes, Sir. letter of acceptance has
been issued.

(¢) Purchase has been finalised for
import of 30 no. 6000 HP 25 kv, A.C. Electric
locos alongwith associated spares in the
form of three loco sets, with transfer of tech-
nology at a total FOB cost of Swiss Francs
169,689,970 Deutsche Marks 139 140, 250
and 3,50,00,000, to be financed by Asian
Development Bank/Manila & EXIM Banks of
Japan. The purchase has been finalised
following the Asian Development Bank
Guidelines and International Competitive
Bidding procedure and with the approval of
Astan Development Bank.

(d) No, Sir. At present technology for
manufacture of 3 phase Locomotives of 6000
HP is not available in the country. In the
present import procurement, Transfer of
Technology has also been provided with the
intention that series manufacture of these
type of iocomotives will be taken up at Chit-
taranjan Locomotive Works later.

(e) Does not arise.

[ Translation]
Chatterjee Commission Report
481. SHRI RAJESH KUMAR:
SHR1JEJ NARAYAN SINGH:
Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have re-
ceived the recommendations of the Chatter-
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jee Commission regarding development of
Sanskrit language;

(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) Yes, Sir.

(b) The Report of the Chatterjee Com-
mission (Sanskrit Commission ) was laid on
the Table of the House on 28.11.1958 vide
LT. No. 105/58 and the same is available in
the Library of the Parliament.

(c) The statement is attached.

STATEMENT

Actlon taken by Government on
Recommendation of Sanskrit Commis-
slon

(i) Sanskrit is include in the Secon-
dary and Senior Secondary cur-
riculum of the Central Board of
Secondary Education.

(ii) Traditional Sanskrit Pathashalas
which have potentialities for fu-
ture development and offering
post-graduate studies in the
country are recognised as Adarsh
Sanskrit Mahavidyalayas as and

. Sodh Sansthan and provided with
financial grants.

(iii) Rashtriya Sanskrit Sansthan, an
autonomous body empowered
to hold examination and confer
degrees, has been set up 0
provide affiliation to Pathashalas
system. Three Sanskrit Univer-
sities are assisted by the U.G.C
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)

)

vi)

(vil)

{viii)

(ix)

x)

(xi)

(xii)

Adequate provision of Sanskrit
studies at graduate and post-
graduate level has been made in
Kendriya Sanskrit Vidyapeethas
and two deemed to be universi-
ties and Central Universities.

Modem subjects have been in-
troduced in Sanskrit Universities
and deemed to be universities,
Central Sanskrit Vidyapeethas
and Adarsh Sanskrit Pathasha-
las in addition to teaching of
Sanskrit by traditional methods.

U.G.C. guide lines to Universi-
ties prescribe employment of at
least one Lecturer/Reader form
the traditional stream in every
University Department of San-
skrit.

Assistance is provided under the
central scheme of financial as-
sistance of Voluntary Sanskrit
Organisations.

Under the scheme of Presiden-
tial Award of Certificate to San-
skrit Pandits Sanskrit Pandits are
awarded the certificate of hon-
our every year.

Finance assistance is made
available for printing of rare
manuscripts.

Two deemed to be Sanskrit Uni-
versities have been established
at New Dethi and Tirupati.

Regarding Sanskrit University in
South India, Govt. has given fi-
nancial assistance of Rs. one
crore 1o the State Govt. of Ker-
ala.

Sanskrit plays are telecast on
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T.V. from time to time. All india
Radio Stations broadcast less
ons for teaching Sanskrit lan-
guage. Correspondence Course
in Sanskrit teaching are provide
by the Rashtriya Sanskrit Sanst-
han.

(xiii) Inthe National Council of Educa-
tion Research and Training a
Sanskrit Wing is functioning to
look into the problems concern-
ing Sanskrit at Secondary level.

The Central Sanskrit Board was
setup in 1959 o advise the Govt.
on policy matters of Sanskrit
education.

(xiv)

Unauthorised Mining

*482 SHRI LALIT ORAON: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the attention of the Govemn-
ment has been drawn to the news item
appearing in the Hindi daily “Desh Pran”
dated February 24, 1992 regarding mining in
Orissa without the permission of the State
Poliution Control Board;

(b) if so, the facts thereof; and

(c)the actiontaken/proposedto be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

{b) and (¢). A Statement is attached.
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STATEMENT

As per the information provided by the
Orissa State Pollution Control Board, in the
Bonai Sub-Division of Sundergarh District, a
total of 54 mines are in operation. Majority of
these mines aresmalimines Ofthese minas,
three units have been given consent and for
two more units the applications are under
procass for issue of consent, as per the
provisions of the Water (Prevention and
Control of Pollution) Act, 1974. The State
Poliution Control Board is presently examin-
ing the remaining 49 cases as far as the
requirement of issue of consent is concerned.
K it is detacted that any of the mines are
required to take consent they willbe asked to
take the consent or otherwise legal action
willbe initiated This area does not faif within
the Air Polluhon Control areas declared by
the State Government under the Air (Pre-
vermon and Gontro' of Pollution) Act, 1981.

[English}
Phasing out of CFCs
*483. SHRI GANGADHARA
SANIPALLL:
SHRI BHAGEY
GOBARDHAN:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the ozone dapletion has
been reported in any region of india;

(b) if so, the details thereof including the
extent of harm caused thereby;

{c) the annual average consumption of
chlorofluorocarbons in the country and the
percentage which finds its way to atmos-
phere: and

(d) the time frame required for phasing
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out CFCsfrom the country and the estimated
cost thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM). (a) and (b). There
is no evidence of ozone depletion over and
region in India.

{c) Estimated consumption of Chio-
rofiuorocarbons (CFCs) in the country in
1990 was 4704 metric tonnes. Over a pariod
of time, ail CFCs which are producad find
their way to the atmosphere.

(d) In order to formulate the basic ap-
pmach to be adopted in prepanng the na-
tional strategy for phasing out of ozone
depleting substances such as CFCs, halo
and other chemicals and for adoption of
substitute substances/technologies a Task
Farce has been set up by the Ministry of
Industry.

Literacy Programmes

*484. SHRI BAJRAJ PASSI.
SHRIMAT! KRISHNENDRA
KAUR (DEEPA):

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pieased to
state:

(a) the details of amount spent on
Operation Black Board, Non-Formal Educa-
tion, Rural Functional Literacy Programmes
and Special Literacy Campaigns separately
during 1991-92 State-wise;

(b) whetherthe Government propose to
increase allocation of funds for the above
programmes dunng 1992.93;

(c) i s0 the details thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) Details of the amounts sanc-
tioned under each Scheme State-wise, is
given in the Statement.

(b) to {d) The aliocations for 1992-93
are as follow:

As. In Crores
Operation Blackboard 99.14
Non-Formal Education 68.10
Total Lteracy Campaign 58.65
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The allocations for Operation Black-
board have been reduced in comparison
with 1991-92 because in accordance with
Planning Commission Guidelines regarding
Classification of Expenditure, recurring lia-
bility of the Viiith Plan stands transterred to
the Non-Plan, and has been budgeted In
Plan.

There is no proposal for increase in
aliocation to Rural Functional Literacy Pro-
gramme as that Scheme is being phased out
in favour of the Total/Post Literacy Cam-
paign.
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Biood Banks

*485. SHRI ANA JOSHL:
SHRI DATTATRAY BAN-
DARU:

Wil the Minister of HEALTH AND
FAMILY WELFARE be pieased to state.

(=) the amount of assistance provided
for the development of Blood Bank during
1991-92; State-wise;

{b) the number of Blood Bank proposed
to be opened during the Eighth Five Year
Plan, State-wise; and

(c) the guidelines laid down by the
Government for 1ssuing hcences to Biood
Banks?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):

STATEMENT

Govemment of India Assistance to State/UT Govts. For dovobpmmﬁl Blood Banks

(Rs. in lakhs!
S.No. Names of the State 1991-92 Total
Assistance in
Cash Kind

(Grants released  (Testing Kits)

for equipment,

consumables and

reagents)
1. Andhra Pradesh 48.05 27.00 73.05
2.  Assam 4.40 3.00 740
3. Bha 22,75 15.00 3.7
4. Gujarat 10.20 9,00 19.20
5. Haryana 8.20 3.00 120
8. Himacha! Pradesh 3.40 3.00 8.40
7. Jammu & Kashmir 8.10 3.00 1t.10
8. Karnataka 27.05 18.00 45.05
8. Kerala 36 4n 9.00 45.40
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(Rs. in lakhs)
8.No Names of the State 1991-92 Total
Assistance in
Cash Kind

(Grants released (Testing Kits)

for equipment,

consumables and

reagents)
10. Madhya Pradesh 1765 9.00 26.65
11. Maharashtra 77.35 75.00 152.35
12. Manipur 4.80 6.00 10.80
13. Meghalaya 4.05 3.00 7.05
14 Nagaland 4.00 12.00 16.00
15. Onssa 5.40 3.00 8.40
16 Punjab 12.1§ 9.00 21.15
17 Rajasthan 10.60 3.00 13.60
18  Sikkim 4.05 3.00 7.05
18. Tamd Nadu 62.80 45.00 107.80
20. Tripura 8.50 3.00 11.50
21. Uttar Pradesh 36.30 18.00 54.30
22. West Bengal 35.15 24.00 59.15
23. Goa 2.00 2.00 5.00
24. Mizoram 4.05 3.00 7.05
25 Arunachal Pradesh 1.00 3.00 4.00
26. Andman and Nicobar 1.00 1.00
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(Rs. in lakhs)
S.No. Names of the State 1991-92 Total
Assistance in
Cash Kind

(Grants released ({Testing Kits)

for equipment,

consumables and

reagents)
27. Pondicherry 1.00 3.00 4.00
28. Delhi Central & UT) 43.60 30.00 73.60
29. Chandigarh Admn. 1.00 3.00 4.00
30. Central & Autonomous 17.00 42.00 5§9.00

Total 522.00 390.00 912.00

(a) to (c). A statement showing the
amount of assistance provided for the devel-
. opment of Blood Banks to State/).T Gov-
ernments during 1991-92 is enclosed.

2. The Central Government does not
propose to open any new Blood Bank. The
Central Government has been giving assis-
tance for the improvements in existing Blood
Banks from the year 1989-90. So far, finan-
cial assistance has been provided for im-
provements in 138 Blood Banks, out of the
total of 608 Blood Banks, in the public sector.
Assistance will be provided during 1992-93
fo the State Governments/Union Territory
Administrations for effective improvements
In the romaini 470 Blood Banks in the public
Sector. Further, in order to augment the
availability of blood, a vigorous movement
for promoting voluntary blood donation is to
be launched from the next financial year.
Rational use of blood will be promoted by es-

tablishing 30 blood component separation
facilities in a phased manner during the
Eighth Five Year Plan period (1992-97).

3. Comprehensiverules underthe Drugs
and Cosmetics Act, are being notified with a
view to effectively regulate the functioning of
the Blood Banks. All blood banks will be
required to obtain a licence after complying
with the standards prescribed in the Rules.
The rules will, inter alia, require the licence
to:

— . Provide and maintain adequate staff
and euipment;

— maintainreleavant records of blood
donors; and

—  maintain records of tests conducted
to detect major blood transmissible
diseases.
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[ Trans/ation]
import of Sugar

*486. DR. BAHADUR RAWAL.: Will the
Minister of FOOD be pleased to state:

(a) whether the Government have de-
cided to import sugar during 1992-93;

(b) it so, the details thereof and the
reasons therefor; and

(c) the impact of such import on indige-
nous production?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) There is no proposal at present
to import sugar during 1992-93.

(b) and (c). Do not arise.
|English)

Expansion of Education Facilities

*487. SHRI ANAND RATNA MAURYA
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: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the steps proposed to be taken by
the Government for expansion of educa-
tional facilities in Delhi during the Eighth Five
Year Plan;

({b) the number of schools and colleges
proposed to be opened during this period
and the locations thereof; and

(c) whether there is any proposal to
introduce some new courses in University,
Engineering, Medical and other colleges in
Delhi; and

(d) it so, the details thereot?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) to (b). According to the “Pro-
spective Eight Year Plan 1992-97" prepared
by the Delhi Administration, the agencies
listed below propose opening of new schools
in Delhi during the Eighth Five Year Plan as
blow:

Name of the Agency Number of New Schools
Proposed to be Opened
1. Delhi Administration 120 Middle Schools
2. Municipal Corporation
of Delhi 200 Primary Schools
3. N.D.M.C. 3 Primary Schools

The location of new schools has not
yet been decided.

2. Besides this, one more Navodya
Vidyalaya is likely to be opened in Delh
during the Eight Plan period, and one more
primary school is Ikely to be opened by the
Delhi cantonment Board.

3. The Delhi Administration propose o
open ten colleges as follows, subject to the

approval of Delhi University, during the
Eight Plan period:

North Delhi 2

South Delhi T

80

“
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West Delhi 4 " Early Child Care Centre.
Trans Yamuna 3 8. M.Sc. Instrumentation (Elec-
tronics).
4. Subject to availability of funds and
observance of necessary procedures, Delhi 9. Business Administration (Part-
and Jawaharial Nehru Universities propose time) 3 years.
to start the following new courses during the
Eighth Plan: 10.  M.D. in Physical Medicine &
Rehabilitation.
DELH! UNIVERSITY
11.  Diploma Course in Health Man-
1. Buddhist Studies as Elective agement.
subjective for B.A. (Pass).
12.  M.Ch. Course in Paediatric Sur-
2. B.A. (Hons.) in Russian. gery.
3. One year Intensive Course in 13. One year Post M.A. Diploma
Spanish Language. course in Persian Advanced
Translation/interpretation.
4.  Diploma in Translation (English-
Hindi). 14. One Year Post M.A. Diploma
Persian Palsography.
5. P.G. Diploma in Computer Appli-
cation. 15.  P.G.Degree Courseinthe Factly
ot Ayurvedic & Unani Medicine.
6. Computer Programming as
Subsidiary Subsidiary Subject. JAWAHARLAL NEHRU UNIVERSITY
7. P.G. Diploma in Management of M. Sc. (Physics)
ENGINEERING
I. UNDER GRADUATE LEVEL
Name of institution Names of the New Courses
(a) Delhi College of Engineering (i) Environmental Engineering.
(b) College of Art (i) Instrumentation &
control Applied design
i. POST GRADUATE LEVEL
(a) Detlhi College of Engineering (i) Industrial Engineering.

(W)

Power Apparatus and System.
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>

Name of Institution Names of the New Courses

(iii) Computer Application.

(iv)  Geo-Technical Engineering.

(v) Oil hydraulics and Pneumatics.

(vi) Industrial Equipment and design.
(b) College of Pharmacy () Pharmaceutical Chemistry

(in) Pharmacognosy
(c) College of Art. () Photography

(u) Pnnt-Making

(iin) History of Art and Art Criticism.

MEDICAL
Name of the Institution Names of the New Courses
G.B. Pant Hospital, New Delhi B M. Ch. (Gastroenterology Surgical)
Maulana Azad Medical College, New Delhi. M. Ch (Paed. Surgery).
Universtty College of Medical
Sciences, New Delhi. M.S. (E.N.T)
M.S. (Ophth.)
M.S. (Ortho)
M.S. (Surgery)

M.D. (Obst. & Gynae.)
M.D- (Radio-Diag.)

M.D. (Paed.)
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Radio Collaring of Tiger & leopards

*488 SHRIMATI CHANDRA PRABHA
URS Will the Minister of ENVIRONMENT
AND FORESTS be ploased to state

(a) the number of tigers and leopards
radio collarec 1n the country, State-wise,

(b) the amount recaved from interna
tional agencies for radio collanng of the
tigers and the State-wise allocation thereof,

{c) whether the radio collanng tech
nique has posed any threat to the wild Iife,

(d) if so, the detauls thereof, and

{e) the steps taken by the Government
n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) (a) to (c) A State
ment 1s attached

{d) No, Sir
(e) Do not anse

STATEMENT

Aresearch project entitied “Ecology and
Management of Large Carnivores” with an
outlay of Rs 9,87, 100/-, has been spon
sored by Govt of India underindo-US Rupee
Fund Programme which is operated by the
Gowvt of United States under a collaborative
arrangement with Govt of india. The project
18 being implemented In the Nagarahole
National Park, Kamnataka, since 1989, by the
Centre for Wildife Studies, Mysore, which is
a pnvate research institute An amount of
Rs 8,01,400/- has been released by the
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Govt of United States to the above institute
under this projsct so far

As a part of this project, during 71 90to
29 1 90, 4 tigers and 3 leopards haye been
tranquiiness and radio collared in the Naga
rahole Natwonal Park No other case of radio
collaring of any leopard or tiger has been
reported in the last 5 years

Tranquilising and radio-collaring of wild
animals 1s an essential part of certain re
search works related to wildlfe conserva
tion Under the Wild Life (Protection) Act
1972, pnor approval of the Central Govern
ment is necessary before the State Govern
met can permit treanquilising and radio col
laring of any arimal belonging to Schedule !
of the above Act While granting such ap-
proval anumber of conditions araprescribed
to ensure that any possible nsk of injury or
even death 1s mimimised Some of these
conditions are

(1) Tranquilising of one animal 1s
allowed at a ime

(1)  The second animal can be tran
quilised oniy after the previous
one has fully revived

()  Tranquilising will be done under
expert vetennary care

(v)  The permission is deemed to be
withdrawn if any injury or death
of the animal occurs

Enrolment and Retention of Students

*489 SHRI CHETAN PSS

CHAUHAN
SHRIMATI RITA VERMA

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) the percentage of enroiment of stu-
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dents in primary, secondary and college
age-groups separately in each year of the
Seventh Five Year Plan;

(b) whether the retention percentage
has improved dunng the Seventh Plan as
compared to the Sixth Plan; and

(c) the steps proposed to be taken to
further improve both the enroiment and re-
tention percentages during the Eight Year
Plan?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Gross enrolment rations dunng
each yearof the 7th Plan at different levels of
education ar given in the statement.
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(b) There was an increasa in the reten-
tion rate during the 7th Plan.

(c) During the 8th Plan i is proposed to
aim at universalisation of elementary educa-
tion in the three fold dimension enrolement,
participation and achievement, with special
emphasis on girls, and of weaker sections
andto eradicate adultilliteracy particularly in
the age-group 15-35. Centrally sponsored
schemes directed at the improvement of the
nfrastructure, providing non-formal educa-
tion for the drop-outs and those who do not
get enrollad in the formal system, improving
teacher effectiveness and launching of total
literacy campaigns are some of the meas-
ures tor achieving the above objective.
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Setting up of Hospitals

[ Translation]

5327. SHRI VALASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether during the Prime Minister's
recent visit to USA the businessmen there
had offered to set up hospitals in India;

(b) if so, the details thareof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). According to in-
formation received from Prime Mnister's
Office, no offer from businessman of USA
has been receive to set up Hospital in India

[English)

C.W.C. In West Bengal

5328. SHRI NANI BHATTACHARYA:
Will the Minister of FOOD be pleased to
state:

(a) whether the godowns of the Central
Warehousing Corporation in West Bengal
have a low utilisation rate; and

(b) if so, whether the Government pro-
pose to issue directives to all State Govern-
ments and Public Sector Undertakings to
utilise these godowns in order to improve
their profitability ?

MARCH 31, 1992
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The average utilisation of the
warehouses of the Central Warehousing
Corporation (CWC) in West Bengal during
the first 10 months of 1991-92 was about
79% as compared to 75% all India utilisa-
tion.

(b) Government guidelines to the Cen-
tral Public Sector Enterprises already exist
to the effectthatthey should make use of the
storage facilities available with C.W.C. in-
stead of hiring godowns from private parties
or making their own arrangements.

Raliway Projects in Bihar

5329, SHRISYED SHAHABUDDIN: Wil
the Minister of RAILWAY be pleased to
state:

(a) the particulars of the railways proj-
ects taken up in Bihar during the Seventh
Five Plan;

(b) the target fixed for completion of
each project;

(c) the progress of each project upto
March 31, 1992;

(d) the reasons for the time and cost
over-run, if any; and

(e) the expected date for the completion
of the projects at present?

THE MINISTER OF STATE IN TH E
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (e). A Statement is at-
tached.
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Encroachment of Forest Lands by
Government Employses In A&N Island

5330. SHRI MONORANJAN BHAKTA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of cases of encroach-
ments made by the Government employees/
their family members in the forest lands in
the reserved/protected areas inthe Andaman
and Nicobar Islands, category wise and
division-wise;

(b) whether Government have taken
any action against such employees;
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(c) i so, the detalls thereot; and
id) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The number of
cases of encroachments by Government
employeesttheirfamilies inforest lands cate-
gory-wise and division-wise in A&N Islands
are as follows:

Division No. of cases Category of Forest
Middle Andaman 32 Protected Forest
Mayabunder & Diglipur 17 Protected Forest
Baratang 2 Reserve Forest

(b) and (c). Two persons have already
ben evicted in Middle Andaman. The cases
against the other encroachers are being
tried in the court of Estate officers.

(d) Does not arise.

[ Translation]

Renewal of Rallway Lines in Madhya
Pradesh

5331. SHRI BARE LAL JATAV: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether there are certain old and
dilapidated railway lines in Madhya Pradesh;

{b) it so, the details thereof:

(c) whether there is any scheme for
renewal of these lines;

(d) if so, the details thereof; and

(e) f not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise;

(c) and (d). Tracks on various lines are
renewed from time to time, on condition
basis, and according to the traffic needs.

(e) Does not arise.

[English}
Hike In Prices of Surgical Instruments

5332. SHRI VWAY NAVAL PATIL : Will

the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:
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(a) whether there has been a steep hike
in the prices of surgical instruments;

(b) if so, the reasons therefor; and

{c) the steps taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) to (c). There has been
an increase in the prices of indigenously
manufactured surgical instruments due to
general inflation. The prices of imported
surgical instruments have increased more
due to devaluation of the rupee.

Extension of Local Trains beyond Virar

5333. SHRI RAM NAIK: Wili the Minis-
ter of RAILWAYS be pleased to state:

(a) whether there is any proposal to
extend the local train service beyond Virar
on the Western Railway;

(b} if not, the reasons therefor;

(c) the total number of (EMU Rakes A/C
D/C) manufactured in the country and the
number of rakes made available to the
Western Railway; and -

(d) the number the rakes required for
extension of local service beyond Virar: and

(e) the details of the plan prepared by
the Western Railway to procure sufficient
rakes for the extension of local service there?

THE MINISTER OF STATE IN THE
NISTRY OF RAILWAYS (SHRI MAL-
L. "RJUN): (a) to (e). Survey or introduc-
tion o. “MU type of rolling stock on Virar-
Vadodara- Ahmedabad saction has already
been taken up. Decision on introduction of
such EMU services beyond Virar would be

Written Answers 78

taken, taking into account the results of
survey, technical feasibility, availability of
resources and EMU stock etc. Number of
rakes required woulkd be assessed on com-
pletion of the survey.

No AC/DC EMU rakes are manufac-
tured in the country.

[ Transiation}
Godown of F.C.l in Jaynagar

5334. SHRiI BHOGENDRA JHA: Will
the Minister of fOOD be pleased to refer to
the reply given to Unstarred Question No. 14
on February 25, 1992 and state:

(a) the distance between the godown of
the Food Corporation of the India and the
railway line in Jaynagar; and

(b) the details of per ton expenditure on
transportation from Jaynagar godown to
railway station?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRiI TARUN
GOGOI): (a) and (b). Information 1s being
collected and will be laid on the Table of the
House.

[English}
Hoarding of Foodgrains

5335. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of FOOD be pleased to
state:

(a) whether the Government have is-
sued instructions to State Government in
regard to hoarding of foodgrains;

(b) if so, the details thereof;

{c) the States which have imposed ceil-
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ings on the wheat stocks; and

(d)the other steps the Government have
taken in this regard?

THE MINISTER OF STATE OF THE
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MINISTRY OF FOOD (SHRt TARUN
GOGOI): (a) Yes, Sir.

(b) The uniform reduced maximum
stock-holding limits on wheat and rice are as
under:-

Item Category Maximum stock- Instructions
Holding Limits Issued on
Wheat Wholesalers 250 Qtis. 7-2-1992
Retailers 50 Qts. 7-2-1992
Rolier Flour 15 day's 11-3-1992
Milis grinding
capacity
of a mill
Rice Wholesalers 250 Qtis. 7-2-1992
Retailers 50 Qtls. 7-2-1992
Rice Millers 500 Qtls. 11-3-1992

(c) As per information received, Andhra
Pradesh, Assam, DelhiHaryana, Kamataka,
Kerala, Manipur, Pondicherry, Punjab, Ra-
jasthan and West Bengal have so far im-
posed reduced stock limits on wheat in re-
spect of wholesalers and retailers.

(d) The States/Union Territories were
directedto issue necessary orders or amend
existing orders under the Essential Com-
modities Act to provide for these reduced
limits on wheat and rice with immediate
offect and enforce the same vigorously.

Holiday Homes

5336. DR. C. SILVERA: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether Holiday Homes for different

categories of officials have been constructed
all over the country;

(b) if so, locations thereot alongwith the
number of flats provided to each category of
officiaes ;

(c) the criteria laid down for allotment of
these homes with maximum duration in each
category and charges fixed;

(d) whether retired railway employees
and empioyees of Lok Sabha Secretariat are
also eligible to avail this facility;

(e) if s0, the details thereof and if not, the
reasons therefor;

(f) whether the Government propose to
construct more such Homes at other places
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and also to construct additional Suites at
existing places in future; and

(g) if so0, the details thereof and it not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Forty-four Holiday
Homes have been set up at different loca-
tions as per details given in the statement
enclosed.

{c) Allotment is made on receipt of
applications within the prescribed time limit
on first come first served’ basis, for the
specified period generally ranging between
3and 7days. The charges fixed for recovery
from the serving Railway employees are as
follows:-

CHAITRA 11, 1914 (SAKA)
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Group Amount

‘D Rs. 2/- per suite per day.

‘C’ Rs. 5/- per suite per day.

‘A'& ‘B’ Rs. 10/- per suite per day.

o

(d) & (e). Yes, Sir, subject to availability
and after meeting the demands of serving
Railway employees.

(f) and (g). Presently, there is no pro-
posal received from the Zonal Railways
pending with the Ministry of Railways for
constructions of new Holiday Homes atother
places or to construct additional suites at the
existing places.

STATEMENT
S. No. Location o o No. of;:ims
Groups Groups Groups

TASE (o D’
1. Mahabaleshwar 4 12
2. Matheran —_ 9 —
3. lonavala _ 10 —
4. gatpuri - 2 -
5. Panchmarhi - 3 —
6. Pandharpur —_ 2 —
7.  Puri (Eastern Railway) 2 10 —
8. Baidyanath Dham —_ 6 —
9'. Nainital (Eastern Railway) 4 7 —_
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S. No. Location No. of suites
Groups Groups Groups

A &B c D’
10. Darjeeling (Eastern Railway) 3 4 —_
11.  Snnagar 4 8 -
12. Pahaigam 8 7 —
13. Simla 7 13 2
14. Mussoorie 7 2 1
15. Hardwar — 2 —
16. Baijnath Paprola —_— 2 2
17. Barog - 2 2
18. Manal 3 2 —_—
19.  Nanital 6 8 —

{North Eastern Raiiway)
20. Ranikhet 2 2 —
21. Varansi — 2 —
22  Allahabad -_— 4 —_
23 Kurseong . 10 —_
24  Shillong —_ 4 —
25. Darjeeling (Northeast Frontier Railway) 2 4 —
26. Mysore — 2 ° (Bothfor
Group ‘'C’' & 'D")

27  Coonoor —_ 4 (—do—)
28.  Madural - 5 (~—do—)
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S. No. Location No. of suites
Groups Groups Groups
A 8B ' D’
29. Courtallam —_ 4 (—do—)
30. Kanyakunar —_— 4 {(—do—)
31. Rameshwaram 2 2 —
32. Palani —_ 2 —
33. Udaya Mandalam 4 8 —_
34. Colva Beach (Goa) 1 2 -
35. Tirupati 2 14 —
36. Puri (South Eastern Railway) — 8 (Both for
Group ‘'C’ & ‘D7)
37. Ranchi — 16 {—do—)
38. Darjeeling
(South Eastern Railway) — 4 (—do—)
39. Bombay(Bandra West) — 8 2
40. Mount Abu 4 16 Both for
Group 'C’ & 'D")
41, Udaipur — 8 {—do—)
42. Veraval 8 - -
43. Pur (Chittaranjan Locomotive Works) — 2 —_
44. Gholvad 4 —_ —
Nationat Library, Caicutta RESOURCE DEVELOPMENT be pleased
to state:
§337. SHRI SUDARSAN RAY

CHAUDHURL: Will the Minister of HUMAN

(a) whether any

representation has
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been recelved from the employees of the
National Library, Calcutta regarding admin-
istrative and financial mismanagement at
the Library;

(b) it so, the details therecf; and

(c) the remedial steps proposed to be
taken by the Government in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

(b) The representations relate to mat-
ters of appointment, promotion, administra-
tive and law and order problems.

(c) Action to fill in key vacant posts I1s
already under way and once these posts are
filled in, any lacunas in the administration of
the Library will be removed.

[ Transiation)
Museum at Kalibangan

5338: SHRI MANPHOOL SINGH: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether a museum has been set up
at Kalibangan under the Archaeological
Survey of India;

(b) if so, the amount being spent for the
maintenance;

(c) whether the Government propose to
. expend the said museum and ;

(d) if so, the details thereot?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). Yes Sir, The expendi-
ture incurred on its maintenance durnng the
last two years is as under;
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1990-91 45,000
1991-92 65,000

(c) and (d). No, Sir.
Folk Arts of Bihar

5339. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether arts of Bihar particularly the
folk arts have been ignored by the Lalit Kala
Academy;

{b) if so, the reasons thereof;

(c) the details of the contributions made
by the Lalit Kala Academy for development
of Lalit Kala of Bihar during the last three
years; and

(d) the scheme of Government for de-
velopment and protection o these arts?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No, Sur.

(b) Does not arise.

(c) During the last three years the Lalit
Kala Akademi, New Delhi awarded National
Awards 1o two artists; awarded fellowships
to apainter; organised two exhibitions; started
a research project; published a monograph
on Shri Radhamohan; and gave grant-in-aid
to Shilpa Kala Parishad, Patna.

(d) There and Schemes with All India
application under which Government is giv-
ing financial assistance to profegsional
groups, individuals and voluntary organisa-
tions in the field of art and culture.
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[Engiish]

Stores Deport at Shalimar (SER)

5340 SHRI SUSANTA
CHAKRABORTY" Wiil the Minister of RAIL-
WAY be pleased to state

(a) whether the Government has de
cided to close the South Eastern Railway’s
Stores Deport at Shalimar

(b) If so, the reasons therefor, and

(c) The alternative arrangement pro-
posed to be made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) No, Sir

(b) and (c) Do not anse

New Sugar Factories in Gujarat

5341 SHRI SOMJIBHAI DAMOR Wil
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the Minister of FOOD be pleased to state

{a) whetherthe Union Government have
feceived any proposal from Gujarat for a
change in the location of the new sugar
factory,

(b) f so the details thereot and

(c) when the proposal 1s likely to be
finalised?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOY) (a)to (c) Central Government has
received 6 proposals for change of location
of new sugarfactones inthe State of Gujarat
the details of which are given at the state
ment enclosed The proposals in respect of
Shri Ukai Vibhag Asargrast Sahakari Khand
Udyog Mandh Lid and M/s Vadodara Dis-
trict Coop Sugarcane Growers Union Ltd
have already been considered and recom
mended to the Department of Industrial
Development The remaining four proposals
are under consideration
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[ Transiation}]

Assistance to State Social Weltare
Boards

5342. SHRI MUMTAZ ANSARI:
PROF. RASA SINGH RA-
WAT:

Wilithe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)the number of Central Welfare Boards
functioning at present;

{b) the schemeof Social Weltare Boards
in Rajasthan and Bihar for which the grants
have been provided by the Government
during each of the last three years;

(c) the details of assistance provided for
these schemes in each State during the last
one year; and

CHAITRA 11, 1914 (SAKA)
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(d) the details of assistance likely to be
provided to each State during 1992-937

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) There is only one Central
Social Welfare Board.

(b) and (c). A Statement showing
Scheme of the Social Welfare Boards in
Rajasthan and Bihar for which grants have
beenprovided inthe last three years andthe
assistance provided during the last one year
is attached.

(d) State-Wise allocations are not made
under the Schemes.

STATEMENT

S.No. Name of the Scheme

Name of the State
{Amount provided in laces
of Rupees) in 1990-91

Rajasthan 8ihar
1. Awareness Generation Projects 9.28 575
2. Balwadi Nutrition Programme 8.75 350
3. Condensed Courses & Vocational Training. 52.94 32.80
4. Creches. 120.22 2759
5. Creche Waorker's Training. 0.50 0.50
6. Socio-Economic Programme. 29.36 19.11
7. Annual Grants. 347 551
8.  Holiday Camps. 2.46 1.68




95  Wntter \nswe:

MARCH 31, 1992

Written Answers 96

8 No Name of the Scheme

9  Mahila Mandals

10 Voluntary Action Bureaux

11 Family Counselling Centres

12  Welfare Extension Projects (CD)

13 Weltare Extension Projects (BAP)

Pollution Caused by Petroleum Prod-
ucts

6343 SHRI RAJVEER SINGH
DR LAL BAHADUR RAWAL

Will the Minister of ENVIRONMENT
AND FORESTS be pleasaed to state

(a) whether Government propose to
seektechnical assistance fromforeigncoun
tries to check the environmental pollution
caused by the petroleum products

(b) if so the details thereof

(c) whether any experimental work has
been intiated indigenously or onthe basis to
this foreign technique In this directio

(d) f so the details thereo! and the
results achieved so far and

(e) f not the concrete steps being taken
by the Government to check the environ
mental pollution being caused by the petro-
leum products?

THE MINISTER OF STATE IN THE

Name of the State
(Amount provided in laces
of Rupees) in 1990-91

Rayjasthan Brhar
490 103
054 047
214 242

18 86 3597
26 21 —_—

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM,) (a) Yes, Sir

(b) to {d) Indian Oil Corporation has
plans to instal hydro desul Phunsation of
Gas Oil at Mathura and Haldia refineries
These units are proposed to be based on
foreign technology Aiso the catalytc re
forming units at Barauni and Digboi expected
to be operational by end 1994, are based on
French technology The Research and
Development Departments of several Indian
companies have aiso initiated work for de
veloping catalysts used inthe reforming units

(e) Does not anse
[English)
Common Strategy for Earth Summit
5344 SHRI R SURENDER REDDY
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether the attention of the Govern
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ment has been drawn to the news item
captioned “Move to oppose environ *hegem-
ony” appearing in the Hindustans Times
dated February 2,1992:

{b) whether India and other developing
countries are evolving acommon strategy to
oppose the hegemony of the developed
countries whenthey meetforthe earth summit
to discuss issues relating to environment
and development;

(c) if so, the details thereof: and

{(d) the details of the proposals formu-
lated by India in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS {SHRI RANGARAJAN
KUMARAMANGALAM): (a) The news item
captioned “Move to oppose environ ‘hegem-
ony”, was published in the Hindustan times
on February 24, 1992.

(b) to (d). On the major issues related to
environment and development, the develop-
ing countries Including India have been
meeting frequently in various forums to dis-
cuss and evolve a common approach. Ex-
amples are the New Delhi meeting of April,
1990 and the Beijing meeting of June 1991.
A copy of the Beijing Ministerial Declaration
has been placed in Parliament Library for
ready reference. In addition, consultations
are carried out on a regular basis in forums
such as the Group of 77. India has through-
out participated in such deliberations and
has contributed towards the development of
the approach/stand of the developing coun-
tries.

[Transiation)

Hindl Prachar Sabha Institutions In
South India

5445. SHRI CHANDRAJEET YADAV:
Will the Minister of HUMAN RESOURCE
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DEVELOPMENT be pleased to state:

(a) the number of Hindi Prachar Sabha
Institutions in Southern India and the num-
ber of the employees working therein;

(b) whether any institution for higher
studies and research work has been set up
under the Sabha for the post graduate stud-
les, teaching and research purpose;

(c) the number of such institutions in
Southern India and the places where they
have been set up;

(d) whether employees working in these
institutions are being paid the scales ap-
proved by UGC;

{e) if s0, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). The Dakshin Bharat Hindi
Prachar Sabha, Madras, which is a institu-
tion of national importance declared by an
Act of Parliament has been working for the
promotion, development and advancement
of Hindi Language in Southern India.

The Sabha has set up an Uchch Shik-
sha Aur Shodh Sansthan for undertaking
Post Graduate studies, teaching and re-
search, atfour Centres at Hyderabad (Andhra
Pradesh), Dharwad (Karnataka), Ernakulam
(Kerala) and Madras (Tamil Nadu).

Information about number of employ-
ees working in the Sabha is not available.

{d) and (e). According to the information
available, faculty members working in the
above-mentioned four Post Graduate
Centres of the rank of Professors, Readers
and Lecturers are being paid according to
the scales approved by UGC.
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(f) Does not arise. increase of treatment plant ca-
pacity at Banaras Hindu Univer-
[English] sity, Diesel Locomotive Works
and Dinapur.
Seminar on Poikution Control in River

Chties (iv) Construction of a bypass inter-
ception or other appropriate fa-
5346. SHRISHRAVANKUMARPATEL: cilities needs 1o efiminate over-

Wil the Minister of ENVIRONMENT AND flows into the river.

FORESTS be pleased 1o state:

(a) whether the Govemment inaugu-
rated a four days Seminar at Varansi on
‘Poliution control in river cities of India - case
study of Ganga’ on January 14, 1992; and

{b) if s, the details thereof including the
observations and suggestions made at the
seminar for cleaning the Ganga speedily?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). A
Seminaron ‘Pollution Control in river cities of
India-case study of Ganga' was organised
by Sankat Mochan Foundation which is a
Non-Government organisation from 14 to
17 January, 1992. It was inaugurated by the
Union Minister of Water Resources and was
attended by patticipants from India and
abroad. Theobservations/recommendations
of the seminar include”

(@) Water quality along bathing
areas of the ghats at Varansi
does not meet the current bacte-
rial and BOD water quality stan-
dards at present.

(i)  Theurgent needto Ganga foliow
up the activities under taken in
Phase | of the Action Plan.

(i) Early commussion of sewage
treatment plants at Dinapur and

(v) Compilation of pumping rates,
pumping volumes and mainte-
nance records of the existing
pumping stations on a monthly
bases.

{vi) Proper attention to be paid for
operation and maintenance of
the facilities set up under Ganga
Action Plan.

The matter has been taken up with the
Govemment of U.P. for follow up action on
the above recommendations.

Committee to Improve Health Services
in Capltat

5347. SHRISURENDRA PAL PATHAK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether any expert committee has
been set up to improve the health services in
the Capital;

(b) if so, whether the Committee has
submitted its report;

(c) if so, the recommendations made by
the committee; and

{d) the reasons of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
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SIDDHARTHA): (a) to (d). Directorate
General of Health Services had prepared a
project for reorganisation of medicare facili-
ties in Delhi which was subsequently exam-
ined by an Expert Group. Necessary action
has already beeninitiatedto implement some
of the short term measures suggested by it.

Pre-Vacational Education

5348. SHRI SHANKERSINGH
VAGHELA:
SHRI ATAL BIHARI
VAJPAYEE:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Central Advisory Board
on Education and the Standing Committee
of the Joint Council for Vocational Education
have cleared scheme for pre-vacational
education for all students in Class IX and X;
and

(b) if so, the outline, time schedule and
outstanding features of the scheme?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). The outline of the
Scheme for Pre-Vacational Education at the
Lower Secondary Stage and the draft
sc heme were considered at the meeting of
the Central Advisory Board on Education
and the Standing Committee of the Joint
Council for Vocational Education respec-
tively. The Scheme can be finalized only
afterthe recommendations of the Janardhan
Reddy Committee Report are considered by
the CABE.

Station at Motichur

5349. PROF. RAM KAPSE: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether there is a demand for con-
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struction of a railway station and halting of
trains at Motichur on.Haridwar-Rishikesh
section;

(b) if so, whether the Government pro-
pose to accept this demand; and

(c) f so, when and if not the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a)to (c). There s already afull-
fledged station building at Motichur station.
One pair of Mail/Express trains and 5 pairs of
passenger trains are stopping at this station
Existing arrangements are considered ade-
quate to deal with the present level of traffic.

Demurrage Cases

5350. SHRI M.V.V.S. MURTHY: Will
the Minister of RAILWAYS be pleased to
state:

(a)the total number of demurrage cases
in the Railways in 1990-91, zone-wise;

(b) the number of cases still pending for
payments and the value thereof; and

(c) the action being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The number of demurrage
cases during 1990-91 1s as under:—-

Railway Number of cases
Central‘ 69208
Eastern 3137
Northern 6162
North Eastern 2460 o
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Railway Number of cases

Northeast Frontier 3237

Southern 2735

South Central 22839

South Eastern 9573

Western 5745
125096

(b) 3104 cases involving payment of Rs.
28.51 Crores.

{c) Continuous efforts are made to re-
cover thae outstanding demurrage charges
by regular meetings with the railuser Lienis
also exercised on goods to expedite recov-
ery of demurrage charges due

[ Translation)

SC/ST Employees in Chlittaranjan
Locomotive Works

5351. SHRI SURAJ MANDAL Will the
Minister of RAILWAYS be pleased to state

(a) the total number of employees work-
ing in Chittaranjan Locomotive Works.

(b) the number of Scheduled Castes/
Scheduled Tribes employees out of them;

(c) whether the Government have any
proposal to fill up the backlog of reserved
vacancles, and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) 17698
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b)SC - 3134
ST - 1215
{c) Yes, Sw.

(d) Most of the Backlog as on 30.4.91
has been cleared. A Special Recrutment
dnive Is already going on to fill the remaining
14 ST vacancies in Group ‘C’.

Price of Edible Oils

5352 SHR!I RAJENDRA KUMAR
SHARMA: Will the Minister of FOOD be
pleased to state:

(a) the details of prnices fixed for the
edible olls for 1992-93;

{b) the extent to which it 1s remunerative
to the farmers; and

(c) the scheme of the Government for
the procurement of edible oil during 1992?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOl) (a) The Government do not fix
minimum support prices for edible oils.

(b) and (d) Do not anse

Foreign Assistance for implementing
Family Planning Programmes

5353. DR. RAMESH CHAND

TOMAR:

SHRI DEVI BUX SINGH.

SHRI RATILAL VERMA-

SHRIMATI BHAVNA

CHIKHALIA.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleasad to state

(a) whether the Government have re-
ceived any forexgn assistance for implement-
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ing the Family Planning Programmes,

(b) if so, the names of the countries
providing assistance and the extent of the
assistance received during the year 1991-
92;

(c) the details of the assistance 1o be
provided to each State during 1992, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) Yes, please.

(b) A statement showing the details ot
external assistance received for family wel-
tare programme durning 1991-92is enclosed.

(c) The details of assistance to be pro-
vided to different States under externally
aded projects during 1992-93 will be worked
out during the course of the year keeping in
view actual availability of the external assis-
tance during the year and the progress/
requirement of the States.

STATEMENT
Sr. No. Name of the Foreign Agency/Gowt. (Rs. in lakhs)
- R e —
1. United Nations Population Fund (UNFPA) 2750.00
2. World Health Organisation (WHO) 483.52
3. Unnted Nations International Children Emergency Fund 2753.00
(UNICEF)
4. Norwegian Agency for the Internatonal Development -
(NORAD)
5. Danish International Development Agency (DANIDA) 1143.00
6. Overseas Development Agency (DDA) 522.00
7. World Bank 2300.00
8. United States Agency for International Development 4201.25
(USAID)

Proposal for New Raliway Lines in
Madhye Pradesh

5354. SHR! MAHENDRA KUMAR
SINGH THAKUR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Madhya Pradesh Govern-
ment have sent any proposal to the Union

Government for laying of new railway lines;

{b) it so, the detalls thereot and the
action taken in this regard;

(c) whether the Government propose to
lay Khandwa-Dahod railway line.

(d) it so, the action taken thereon; and
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(e) f not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Yes, Sir

{b) Madhya Pradesh Government have
requested for the following New BG line
projects

(1)Realignment of Guna-Etawah New line
project via Malanpur —

This has been agreed to

{2) Dallirajhara-Jadaipur New BG
hne —

The proposed line i1s a single user line
raquired by Steel Authonty of India Limtted
(SAIL), for movement of lron ore to Bhilai
Cost has been advised to Ministry of Steel/
SAIL to arrange funding for this line

(3) Laitpur-Khajuraho Satna, Rewa
Singrauli New line -

Survey for New BG line Laltpur-Khaju-
raho-Satna, Khajuraho-Mahobe and Rewa-
Sidhi-Singraul (491 km) has been taken up
and s likely to be completed dunng 92-83

MARCH 31, 1992
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Further action would be taken based on the
results of the survey and availability of re-
sources In the coming years

{c) No, Sir

(d) Does not anse

(e) Constraint of resources

[Enghsh}
Sugar Production Capacity
535 SHRI ANKUSHRAO

RAOSAHEBM TOPE Will the Minister of
FOOD be pleased to state the sector-wise
annual licensed capacity of sugar produc-
tion, installed capacity and utiisation capac
ty of sugar as on September 30, 1991,
State wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRt TARUN
GOGOI) State-wise, Sector-wise licensed
and installed annual sugar production ca-
pacity as on 30 9 1991 and State-wise per
centage capacty utiisation of sugar facto
nes for the Sugar Year 1990-91 (October —
September) are at Statement | and |l at
tached
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STATEMENT-Ut

Statement Showing the State-wise Percentage Capacity Utiisation of Sugar Factores in
the Country for the Sugar Year 1990 91

S No State Percentage capacty utihisation

1 2 - 3 - -
1 Punjab 69 69
2 Haryana 116 89
3 Rajasthan 101 68
4 Uttar Pradesh 121 45
5 Madhya Pradesh 135 18
6 Gujarat 127 23
7 Maharashtra 13189
8 Bihar 12110
9 Assam 4576

10 Onssa 5389

11 ' Waest Bengal 44 25

12 Nagaland 63 21

13 Andhra Pradesh 126 87

14 Karnataka 122 41

15 Tamil Nadu 1777

16 Pondicherry 125 23

17 Kerala 55 31

18 Goa 88 26
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Japanese-Alded Equipments for Quli
Qutub Shah Diagnostic Centre, Hydera-
bad

5356 SHRI RAMA KRISHNA KON-
ATHALA
SHRI DHARMABIKSHAM

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether the Union Government have
received any proposal from the Andhra
Pradesh Government regarding Japanese
aided equipments for Quli Qutub Shah Diag
nostic Centre, Osmania Hospital, Hydera
bad,

(b) if so, the details thereof including the
estimated cost of the project, and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D| THARADEVI
SIDDHARTHA) (a) Yes, Sit

(b) The proposal involves foca tonof55
sophisticates equipments to th 3 Qu I Qutub
Shah Diagnostic Centre Osma-ia Hospital,
Hyderabad through Japanese Grant-in-aid
Information regarding the exact cost of the
equipments is not avallable as the State
Government have not indicated the cost of
all the equipments

(c) The proposal has been posed to the
Japanese authornties for consideration

Engineering Colleges for Women

5357 KUMARIFRIDATOPNO Willthe
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state

(a) the policy of the Government for
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opening of Engineening Colleges for Women
in tribal dominated areas;

(b) whether the Government propose to
set up a Central Enginesnng College for
women 1o provide technical education par-
ticularly to tnbal women,

(c) if so, the location thereof and the
time by which it is likely to be opened, and

(d) i not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) to (d) There s neither any
scheme nor any proposal to open an engi-
neernng college for women in tnbal domi
nated areas Proposals for setting up of
Engneerning Colleges forwarded by the State
Governments are considered by the All India
Councilfor Technical Education for approval
in accordance with the guidelines laid down
by the Council

Voluntary Organisations in Treatment
of Cancer

5358 SHRIB DEVARAJAN
SHRI BAPU HARI CHAURE
SHRI PARASRAM BHARD
WAJ

will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether some voluntary orgamsa
tions are engaged in cancer detection and
treatment work,

(b) if so, the details thereof: and

(c) the financial assistance provided to
them for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
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SIDDHARTHA): (a) to (c). Under National
Cancer Control Programme, financial assis-
tance upto Rs. 5.00 lakhs is provided to
eligible Non-Govt. Organisations for heatth
education and early detection of cancer.
During the year 1990-91, financial assis-
tance has been provided to the following two
organisations under the scheme:

(i) Dharamshila Cancer Foundation
and Research Centre, New Delhi.

(i) Cancer Centre and Welfare Home,
Thakurpukur, Calcutta.

Survey on Plants in Forests

5359. DR. KARTIKESWARPATRA: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased 1o state:

(a) whether the Government have con-
ducted any field survey on flower plants,
medicinal plants and herbs in the forests.
particularly in Orissa;

(b) if so, the details thereof; and

(c) the steps taken to protect the rare
species?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) Scientists from the Botanical Survey
of India and the Regional Research Labora-
tory, Bhubaneswar have made extensive
and intensive field surveys in Orissa State
covering floristic studies in forests, survey
on algal flora in Chilka lake, ecological stud-
ies on mangroves in the coastal belt and in
the Mar.anadi estuarine forests and have
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also published floristic accounts on medici-
nalplants and research papers onthe ethno-
botanical uses of indigenous plants by the
adwasis in Orissa.

(c) The flora and fauna in Orissa Is
protected in a network of 18 protected areas,
including the Simlipal Tiger Reserve and
Wildlife sanctuaries.

{Translation)

Extension of Ujjain-Nagda Train upto
Ratlam

5360. SHRISATYANARAYANJATIYA"
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) the steps proposed to be taken to
provide more seats 1n unreserved general
compartments of trains; and

(b) the action being taken to extent
Ujjain-Nagda passenger upto Ratiam and to
attach adequate number of new coaches
therewith?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) It has been decided to con-
vert 20 coaches to 132 seater to be used on
a day train on Bombay-Pune and Bombay-
Nasik-Manmad Sections on Central Raillway
as a tnal measure In case the trial is
successful, the facility will be considered for
extension on other trains.

(b) Extension of Ujjain-Nagda Passen-
ger upto Ratlam has been examined but not
found feasible at present due to operational
and resource constraints.

Fit coaches with all amenities are only
provided in the passenger trains running in
Ujjain-Nagda section.
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intensive Care Units

5361 SHRIC P MUDALAGIRIYAPPA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) the total number of intensive Care
Units in Union Government Hospttals in the
country

{b) the total number of beds in all these
Intensive Care Units,

(c) whathar these Units offer the multi
disciphinary crtical care needed for patients
impaired with multi-organ system falure
and

(d) f not the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY Of HEALTH AND FAMILY
WELFARE (SHRIMATI DK THARADF VI
SIDDHARTHA) (a) to (d) As per latest
available data there are 249 hospitals unaer
the Cantral and Stat Government«  Major
hospitals have Intensive Care Units where
tacilties are available for multi-discipimary
critical care needed for patients impaired
with multi-organ system failure

{ Translatron}

Grants for Appointment of Hind:
Teachers

5362 DR LAXMINARAYAN PAN-
DEY
SHRIPHOOL CHAND VERMA
SHRI 8 L SHARMA PREM

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether the Union Government
accord hundred percent grants to non-Hindi
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speaking States for the appointment of Hindi
teachers,

{b) f so, the year-wise grants accorded
to Assam under the scheme dunng the last
three years,

(c)whetherthe Assam Government has
further requested the Government to re-
lease such grants and

(d) ¥ so, the action taken thereon?

THE MINISTER OF HUMAN RE
SOURCFE DFVELOPMENT (SHRI ARJUN
SINGH) (a) Under the centrally sponsored
scheme of Appointment of Hindi Teachers
fivancial assistance on 100% basis 1s pro
vided to the non-Hindi speaking States/UTs
for the Plan period

{ht The amount of year-wise grant sanc
firned to the Govt of Assam under the
schame of Appointment of Hindi Teachers
during the last three years are as under

1488 89 Rs 10 05 950/
1989 90 NiL
1990 91 Rs 1937 135/
(c) Yes, Sir

{(d) The unspent balance of Rs
19 37 135/ available with the Govt of As
sam has been carned forward of utilisation
by them during 1991=92 More-over it has
also been decided to sanction further grant
of Rs 12 87,865/- to them

Composition of Educational
Institutes

5363 SHRI ASHT BHUJA PRASAD
SHUKLA Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
fo state
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(a) whetherthe Government constituted
any committee regarding composition of
instituiions of traditional education during
1991;

(b) it so, whether the said committee
have submitted any outlines in this regard;
and

(c) if so, the steps being taken by the
Government in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No, Sir.

(b) and (c). Do not arise.
Review of Rewriting of History

5364. SHRI B.N. REDDY: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MET be pleased to state:

(a) whether the Government propose to
review its decision on “state-sponsorship” of
history in the light of reaction from four (his-
torians) members to serve on the Committee
headed by Dr. S. Gopal; and

(b) if so, the alternative plans for prepar-
ing school history text-books?

FHE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). The National Advisory
Committee set up to prepare the curnculum
on the history of post-independent India for
school and college levels, is free to deter-
mine its own procedure and methodology of
work. The Government has no proposal to
review the work of the Committee.

Grants to Colieges and Schools
5§365. SHRI P.C. THOMAS: Wili the

Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:
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(a) the details of schemes for providing
grants to colleges and schools for play-
grounds and buildings separately; and

(b) the criteria adopted for giving the
above grants?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). According to informa-
tion furnished by UGC, under the Scheme of
Grants for Games and Sportsin Universities
and Colleges underthe Departmentof Youth
Aftars and Sports, financial assistance Is
provided to eligible Colleges for develop-
ment of play fields. Assistance is subject to
the cost of each Project being shared in the
ratio of 75:25 between Government/UGC
and concerned College. Theceiling of assis-
tance varies between Rs. 22,000/- to Rs.
1.24 lakhs depending on the type of play-
field proposed to be developed. Schoolscan
avail of assistance for development of play
fields to the extant of 50% to 100% of ap-
proved expenditure depending on location
of the school subject to ceiling ranging from
Rs. 50,000/- to Rs. 1,00,000/-. In addition
assistance is also given to rural schools for
development of playfields provided the school
has a play ground, a qualified physical edu-
caflon teacher and the prescribed minimum
enroiment of students.

UGC provides developmentgrantsfora
Plan period to eligible Colleges for construc-
tion of buildings, depending upon studénts
enrolment and level of education.

[English]

Museum at Vijayawada in Andhra
Pradesh

5366. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:
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(a) whether the Government have re-
ceived representation for sanction of Sai-
ence Centre/Museum at Vijayawada in
Andhra Pradesh,

(b) f so the details thereof, and

(c) the reaction of the Government
thereto?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a)and (b) The National Council of
Science Museums Calcutta, an autonomous
organisation under the Department of Cul
ture, has received a proposal for setting upof
aScience Centre in Vijayawadafrom Andhra
Pradesh Councl! of Science and Technol
ogy, an Andhra Pradesh Government Inst
tution

(c) In terms of the extant policy of the
National Council of Science Museums, the
Scieice Centre In question could be set up
provided the Governmentof Andhra Pradesh
make available a developed site and agree
to share the cost of construction The State
Government of Andhra Pradesh have since
agreed to these conditions of the Council

Preservation of Orchids
5367 SHRIMATI DIL KUMARI BHAN
DARI Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state

(a) whether certain species of orchids in
India are facing extinction

{b) it so the details thereof

(c) the steps being taken to preserve
them

{ 1) whether the Government propose to
yaganecanctuary in St kim for preser
» suct endangered oichids and
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(e) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMAR
MANGALAM) (a) Yes, Sir

(b) A list of orchid species in danger of
extinction Is given in attached Statement—|

(c) The information is given in attached
Statement-1l

(d) No Sir
(e) Does not arise
STATEMENTH
1 Anosectochilus nicobaricus
2  Anoectochilus rotundrfolius
3  Anosctochilus tetrapterus
4  Aphuliorchis gollam
5  Cerymborkis veratifolia
6  Cymbidium whiteae
7  Dudiciea cunninghamil
8  Fhckingena hesperis
9  Malleola andamanica
10  Paphiopedilum druryi
11 Paphiopedilum fairmeanum
12 Paphopedilum wardu
13 Phalaenopsis speciesa

14  Renanthera Imschootiana
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15.

16.

17.

18.

19.

20.

21.

Taeniophyllum andamanicum
Zeuxine puichra
Calanthe au'ramiacum
Calanthe anthropophora
Dendrobium aurantiacum
Eulophia nicobarica
Dendrobium tenuicaule
STATEMENT-H

The State Governments have set
up a number of national parks and
sanctuaries which preserve both
the tauna and the flora including
orchids, and some of these pro-
tected areas give particular atten-
tion to the endagered species of
orchids.

International Trade in Orchids is
one major threat to their survival.
The Government of India is a sig-
natory to the Convention on Inter-
national Trade in Endangered
Species of Wild Fauna and Flora
(CITES)to eftectively deal with ille-
gal trade. A few Orchid Species
which are much sought in interna-
tional trade and are consequently
endangered, are included in Ap-
pendix-1of CITES, to ensure atotal
ban in their export and the protec-
tion of their natural populations.

Afterthe amendmentin 1991 of the
Wildlife (Protection) Act of 1972,
some other orchid species have
been brought within the purview of
the Act to check wanton collection
of natural populations and to regu-
late their trade.
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The Botanical Survey of India has
introduced several hundred orchid
secies into its National Orchidaria
to ensure ex-situ conservation of
these species. About 400 species
are being reared in these Orchi-
daria/experimental gardens
through successful mutltiplication
techniques, Tissue culture tech-
niques are now employed for mass
propagation.

The State Forest Departments of
Arunachal Pradesh and West
Bengal have respectively estab-
lished orchidaria at Tipi near Bha-
lukpong and Tagda near Kalim-
pong for research and propaga-
tion. The Tropical Botanical Gar-
den and Research Institute near
Thiruvanthapuram, of the Govern-
ment of Kerala is actively engaged
in research and in the propagation
of orchids.

[ Translation)
Indian Forest Service Officers

5368. SHRI MANKURAM SODH!: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

{a) the number of sanctioned posts of
Indian Forests Service Officers in vanous
State Forest Departments, particularly in
Madhya Pradesh;

{b) the number ot posts out of them
reserved for Scheduled Castes and Sched-
uled Tribes; and

(c) the number of reserved posts lying
vacant and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
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TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGALAM): (a) the total authorised
strength, shown State-wise, in the various
cadres participating in the Indian Forest
Service, is shown inthe statement enclosed.
The total authorised strength in the Madhya
Pradesh cadre of the Indian Forest Service
is currently 396.

(b) and (c). In terms of the orders on
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reservation for Scheduled Castes and the
Scheduled Tribes, reservation is provided
for in vacancies that arise from time to time,
and not in the posts themselves, In recruit-
ment to the Indian Forest Service, reserva-
tion for candidates belonging to the Sched-
uled Castes and the Scheduled Tribes is
providad foronly in direct recruitment. There
is no backlog of reservation forthese catego-
ries, indirect recruitmentto the Indian Forest
Service

STATEMENT
SI. No. Name of the Cadre I;lo. of Duty Posts Total Authonsed
Strength
1. Andhra Pradesh 80 140
2. Assam-Meghalaya A. 50 ‘J 111
M 13 -
3 Bihar 98 172
4. Gujarat 63 111
5. Haryana 41 71
6. Himachal Pradesh 64 112
7. Jammu & Kashmw 60 105
8. Karnataka 91 159
9. Kerala 49 86
10 Madhya Pradesh 226 396
11. Maharashtra 103 181
12. Manipur M. 23 80
Tnpura T. 23 j
13. Nagaland 16 28
14. Z)rissa 7 124
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SI. No. Name of the Cadre No. of Duty Posts Total Authorised
Strength

15. Punjab 24 42

16. Rajasthan 60 105

17. Sikkim 21 36

18. Tamil Nadu 81 141

19. Uttar Pradesh 165 289

20. Union Terriories:

- A & N Islands 18—

- Arunachal 27 106

- Goa Daman Diu 06

- Dadra Nagar Haveli 02

- Mizoram 09 — ~

21. Waest Bengal 59 104
B 2609
[English) MINISTRY OF HEALTH AND FAMILY

Campalign for Contraceptive PIiil

5369. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasea to state:

(a) whether the Government are plan-
ning a massive publicity and marketing
campaign for the indigenous oral contracep-
tive pill; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

WELFARE {SHRIMATI D.K. THARADEVI
SIDODHARTHA). (a) and (b). Presentlyonly a
small quantity of idigenously developed Oral
Contraceptive Pill viz. Centchroman, is pro-
duced on laboratory scale by Central Drug
Research Institute, Lucknow. Consequently,
marketing and advertising of the product
brand-named ‘SAHELY is on a limited scale
as 1t is, at present, marketed only in Delhi
area M/s. Hindustan Latex Ltd., who have
been given the responsibility of tabletting
and marketing, are undertaking scaling-up
operation for commercial production of the
bulk drug. With the larger availabilty of the
bulk drug and consequently the pill, the
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product would be marketed in other parts of
the country and marketing and publicty ef-
torts would be stepped up.

Navodaya Vidyalayas in Andaman &
Nicobar islands

5370 SHRI HANNAN MOLLAH Wil
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state

(a) the percentage of admission of stu-
dents in Navodaya Vidyalayas of Andaman
& Nicobar islands from the Isiand stself dur-
ing the last three years, year-wise,

(b) the percentage of students admitted
in the Vidyalayas from main-land dunng the
above peniod,

(c) whether seats are still vacant in the
above Vidyalayas,.
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(d) if so, the details thereof; and

(e) the steps taken by the Government
to fill the seats from the students of Island
only?

THE MINISTER OF HUMAN RE-

. SOURCE DEVELOPMENT (SHRI ARJUN

SINGH) (a) and (b) Children living on the
mainland are not eligible for admission in
Navodaya Vidyalayas of Andaman & Nico
bar Islands as under the scheme students
who have studied in and passed class Virom
Government, Government aided or recog
nised schools of the same district alone are
ehgible to appear for the admission test

(c) Yes, Sir

(d) Against a maximum intake of 80
students per year, the number of students
admitted during the last three years 1s as
under

Navodaya Vidyalaya at

Car Ncobar

Andaman

(e) Vacancies due to non-availability of
qualfied students in a particular Histrict are
not to be filled up by any other method as ¢
may lead to dilution of the scheme The
maximum intake of 80 students per Vidyalaya
has been fixed for a normal distnict  The
minimum standards (relaxable by 10% tor
SC/ST) cannot be lowered as that would
affect the nature of the scheme, which is for
talented chiidren

Call to Ensure SC/ST Reservations

5371 SHRI ARJUN CHARAN SLTHI

No of students admitted/Selected

1991-92

1989-90 1990 91
58 8 7
31 37 25

Wilithe Minister of RAILWAYS be pleasecto
state

(a) whether a cell has been opened in
his Ministry of ensure all facilities regarding
reservation in the matter of appointment and
promotion of Scheduled Castes/Scheduled
Tribes railway employees, and

(b) #f so, the staft strength of the cell and
the number of Scheduled Castes/Sched
ulea Tubes among them, category-wisé
aongwrth the procedure adopted in ths
regard?
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THE MINISTIR OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Yes, S
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(b) Staff strength in the E (SCT) Cell1s
indicated below ~

Sanctioned SC ST
strength
Executive Director 1 1 -
(5900-6700)
Joint Directors 2 1 1
(3700 5000)
Deputy Directors 1 - 1
(3000-4500)
Section Officers 2 1 1
{2000-3500)
Technical Assistants 2 - 1
(2000 3200)
Assistants (1640-2900) 4 1 -
U D C (1200-2040) 3 1 1
L D C (950-1500) 2 1 -
1 (Vacant)

Steno Gr D (1200-2040)

No specific crtenia has been laid down
for filling up the posts in the cell Howaever,
1t 1s ensured that sufficient number of officers
and staff belonging to SC/ST are posted
therein

[ Transtation)
Corruption in Raliways

5372 SHRIMOHAMMAD ALIASHRAF
FATMI Will the Minister of RAILWAYS be
p[ea_s"e_tj_ to state

Railway Zone

Central

(a) the number of cases of corruption in
reservation ticket countnies came to light
dunng the last three years, zone-wise de-
tails, and

(b) the efforts made by the Government
to check such corruption in Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!I MAL-
LIKARJUN) (a) The intormation Is given
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Railway Zone 1989 1990 1991
Eastern 119 112 121
Northern 191 202 207
North Eastan_'\ 46 54 57
Northeast Frontier 35 40 42
Southern 89 61 63
South Central 41 50 55
South Eastern 167 140 144
Western 64 7 76
Total 81;_ 789 - :27—“

(b) Frequent checks by the Vigilance
Organisations of the Zonal Railways are
conducted in order to curb the malpractices
in reservation/booking offices Besides this
the Vigllance (Special Squad) of Rallway
Board also conducts such checks regularly
n reservation/booking offices

1.C.M.R. Centre at Andaman & Nicobar
isiands

5373 SHRISANTOSH KUMARGANG-
WAR Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) since when the Centre of indian
Council of Medical Research in Andaman
and Nicobar Islands is functioning and the
research work done by this Centre during
this period,

(b) whether functioning of the Centre
has been reviewed, and

(c) f so, the details thereof and the
outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) The Regional Medical
Research Centre at Port Blarr under the
Indian Council of Medical Research, was
established on 1st April, 1963 Majority of
the activities of the Centre have been fo
cussed on the health problems of the people
of the Islands and providing supporting faciit
ties to the health authorties Some of the
important activihes undertaken by the Centre
are as follows ~

1 Invastigations

1 Serology of Pyrexia of unknowing
Ongin (PUO) (1984) 10 out of 29
cases of PUO wete detected to be
suffering from Leptospirosis
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Serology ot I’UO (1985-86): 225
cases were investigated 13 were
positive for leptospirosis.

Out-break of acute bacillary dysen-
tary in A & N islands: (1986-87): it
was bacteriologically confirmed as
due to Sh. dysentenae typet.

Morbidity, mortality and treatment
Practices Survey for Diarrhoeal
Diseases amongst Tribal Children
of Car-Nicobar Isiands (1988).

Hepatitis B Surface antigen carn-
ers amongst blood donors —-A sero-
survey In G.B Pant Hosptal
(1987088): Of the 237 samples
examined 7 (2.9%) were found to
be positive for HBSAg.

Diphthena survey m school chil-
dren (1987-88): of 167 children. 3
were confirmed to be carriers.

Out-break of rickettsialfever- (1988-
89): An out-break of tebrile iliness
with haempoptysis occurred in
Andaman Islands Investigation
carried out with technical guidance
of scientists lor the National insti-
tute of Virology, Pune revealad that
feve. was due to rickettsial, infec-
tion.

Filaria Survey (1989-90) in Kam-
orta, Nincoury, Trinket and Katchal
Islands’ Results indicated thatthere
was profuse breeding of Gulex
quinquefasciatus. A survey in Port
Blair revealed about 1% W ban-
crofti infection

Health Surveys
Sample surveys have beendonein

alt the 7 Tehsils in Andaman and
Nicobar islands (Port Blair) 1984 to
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know the morbidity and mortalty
pattern. In addition health surveys
have also been done at Calicut
village, Port Blar Tehsil (1984-85):
and in Kodiyaghat village Port Blair
Tehsil (1984086).

] Service:

The laboratory facilities of the
Centre are made available to hos-
pital patients and general public.
The Centre's laboratory is also
being made available for bacten-
cological analysis ot drinking water
semples.

(b) Yes, Sir. The functioning of the
Centre has been reviewed each year by the
Scientific Advisory Committee (SAC).

{c) The Commitiee reviews the work
done each by the Centre and provides direc-
tion for the activities to be undertaken each
year In:its meeting in 1989-90, the Commit-
tee noted that the major health problems
have already been identified and future ac-
tivities are to be directed to conduct research
on local health problems with main thrust on
vector borne parasitic and zoonotic diseases
and health problems of the dwindling prim:-
tive of tribes.

[English]

Incentlve to Spouses Undergone
Family Planning Operation

5374 SHR!J. CHOKKA RAQ. Wili the
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state.

1a) whether the Government propose to
provide incentives to the spouses, who have
undergone Family Planning operation after
only one child in the matter of appointments
In public services or granting loan etc., under
self-employment scheme, and



139  Written Answ.
(b) 1f s0, the datatls thereo{?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) and (b) There I1s no
proposal under consideration at present to
provide incentives to the spouses who have
undergone Family Planning operation after
only one child in the matter of appointments
in public services or granting loan etc , under
Self-Employment Scheme

Demand of Condoms

5375 SHRI MV CHAN
DRASEKHARA MUR-

THY
SHR!I V  SREENIVASA
PRASAD

Wili the Minister of HEALTH AND
FAMILY WELFARE be pleased to state"

(a) ‘he annua!l demand of condoms in
the country, and

(b) how the Government propose to fill
the gap between the demand and supply?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WECLFARL (SHRIMATI D K THARADEW
SIDDHARTHA) (a) Current demand of
condoms in the country s 950 million pcs to
1100 mithon pus  annually

{b) The country's present indigenous
production capactty is sutfictent to meet the
current roquiremeiii

Modemisation of Sanskrit
Education

5376 SHRIKASHIRAM RANA. Willthe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state
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(a) whether the Govemment propose to
modemise the curnculum ot traditional
Sansksit education,

(b) if so, the details thereot, and
(c) #f not, the reasons thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) to ic) The Government has
proposed to modernise the curriculum of
tradtional Sanskrt Education in Adarsh
Sanskrit Mahavidyalayas, Kendriya Sanskm
Vidyapeethas ot Rashtriya Sansknt Sanst-
han and deemed to be sanskrit Universities
at New Dethi and Tirupati in the following
manner

(1) Introduction of English, a modern
Indian language and a subject of
the Humanities alongwith the main
subject t o banskrit

(2) Increase n the duration ot studies
on the hnes of 10+2+3 system ot
education

3) Introduction of critic ¥ studies on
the subject alongwnh the teaching
of classical texts

4) Introduction of spons and voca
tionas studies and

9) Providing teachers of modern sub-
jects in the traditional Sanskrit
Educationa: instiutions

? Besides, under the scheme for De
velopmentof Sanskrit, provisions have been
made for financial aswetance to States'UTs
for modernisation of Sanskrit Pathashalas 1n
the ‘*radiional education system and ap
pointmen! to Teachers for teaching selected
modetn subjucts in the tradtional Sansknt
Pathshalas
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Research and Development Work in
Medicine

5377 DR VISWANATHAM KANITHI
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) the percentage of GDP earmarked
and spent for research and development
work In the field of modern and anciant
medicine during the Seventh Plan,

{b) the notable achievements made in
finding new druys dunng that period and

(c) the new thrust and direction pro
posed to be prowided in this regard in the
Eighth Plan

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT!I D K THARADEV!
SIDDHARTHA) (a) No such data is avai
able However, the percentage of GDP
earmarked for Health has been estimated to
ba around 0 9% Out of the total allocation
for health, about 7% were spent on research
ano development activities durning the 7th
Pian under the health sector

(b) The notable achievements made In
finding new drugs during the 7th Plan are
mndicated in the Statement attached

{c) The works In thrust areas mnitiated
duning the 7th Plan relating to communicable
and non-communicable diseases fertility
control nutrtion, etc would continue and
expand during 8th Plan Moreover, certan
areas like diarrhocal disease control pro
gramme and dimensions of HIV epidemic
have aiso been identified for the 8th Plan
penod

STATEMERT
MOTABLE ACHIEVEMENTS

The Indian Council of Medical
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Research has intimated that after
chnical tnals have demonstrated
the safety and efficecy of shorn
course chemotherapy (SCC) in
pulmonary and extra pulmonary
tubercuiosis, the SCC was intro
duced into the National Tuberculo
sis Control Programme

The Council’s clinical triais resutted
in defining the optimum combina
tion of drugs for treatment of lep
rosy and optimum duration of ther
apy in mutt paucibaciliary leprosy

ICMR has been funding a tnal of
ICRG vaccine for immunoprophy
laxts against in Maharashtra and
has recently intiated a compara
tive evaluation of antileprosy vac
cine in Tamit Nadu

Studies on safety and efficacy of
JE vaccine oftamned from the
Central Research Insttute, Kasauh
have been catried outby NIV Pune
andSTMCaicutla Datatromthese
studies showed that the vaccine
was safe and free tfrom major side
effects Three doses of vaccine
achieved satisiactory seroconver-
sion

Dunng 1990 more than 50,000
doses of vaccine were prepared at
KED vaccine production Unit, She
moga, Karnataka, 80,000 doses of
vaccine prepared in 1989-90 were
released to immunisation in 1990
Studies to assess the serological
response to three doses of three
commercialiy available Hepatitis B
vaccines produced satisfactory
results

S typhi strains isolated from chil-
dren suffering from typhoid fever in
maly parns of the country were
found to be tasntziit 1o most of the
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commonily used drugs. Chnical
tnals indicate that furazolidone, a
safe and inexpensive drug is useful
in treatment of infection with mul-
tiple drug resistant S. typht.

For control of Malayan filanasis
vanous innovative technologies
which are simple, socially accept-
able and productive in nature have
been developed The usefulness
of this strategy in filanasis control
has been demonstrated in Shertal-
lat, Kerala State Besides vector
control, the filanasis control move
ment (FILCO) launched by the
community has expanded their
activities to parasite control also,
through mass drug administration

Leisshmaniasis has emerged as a
mayjor public health problem in Bihar
and adjoining states Increasing
number of cases not responding to
sodium stibogluconate, the first line
drug for treatment of Kala-azar, 1s
being reported, Pentamidine, the
second line drug, I1s expenswe,
imported and toxic As an alterna-
tive, use of drug combinations have
been expiored Studies have been
carmed out using combination of
pentamidine + sodium stbanate
and pentemidine + allopuninol to-
gether for the duration recom-
mended for individual drugs but
using only half of their usual dose
Results showed that the combina-
tion were as etfective as pentamid-
ne alone

TRADITIONAL MEDICINE RESEARCH

The Department of Science &
Technology has informed that in a
project enttled “To evaluate the
efficacy of an indginous drug
(Varuna) in the management of
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nephroithiasis (Calcium Oxalate
and Phosphate Stores)” sponsored
by that Department, the Project
Investigator has claimed suffessful
use of ‘Varuna' an indeginous drug
n treating unnary disorders.

In the field of traditional system of
medicine, the ICMR identrfied six
refractory disease conditions as
thrust areas, namely, Anal fistula,
Viral Hepattis, Diabstes mellitus,
Urolithiasis, Bronchial asthma and
Fitanasis

A significant achievement in this
areaisthe scientific proof provided,
through carefully designed and
conducted, randomized controlled
multicentric trials at 6 centres on
the efficacy of Kshaarasootra
(Ayurvedic medicated thread)
which ctfers an effective, ambula-
tory and safe, non-surgical treat

ment for patients withfistula-in-ano,
as compared to surgery Although
the inimal healing time with the
thread i1s longer withkashaarsootra
than in case of surgery, there Is a
significantly lower rate of recurrence
in patients treated with Kshaara

sootra The thread also has better
acceptability as it 1s an outpatient
technique (without any need for
hospitalization or anesthesia) and
therefore more cost-effective, as
compared to surgery

Hiring of Private Godowns by F.C...

5378 SHRIPAWAN KUMAR BANSAL
Will the Minister of FOOD be pleased to
state"

(a) whether the Food Corporation of
India has floated a scheme of hiring private
godowns exclusively constructed according
to its specffications,
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{b) if so, the details of the scheme in-
cluding the initial rent fixed for such godowns;

{c) whetherthe rent was increased once
and thereafter cut down arbitarily; and

(d) the rent being paid as at present?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). A scheme known as
A.R.D.C. scheme was introduced in 1976-
77 under which Food Corporation of India
(FCl) undertook to hire godowns constructed
by private parties as per the required speci-
fications. The rents of these godowns, as
perthe scheme, were fixed within a ceiling of
50 paise per square foot in urban areas and
40 paise per square foot in rural areas. The
godowns were hired for aguaranteed penod
of five years extendable by one more year at
FCl's discretion

(c) and (dj. The rents of the godowns
waere not vaned during the guarantee period
In cases where the godowns were retained
afterthe guarantee period, the rents payable
were negotiated and determined by the zonal/
regional heads of FCI under the powers
delegated to them.

Now Project In the Hindustan Latex
Limited, in Kerala

5379. SHRI KODIKKUNIL SURESH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government propose to
set up any new project in the Hindustan
Latex Limited in Kerala;

(b} i so, the details thereof;

(c) the achievement of the Hindustan
Latex Limited during 1991-92;

(d) whether any foreign countries have
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oftered to assist in the production of con-
doms in the company; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA) (a) and (b) Hindustan La-
tex Ltd , have plans to set up the following
projects in Kerala:

(i) Copper T (IUD) Project

(i) Centchroman (SAHELIl) -Oral
Contraceptive Project.

(i)  Blood Bag Project

(wv)  Hydrocephalus Shunt Project. In
addttion, the following projects are
in very preliminary stage of formu-
lation by Hindustan Latex Ltd

() LV.Flud Project
(1) Urology Catheters Project
()  Injectable Contraceptive Project.

{c) Hindustan Latex Ltd. has produced
455 million pcs. of condoms and despatched
411 milllon pes from Apnl to December
1991 The total sales turn-over is Rs. 2250
lakhs The same trand 1s expected to be
maintained by the company dunng January
to March 1992

(d) No, Sr.
(e) Does not arise
[Transiation)
Railway Projection Force
5380. SHRI BRW BHUSHAN SHARAN

SINGH: Will the Minister of RAILWAYS be
pleased to state:
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(a) whether the Government have for-
mulated any scheme to make Railway Pro-
tection Force more effective in view of con-
stant increase in the cases of thefts, robbery
and murders; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Policing being a
State subject, maintenance of law and order
and control of related crime on railway prem-
ises including running trans 1s the responsi-
bility of the State Governments which they
discharge through their respective Govern-
ment Railway Police. As regards the Rail-
way Protection Force which is intended for
the security and protection of railway prop-
erty, various measures are being taken from
time to time to modernise the force and to
make it more efficient by equipping it with
modem equipments, vehicles, arms and
ammunition and training aids.

[English]

Financial Assistance from International
Organisation for Research

5381. SHRI S.B. THORAT: Wil the
Minister ot HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a)thetotalfinancial assistance received
from various International Organisations for
medical research during the lastthree years,
year-wise and State-wise;

(b) the financial aid likely te be received
therefor during the next three years alongwith
the details thereof;

(c) whether the Government has re-
ceived any such proposalfproject form
Maharashtra seeking financial assistance

- from the Union Government; and
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{d) if so, the details thereot and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) to (d). The information
is being collected and will be laid on the
Table of the House.

[ Translation)
Cobalit Therapy Units

5382. SHRI SATYA DEO SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the number
of Cobait Therapy Units set up during the last
three years forAreatment of cancer patients,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVi
SIDDHARTHA): The information is being
collected and will be laid on the Table of the
House.

(English]

Role of Women in Communal Harmony
and National Integration

5383. SHRI PRATAPRAO B.
BHONSLE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state: '

{a) whether a Conference on the role of
women in maintaining communal harmony
and national integration has been held at
New Delhi recently;

(b) if so, the details with objectives of
such Conference;

(c) whether the Government propose to
draw programmes to involve women actively



149 Written Answers CHAITRA 11

in the activities of communal harmony and
national integration;

(d) of so, the detasls thereof, and
_ (e) it not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUAMRI MAMATA
BANERJEE). (2) to (e). The mformation is
being collected and will be placed on the
table of the House

[ Translation)

Accidents on Western and Northern
Raliways

5384 SHRI GIRDHARI LAL BHAR-

1914 (SAKA)

GAVA. Will the Minister of RAILWAYS be
pleased to state:
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{a) the number of rail accidents on the
Western and Northern Railways during the
last three years; and

{b) the totai loss of Iife and damage to
property as a result thereof dunng each of
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Year-wise position
of rail accidents, number of persons kilad
and cost of damage to railway property on
Northern and Western Railways during the
last three years 1s as under ~

Northern Western
1988-89 1989-90 1990-91 1988-89 1989-90 1990-91
No. of
accidents 81 70 60 59 54 49
No. of
persons
killed 13 38 20 15 67 26
Cost of
damage to
ralway
property 118.91 414.01 507.07 27.20 28.88 436.88
(Rs. in lakhs)
[English) (a) whether Homoeopathy Pharmacy
Council has been formed,
Homoeopathy Pharmacy Council

5385. SHRI SURYA NARAIN YADAV:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
givento Starred Question No. 191 on August
22, 1991 and state:

(b) ff not, the reasons for the delay;

(c) whether the Pharmacy Council of
India has been entrusted with the work of
ntroducing Diplomain Pharmacy Co.-: etor
Homoeopathic Pharmacists; and
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(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) No, Sir.

(b) The Government do not propose to
set up a Homoeopathy Pharmacy Council at
present.

(c) and (d). This matter was taken up
with the Pharmacy Council of India whose
reply is awaited.

Working of Central Universities

5386.DR Y S. RAJASEKHARREDDY-
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:

(a) the details of the recommendations
made on the working of the Central Univer-
sities submited in 1984;

(b) the number of recommendations
accepted and implemented out of them: and

(c)the reasons for not accepting the rest
of the recommendations?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The University Grants Commis-
sion had appointed a Committee in January,
1982 under the Chairmanship of Dr. (Mrs.)
Madhuri Shah, the then Chairman, UGC to
enquire into the working of the Central Unt-
versities. The Committee submitted its re-
port to the UGC in November, 1983. Copies
of the report were placed in the Parliament
Library. The major recommendations of the
Committee include the following:

(i) Central Universities should have
an Al India character to be re-
flected in admissions, appointments
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and the nature of their courses and
programmes.

{(n) A common entrance examination
should be held for admission to
Central Universities.

(i) Steps should be taken to enforce
greater discipline in Central Uni-
versitios and establish appropriate
mechanism for redressal of griev-
ances of students and staff.

(v) Steps should be taken to establish
a National University of Distance
Education

v) The Students’ Union in their pres-
ent form should have no place in
the University system.

(v1) The provision for a Court in Central
Unwversities should be deleted and
the Executive Council should be a
compact and homogeneous body.

(vit) Each Central Unwersity should
have a Planning Board of planning
and monitoring its development

(whii) The Acts of Central Universities
should provide for a Council of
Central Universities for determin-
ing terms and conductions of serv-
ice of employees, coordinating
academic programmes and plan-
ning deveiopment etc.

(1x) Representation of the University
Community on the authorities of
the University should not be on the
basis of elections.

(b) and (c). The Commission generally
accepted the report of the Committee and
circulated it to all Central Universities, State
Governments and State Universities for
appropriate action, some of the recommen-
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dations which have been implemented are:

(i) A number of Central Universities
make admissions on the basis of
entrance tests.

(i) UGC has introduced a national
eligibility test for appointment of
Lecturers in Universities and Col-
leges.

(i) Indira Gandhi National Open Uni-
versity (IGNOU) was established
in 1985 for promotion of distance
education.

(iv) Model rules for discipline among
students, a Code of Ethics forteach-
ers and guidelines regarding con-
stitution of Planning Boards have
been framed and circulated to the
Universities by UGC.

v) UGC has notified Regulations for
minimum standards for the award
of the first degree, minimum work-
ing days, etc.

Government had appointed an Empow-
ered Committee to examine the report of the
Review Committee. While the work of the
Empowered Committee was in progress,
Government initiated the formulation of the
National Policy on Education, 1986. The
observations/recommendations made by the
Review Committee provided useful inputs to
the national debate on the formulation of the
Policy and its Programme of Action. The
Gnanam Committee, appointed by UGC, to
review the management structure of Univer-
stties also took the suggestions made by the
Review Committee into consideration.

[ Translation)
Prevention of Infant from Diarrhoea

5387. SHRI RAM NARAIN BERWA:
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SHRI MRUTYUN.IAYA
NAYAK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether most of the infants die due
to diarrhoea and other preventable child-
hood diseases; and

(b) the steps taken to achieve reduction
in infant mortalty rates due to diarrhoea
particularly in rural area, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) According to the resuits
of asurvey on causes of death carried out by
Registrar General of India in rural areas of
selected States in 1989, 7.3% of infantdeaths
occur due to diarrhoea, 14.7% due to Respi-
ratory infections and 5.7% due to cord infec-
tions.

(b) A programme for control of Di-
arrhoeal diseases among children under the
age of 5 years with the objective of reducing
mortality through promotion of ORT was
launched in 1986-87 as a 100% Centrally
Sponsored scheme. The Programme is now
in operation in all the districts of the country.

The major componentofthe Programme
include training of medical and para-medical
personnel for case management, free sup-
ply of Oral Rehydration Sait (ORS) to all
health facilities and education of community,
particularly mothers, for the management of
child with diarrhoea at heme and setting up
of diarrhoeal treatment-cum-training units at
the medical colleges.

[English]
Unregistered Private Nursing Homes

5388. SHRIPIUS TIRKEY:
SHRI VWJAY NAVAL PATIL:
SHAI MAHESH KANODIA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) the number of hospitals, dispensa-
ries, primary health centres, maternity homes
and private nursing homesoperatingin Delhi
as on December, 1991;

(b) the number out of them which are not
registered as per relevant rules governing
titem;

(c) whether Government are aware of
the shortcomings, in these hospitals, dis-
pensaries, primary health centres, maternity
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homes and private nursing homes; and

(d) if so, the remedial measures being
taken in this regard? '

THE MINISTER OF STATE IN THE '
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) As par the information
available from Delhi Administration, the
number of medical institutions operating in
Delhi as on December, 1991 is as follows:-

(1) Hospitals (Government, Private, Voluntary Organisation, 80
MCD/NDMC)
(2) Dispensaries {-do-) 653

(3) Primary Health Centre

Main (Government, Private, Voluntary Organisation MCD/NDMC) 8

Sub-Centres

(4) Maternity & Children Welfare Centre:

Main Centres
Sub-Centres

(5) Private Nursing Homes

16

142

50

445

(b) According to survey conducted by
the Directorate of Health Services, Delhi Ad-
ministration. there are atleast 316 Nursing
Home which are not yet registered under
Delhi Nursing Home Registration Act, 1953.

(c) and (d). The Government regularly
monitors the functioning of medical institu-
tions under its control and take appropriate
medical measures to remove any shoricom-
ing that is observed. As regards, private
institutions, the Directorate of Health Serv-
ices, Dethi ‘Administration, inspects them
from time to time to ensure that the require-
ments of the Delhi Nursing Homes Registra-

tion Act, 1953 and rules framed thereunder
are observed by these institutions.

[ Translation]

Food Samples Tested in Delhi

5389. SHRI JEEWAN SHARMA: Wi
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of food samples tested
by food laboratories in Delhi during the 1as!
three years:
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{b) the numbe!
found adulterated, and

amples out of them

{c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

Penod Total number of samples

tested

1989 91

2617

In case where the yamples were found
adulterated presecution has been launched
in the Court of Law under the Pravention of
Food Adulteration Act/Rules

Facliities at Stations on Kiul-Howrah
Loop Line

5390 SHRISIMON MARANDI Wilithe
Minister of RAILWAYS be pleased to state

(a) whether there I1s a long standing
demand to provide additional passenger
faciities hke booking counters platform
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WELFARE (SHRIMAT! D K THARADEV!|
SIDDHARTHA) (a) to (c) As per the infor

mation furnished by Delhi Administration

the total number of food samples tested n
the Food Laboratory Delhi gunng the last
three years and the number found adulter

ated I1s as under

Total number of samples
found adulterated

412

retiring rooms and rest houses etc atrailway
stations on Kl Howrah loop fine and

(b)if so thedetails of the action taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN) (a) Suggestions regarding pro
vision of additional tacilties are received
fromtimetotime and the same are taken into
account while formulating proposals for
provision of addtional passenger facihties

(b) A Statement I1s attached

STATEMENT

(b) Details of some of the passenger facility works completed at stations on Kiul Howrah

Loop Line recently are as under

Cost in lakhs of Rupees

S No  Particulars of works
M1_ Bolpur—-A:gmentanon of water supply 894
2 Jamalpur Renovation of existing Second Class waiting
halt and booking office 996
3 Bolpur Provision of tramn indicator system 694
4 Khana Jn - Extension of foot-over bridge 449
5 Dhatrigram Provision of foot-over bridge 324
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S No  Particulars of works Cost in lakhs of Rupees
6 Talt — Provision of foot-over-bride 421
7 Sainthia — Shed over platform 412
8 Tarapith Road — Provision of one bay IRS type shed
on Up and Dn platforms 431
9 Seoraphult — Extension of platform shed 520

Recruitment of SC/ST Employees in
Health Ministry

5391 SHRIRAM VILAS PASWAN Wil
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state

(a) the number of candidates belonging
to scheduled castes and scheduled tribes
recruited by his Ministty under special re
crutment dnive during last one year

(b) the categories for which they have

been selected and

(c) the category wise total number of
posts lying vacant in his Ministry at present?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) During the speciai re
cruitment drive ending 31 5 1991 the Minis
try of Heaith and Family Weltare recruited
130 and '82 candidates belonging to sched
uled castes and scheduled Tribes, respec
tively

{b) Gr A Gr B Gr C Gr D Total
“sc 19w s @ s am

ST 8 4 54 16 82
N/ 4 - 145 L3 212

© = GraA GrB  GrC ~  GrD Total

SC 16 7 84 9 116

ST 15 9 96 19 139

31 16 180 28 255

(As on 10 3 1992)
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[English)

Double Line Between Chengalpattu and
Tindivanam (T.N.)

5392. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal for
laying double rail line between Chengalpattu
and Tindivanam in Tamil Nadu;

(b) if so, the details thereof alongwith
the financial allocations therefor and when
the work is likely to start; and

(c) if not, the reasor:s therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

{c) Section forms part of Madras-
Tiruchchirappally {via Chord)-Dindigul con-
version project to be taken up in 199293.

Work Undertaken by ASl in Madhya
Pradesh

5393. KUMARI PUSHPA DEVISINGH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state.

(a) the details of the work undertaken by
the Archaeological Survey of indiain Madhya
Pradesh during the Seventh Five Year Plan
period;

(b) whether any ancient site has been
found in the State:

(c) if so, the details thereot:

(d) whether any excavation work is
Proposed to be undertaken in the State; and
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(e) it so, the steps taken thereon?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR!I ARJUN
SINGH): (a) During the Seventh Five Year
Plan, besides its normal activities, the Ar-
chaeological Survey of India carried out
extensive conservation work at 13important
monuments/remains along with exploration
and excavation work in Madhya Pradesh.

(b) and (c). Exploration carrned out in
various parts of Madhya Pradesh brough to
light several archaeological sites belonging
todifferentchronological horizons: viz., Lower
Palaeolithic, Middle Palaeolithic, Mesalithic,
Neolithic, Chalcolithic, Megalithis, Early
Historical and Medieval periods.

(d) No, Sir.
(e) Does not arise.
[ Translation]

Manufacture of Ayurvedic Medicines by
Allopathic Companies

5394. SHRI DAU DAYAL JOSHI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether some Allopathic pharma-
ceutical companies have taken to the pro-
duction of Ayurvedic medicines under new
name:

(b) if so, the names of such companies;
(c) whether these companies have ob-
tained permission from the Government for

such production; and

(d) if not. the remedial action proposed
to be taken In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) Some of the allopathic
companies have changed certain allopathic
formulations to Ayurvedic formulations

(b) As per the information available the

Name of the firm

! Eskayef Ltd Bangalore

" Dabur India Ltd , Ghaziabad

i Proctor & Gamble (I) Ltd Bombay

Y Parke Davis () Ltd Bombay
Drops

v Amrutanjan Ltd Madrad Hyderabad

(c) Yes, Sir
(d) Does not anse
[Enghsh}
Excavation work in itkori, Bihar

5395 SHRIMATIGIRWA DEVI Wilithe
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state

(a) whether during excavations in itkon
district Hazanbagh (Bihar) sculptures and
various other ancient objects of historical
importance were discovered by the Archaeo
logical Department

(b} if so the details thereof
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following companies have changed the I
cence of products mentioned against each
from Aliopathic to Ayurvedic without chang
ing the names as the ingredients are known
in both systems

Product

lodex

Daburub

Vicks Vaporub
Vicks Inhaler

Vicks Cough Drops

Halis Mentholyptus Cough

Sloan s Pain Balm
Solan s Limment

Amrutanjan Pain Balm

(c) whether further excavations have
been stopped by the Archaeoclogical Depart
ment and that unauthorised excavations are
frequent In the area

(d) f so the reasons thereof

(e) whether the Government propose to
resumae excavations in the area and the stop
unauthonsed excavation

(f) f so the details thereof and

(@) if not the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN

SINGH) (a) and (b) No excavation has
bean undertaken in ltkon, District Hazar
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ibagh, Bihar, by Archaeological Survey of
India However, the exploration carried out
dunng 1982-83 broughtto light remains of an
ancient tank, Pala temples, some images
depicting Ganesa, Vishnu, Uma, Mahesa
and Surya besides Buddhist sculptures, an
image of Tarabears an inscription of Mahen-
dra Pala

(c) and (d) Duning the cleaning opera-
tions by local students under NSS programme
{not In excavation) some sculptures were
noticed but no unauthornsed excavation has
been reported

(e) No, Sir
(1) and (g) Does not anse

Development of Piravom Road
Station

5396 SHRIRAMESH CHENNITHALA
Wilithe Minister of RAILWAYS bepleasedto
state

. (a) whether there ts any proposal for the
feveloprient of Piravom Road Railway
Station in Kerala, and

(b} i so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) No, Sir

(b) Joes not anse

Ban on Contraceptives

5397 SHRI SANAT KUMAR MANDAL
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether s.me leading womens

organisations demanded that Norplant and
all other contraceptives be banned, and
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(b) # so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) and (b) Some women's
organisations have made a representation
to the Government suggesting that Norplant
or any other long acting invasive contracep-
tive should not be introduced in the Family
Planning Programme in the country and
hormonai contraceptive preparations shouid
be banned in the social marketing pro-
gramme  Therr representation I1s under
consideration of the Government

Pilferage of coal

5398 SHRISANAT KUMAR MANDAL
Willthe Minister of RAILWAYS be pleasedto
state

(a) whether there I1s increase In pilfer-
age of coal from open wagons while on
move

(b) whether any assessment of the loss
of coal in transit has been made by the
Railways during the iast one year

(c) if so, the outcome thetreof, and

(d) the measures proposed to be taken
to check such pilferage?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Yes Su

(b)to (d) Totallossofcoalduringtransit
on Railways have been reported worth Rs
36 32 539/ during the year 1990-91 as
against loss of coal worth Rs 32,48,234/-
reported during the year 1989-90 However,
coal worth Rs 5,89,012 could be recovered
by RPF during the year 1990 91 as against
recovery of coal worth Rs 4,08,063/- made
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during the year 1989-90 With a view to
ensuring protection of coal from being pilfer-
red during transtit by rail, escorting of block
loads of coal wagons, patroling in big and
vulnerable yards and black spots 1s under-
taken Crime intelligence staff collect intelli-
gence about activities of coal thieves and
receivers and conduct raids on them for
recovery of stolen coal and arrest cniminals
and recewvers

Central Assistance to Blhar for National
Health Programme

5399 SHRISYED SHAHABUDDIN Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the Central
assistance released to Bihar for each Na
tional Health Programme separately during
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the lastthree years, in absolute terms as well
as percentage of the total expenditure on
each scheme for the country as a whole,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) Under the constitution
Health 1s a State subject However with a
view to augment the efforts of the State
Governments for control/eradication of cer
tain specific diseases, the Centre I1s provid
ing assistance to them through Centrally
Sponsored Schemes A Statement showing
Central Assistance released to Bihar for
major schemes during the last three years 1s
as under -

{Rs in lakhs)

NTBCP  FWP

Exp %age Exp %age Exp %age Exp %age Ex %age

Year NMEP NLEP NPCB
1988-89
1989-90 66127743% 9984 485% 1778 312%
19890-91
1 National Malaria Eradication
programme
2 National Leprosy Eradication
programme
3 National Programme of Con
trol of Bilindness
4 National Tuberclosis Controf

Programme

5 Family Welfare Programme

56440650% 9800515% 2320 426% 6836 537% 313285929%

8734742% 383415107%

48541 592% 15675 699% 28 49 854% 6396 513% 4994 94 11 66%

Small Forest Products

5400 SHRI LALIT ORAON Wil the
Minister of ENVIRONMENT AND FORESTS
be pleased to state

(a) the policy of the Government
regard to small forest products

{b)the names of the States where these
products have been nationalised and the
names of the small forest products national
1sed,
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(c) whether the G. -rnemnt’s procure-
ment rate of the smali forest products is very
less in Bihar compared to rates in Madhya
Pradesh; and

(d) if s0, the steps proposed to be taken
by the Government to make the rates uni-
form in both the States?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a) According to
National Forest Policy, Minor Forest Pro-
duce provides sustenance to tribal popula-
tion and to other communities residing in and
around the forests. Such produce should be
protected, improved and their production
enhanced with due regard to generation of
employment and income.

(b) The States where Minor Produce
have been nationalised are Andhra Pradesh,
Bihar, Madhya Pradesh, Maharashtra &
Orissa and the Minor Forest Produce items
nationalzed are, Tendu-leaf, Sal seed,
Mahuaseed, Kusum & Karan)seeds, Harrna
and Aonla {ruits.

{c) The procurement rates of some Minor
Forest Produce items like Tendu leaf are
higher in M.P. whereas that of items like Sal
seeds are higher in Bihar.

(d) The procurement rates of Minor
Forest Produce items are fixed by the State
Governments only and Central Government
have no jurisdiction over &.

New Plants In Steel and Cement Sec-
tors

5401. SHRIRABI RAY: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether some proposals have been
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sent to his Ministry about setting up of new
plants in the steel and cement sectors;

(b) if so, the details thereof; and
(c) the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) Yes, Sir.

(b} Thirty tour applications have since
been received in the steel sector for sponge
ron plants ~ 9 in Andhra Pradesh, 1 in Uttar
Pradesh, 11 in Madhya Pradesh, 2 in West
Bengal, 2 in Bihar, 1 in Karnataka, 2 in
Orissa, 5 in Maharashtra and 1 in Tamil
Nadu.

Thirty one applications have since been
received for cement plants — 3 in Andhra
Pradesh, 3 in Himachal Pradesh, 1 in Uttar
Pradesh, 13inMadhya Pradesh, 3in Gujarat,
5 in Rajasthan, 2 in Karnataka and 1 in
Maharashtra.

(c) Will depend on mert with regard to
rail transport angle.

Vohra Committee

5402. SHRI BHUWAN CHAN-
DRA KHANDURL:

SHRI RAM NAIK:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Government have consti-
tuted Vohra Committee for examining the
issues relating to hotel facilities and other
related matters like pollution in the coastal
areas;

(b) if so, the terms of reference of the
Committee and when it is likely t~ submit its
report; and
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(c) whether the Committee has given
any report onthe proposed Japanese village
near the Goa Coasts?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir. An
Expert Committee under the Chairmanship
of Shri B.B. Vohra has been constituted to
examine Issues relating to hotelfacilities and
other related matters in the costal areas.

(b) The terms of reference of the Com-
mittee are:

(i) To examine the actual regulations
and standards presently in force in
the coastal areas of the country
related to the setting up of tourism
and hotel facilities.

(ii) To examine the rationale and prac-
ticality of these regulations and
standards in that context.

(i) To examine the Coastal Regula-
tion Zone (CRZ) policy 1ssues vis-
a-vis the subject of beach resorts.

(iv) To suggest modifications, if neces-
sary, inthese regulations/standards
in the context of setting up of tour-
ism and hotel facilities.

The Committee is likely to submit its
report by 15th April, 1992.
(c) No, Sir.
Free Coaching in Regional Languages
5403. DR. C. SILVERA: Will the Minis-

terof HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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{a) whether some institutions are pro-
viding free coaching in the regional lan-
guages;

{b) if so, the details thereof and the
languages being taught therein; and

(c) the steps taken by the Government
to bridge the gap of languages between
people of different regions?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Central Institute of Indian Languages,
Mysore (a subordinate office of the Depart-
ment of Education) is, however, conducting
One Year Certificate Course for the general
public through Correspondence in Bengall,
Tamit and Telugu languages.

[ Transiation]
Criterla for Fixing Price of Levy Sugar

5404. SHRI YASHWANTRAO PATIL:
Will the Minister of FOOD be pleased to
state’

(a) the factors taken into account while
determining the price of levy sugar;

{b) whether the Government have re-
cewved any representations against the ex-
wsting criteria for fixing the price of levy sugar,

(c) if so, the action taken or proposed to
be taken thereon; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGOI): (a) Levy sugar prices are deter-
mined under the provision of Section 3 (3C)
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of the Essential Commadities Act, 1955
having regard to -

()} Minimum price for sugarcane noti-
fied by the Central Government

() Manufacturing cost of sugar

(m) Duty or tax, if any, paid or payable
thereon and

(Iv) Securing of a reasonable return on
the capital employed in the busi
ness of manufacturing sugat

(b) Norepresentation has beenreceived
recently against the aforesaid critena for
fixed the price of levy sugar

{c) and (d) Do not arnse

Storage of Essential Commodities

5405 SHRI BHUWAN CHANDRA

KHANDURI- Will the Minister of FOOD be

pleased to state

{a) whetherthe Government have made
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any spectal arrangements for the storage of
wheat rice and sugar that are distributed
through Public Distrbution System in the
ateas where the traffic gets blocked for
months due to heavy snow-fall, landshiding
and excess rains' and

{b) if so the names ot such areas in the
country and the details of the special ar
tangements made In these areas?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOl (a) and (b) Food Corporation of
India (FC! ) creates and/or hires storage
capactty for foodgrains at nodal points in
different parts of the country, including hilly
areas which are prone to heavy snow-fall,
land shding, excessive rains etc  The de
tails regarding the additional godowns con
structed by FClin the hilly tegions during the
period 1985-86 to 1991-92 are given In the
attached statement The responsibility of
hfting the foodgrains from FCI's godowns,
their subsequent storage and distribution
through Public Distribution System s that of
the concerned State Governments

STATEMENT

Capacity Completed durning 1985-86 to 1991-92 upto February, 1992 in NEF and Hilly
Areas of Jammu & Kashmir, Uttar Pradesh and Himachal Pradesh by FC/

NEF
1. imphal
2. Banderdewa
3. Joggighopa
4 Kharsang

5. Bhalukpong

(In thousand tonnes)
2.50
5.00
5.00
5.00

5.00
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(In thousand tonnes)
6. Kolasib 5.00
7. Ukhrul 5.00
8. Lunglal 3.00
9. Mokukchung 2.50
10. Dharamnagar 1000
11. Tuensang 2.50
50.50
JAMMU & KASHMIR
1. Jammu 500
2. Anantnag 3.92
3. Doda 2.50
4. Kathua 5.00
5. Chatha 10.00
6. Leh 2.50
7. Rajourn 2.50
31.42
UTTAR PRADESH
1. Pithoragarh 250
2. Bazpur 5.00
750
HIMACHAL PRADESH
1. Una 2.50
2. Nurpur 5.00

7.50
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Revision In Price of Levy Sugar
5406. SHRI ANNA JOSHI:
SHRIMAT!I DIPIKA H.
TOPIWALA:

SHRIMATI RITA VERMA:

SHRI CHETAN P.S.
CHAUHAN:

SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Wiilthe Minister of FOOD be pleased to
state:

(a) whether the price of the levy sugar
has been revised:

(b) if so. the details thereof;

(c) the reasons for raising the price of
levy sugartwice within aperiod of six months;

(d) whether the Government propose to
increase the quota of sugar per unit in the
rural areas;

(e) if so, the details thereof; and
(f) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOW): (a) (a) Yes, Sir

(b) and (c). The retail issue price of levy
sugar for distribution through the Public
Distribution System has been revised from
Rs. 6.10 per Kg. which was effective from
24.7.1991 (evening) to Rs.6.90 per Kg. with
effect from 21.1.1992. This revision has
been necessitated in view of the increase in
ex=tactory prices of levy sugar resultingfrom
increase in the Statutory Minimum Price of
sugarcane and manufacturing cost of sugar
as also the increase in distribution cost.

{d) to (f). The quota of sugar per unit in
the rural areas, within the overall allocation
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made to each State, is determined by the
concerned State Governments.

Problems of Sugar Industry

5407. SHRI ANAND RATNA MAURYA:
Will the Minister of FOOD be pleased to
state*

(a)whetherthe State Governments have
increased the price of sugarcane whereas
the Unmion Govarnment have reduced the
sugar prices;

(b) the steps being taken by the Govern-
ment to deal with the situation;

(c) whether there is any provision to
provide subsidy to sugar industry; and

(d) if not, the steps being taken by the
Government to solve the problems of the
sugar industry?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGOI): (a) Government of India have in-
creased the Statutory Minimum Price of
sugarcane from Rs. 23 per quintal of cane in
1990-91 season to Rs. 26 per quintal of
cane, linked to a basic recovery of 8.5% with
proportionate premium for higher recovery,
for 1991-92 season (Octoberto September).
Based on this cane price and other escala-
tions in cost, Government of India have
reviewed the zonal ex-factory levy sugar
prices and have notified the same for 1991-

' 92 season on 21.01.1992, which are higher

than that notified for 1990-91 season on
27.03.1991. However, some State Govern-
ments are reportedto have announced higher
State Advised Cane Prices.

{b) State Governments have been ad-
vised to exercise restraint while announcing
State Advised Cane Prices.

(c) No, Sir.
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(d) To improve viabil 'y of sugar facto
nes Government have taken various meas
ures as continuation of levy freesale ratio at
45 55 grant of inventives by way of higher
freesale quota on production achieved dur
ing early and late crushing periods grant of
loans from the Sugar Development Fund at
concesstonal rates of interest for cane de
velopment schemes as well as for modernt
sation/rehabiltation

[Enghish}
Supply of Samples by FCI

5408 DR C SILVERA Will the Minis
ter of FOOD be pleased to state

{a) whether the Food Corporation of
India has been supplying samples of tems of
Fair Pnice Shops in Delhi and other States

(b) if not the reasons therefor and

(c) the action taken to ensure supply of
samples of each item to Fair Price Shops
invariably in future?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) (a) and {b) Food Corporation of
India (FCI) does not directly supply samples
of foodgrains to the far price shops The
samples are drawn jointly by FCI and the
concerned State wholesale agency and it 1s
the responsibility of the said agency to make
available the samples to the respective fair
price shops for dispiay

(c) No action is called for as tar as FCI
1s concerned

Research and Development of Ancient
Weaponary System

5409 SHRI BHUWAN CHANDRA
KHANDURI Will the Minister of HUMAN
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RESOURCE DEVELOPMENT be pleased
to state

{a) whether the ancient Indian texts
such as Vedas depict a very highly devel
oped weaponary system particularly the
Agnivana in India

(b) whether there i1s any proposal to
develop and encourage research facilities in
this regard

{c) if so the details thereof and
(d) if not the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) Yes Sir

(b) to (d) Government of India has
established Rashtriya Veda Vidya Pra
tishthan whose policy 1s to encourage and
support any scholar who would approach for
assistance with requisite qualfications to
pursue Jedas Vedanges and Upvedas
which inciudes Dhanurveda aiso

Family Planning

5410 SHRI RAJENDRA AGNIHOTRI
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether the Family Planning has
become quite costly in the recent past and is
likely to become costlier in future

(b) f so the action contemplated to
provide cheap family planning methods

(c) whetherthe Government are consid
ernng a proposal to 1 volve the non allo
pathic doctors in villages in the Family Plan
ning Programme and

(d) if so the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): {a) The cost of providing
Family Planning services for prevention of
one birth is very low in companson to the
total cost involved in providing services and
facilities for bringing up and supporting an
individual person and this would be the
position in future also.

(b) Different contraceptive devices/
methods are offered under the Family Wel-
fare Programme for adoption by the individ-
ual acceptors best sutted to their choice.
These are made available either free of
charge or on subsidised cost under social
marketing schemes. Continuous efforts are
on to evolve more acceptable, effective and
low cost methods of contraception. As
Maternatand Child Health Care s an integral
part of the Family Weltare Programme and
closely reiatec > family planning, immunisa-
tion coverage and other important Materna!
and Chiid Health Care interventions are
provided to the people free of cost.

(c) and (d). Involvement of non-allo-
pathic doctors is one of the elements of the
Action Plan formulated recently by the Gov-
ernment to impart a new thrust and dyna-
mism to the Family Welfare Programme.
This Action Plan is now being operational-
ised through the State Governments and
UTs Administrations.

[ Translation)
Research Projects in Soclal Sclences

4511. SHRI RAJESH KUMAR:

SHRI TEJ NARAYAN SINGH:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Unwerstty Grants
Commission provides financial assistance
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for the small tesearch projects in social sci-
ences every years;

(b) f so, the details of the eligibility
conditions prescribed for these projects and
the process and norms adopted to select the
applicants for this purpose; and

(c) the details of such projects approved
in February 1992?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH)- (a)to (c). According to the informa-
tion furnished by UGC, the Commission
provides financial assistance underthe Minor
Research Projects Programme in Humani-
ties and Social Sciences to University and
College Teachers to enable them to under-
take a short-term research projects or inves
tigation for a doctoral degree. Permanent
teachers of eligible Colleges are required to
submit therr proposals to the Commuission
which are considered by its Expert Commit-
tees. ForUniversity Teachers such projects
are approved by the Universttiesthemselves.
The Commussion has informed that for col-
lege teachers, 78 minor research projects in
the held of social sciences were last ap-
proved in September, 1991

Hindi Advisory Committee

5412. SHR!RAJESH KUMAR:
SHRI TEJ NARAYAN SINGH:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the panel for Hindi Advisory
Committee has been reconstituted
recently;

(b) if so, the composition and scope of
this panel; and

(c) whether the panel has been advised
to take up some new work in connection with
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Hindi language which was not assigned to it
earlier?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The Hindi Salahkar Samti advises
on the progressive increase in the use of
Hind: for official purposes and another allied
matters. No new item of work has been
added to its charter of responsibilities.

[English]
Sanskrit University
5413. SHRI SHANKERSINH
VEGHELA:
SHRI ATAL BIHARI
VAJPAYEE:

WilltheMinisterof HUMAN RESOURCE
DEVELOPMENT be pleased to state-

{a) whether the Government propose to
establish a Sanskrit University at Sringeri;

(b) if so, the progress made so far in this
regard; and

(c) when the project is likely to be ac-
complished?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Government had decided to
initiate institutional structures which would
evolve into a Sanskrit University over a pe-
niod of time.

(b) A Kendriya Sanskrit Vidyapeetha
has been set up at Sringeri by the Rashtriya
Sansthan. The Vidyapeeth is named after
the former Prime Minister late Shri Rajiv
Gandhiji.
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(c) No time schedule has been fixed in
this behalf.

[ Translation]
Samastipur-Darbhanga Rallway Line

5414, SHRI BHOGENDRA JHA: Will
the Minister of RAIWLAYS be pleased to
refer to the reply given to the Unstarred
Question No. 79 on February, 25, 1992 and
state:

(a) the funds allocated for conversion of
Samastipur-Darbhanga railway line during
last three years, year-wise;

(b) the details of works executed with
this amount; and

(c) the works to be undertaken on this
project dunng 1992-93?

THE MINISTER OF STATE IN 1HE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to {c). Due to constraint of
resources, allocation for the work of conver-
ston of Samastipur-Darbhanga M.G. into
B.G. forthe last three years was meagre with
which no tangible progress could be made.
In 1992-93 Budget Rs. 10 lakhs has been
allocated to this work. It has been decided to
restart this work and preliminary arrange-
ments will be taken up in 92-93. However,
keeping in view the need to cause minimum
dislocation to train services and to reduce
inconvenience to the travelling public, it will
be possible to actually take up conversion of
this M.G. section only after Muzaffarpur-
Raxaul has been converted to B.G. which
has been included in the Budget for 92-93.

[English}

Steam/Diesei Locomotives on Electri-
fied Routea
5415. SHRI ANNA JOSHI: Wil the
Minister of RAILWAYS be pleased to state:



185 Wnitten Answers

{a) whether regenerative breaking sys
tem on electrified tracks 1s energy efficient

(b) f so the extent of energy saved
duning last one year on account of this de
vice, and

(c) the reasons for using steam and
diese! locomotives on electirified routes in
view of the above?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN) (a) Yes Sir

(b) The quantum of energy saved Is not
avatlable, since it is not metered Only atew
Electric Locomotives have been provided
with regenerative braking system

(c) Normally diesel and steam locomo
tives are not deployed In sections where
electriclo. smot  ~eswithregenerative brak
ing system are running However on some
of these sections diesel and steam locomo
tives are deployed to very hmited extentdue
to -

() Use of steam locomotives on infe
rior services

() Permitting long haul diesel trains
on intervening short electnfied ter
ritory

() Return of diesels to home sheds

(iv) Inadequate availability of electric
locomotive

Mother Tongue as First Language
5416 SHRISYED SHAHABUDDIN Will
the Minister of HUMAN RESOURCES
DEVELOPMENT be pleased 1o state

(a)the names of State/Union Teritories
in which the mother tongue has been intro
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duced as the first language under the three
language formula at secondary level for all
students

(b) the names of the State/Union Tern
tories in which not the mother tongue by the
majority language or any otherlanguage has
been introduced as compulsory fist lan
guage for all students under the formula and

(¢) in case of (b) the place of the minor
ity languages of the States/Union Territories
in the Formula and the highest level of
compulsory instruction of and through the
medium of the mother tongues of the linguts
tic minotities therein?

THE MINISTER OF HUMAN RE
SOURCE DEVLI OPMENT (SHRI ARJUN
SINGH) (a) to (c) Most of the States and
Union Territories have more than one formu
lation for teaching of languages under the
three language formula at the Secondary
stage in order to meet local needs including
the needs of linguistic minorities The mother
tongue of the majonity of population i1s gener
ally the regional language of the State or
Union Terntory and 15 effered by many stu
dents as the first language

Pollution of Godavari

5417 SHRI ANKUSHRAO
RAOSAHEB TOPE Wili the Minister of
ENVORONMENT AND FORESTS be
pleased to state

(a) whether the Government recewed
any reprasentation from public representa
tives In regard to pollution of Godavan by
paper mills and

(b) ¥ so the step< taken or proposed to
be taken by the Gvernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF S5TATE IN THE MINISTRY
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OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI P RANGARAJAN
KUMARAMANGALAM) (a) Yes, Sir

(b) The Maharashtra Pollution Control
Board has already Initiated Court cases
againstthe polluting paper mills and directed
them to conform to the standards These
paper mills have given an undertaking in
court for providing the necessary pollution
control devices within a time-frame

{Translation]

Appointments in the Universities of
Bihar

5418 SHRIANAND RATNA MAURYA
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whether University Grants Commig
sion has sent a letter to the Bihar Govern-
ment regarding appointments made In the
universities and colleges of Bihar and pro-
motions of Readers and Professors,

(b) if so, the details thereof,

(c) whether any other order had been
issued by the University Grants Commission
regarding such appointments and promo-
tions,

(d) it so, the details thereof, and

(e) the remedial steps by the Govern-
ment In the matter?

THE MINISTER Of HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a)to (e) According to the informa
tion furnished by UGC the Commission has
not addressed a letter to Government of
Bihar regarding appointment/promotion of
teachers in universities and colleges in Bihar
However the Commission has notfied in
September 1991 regulations prescribing
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minmum quaidications for appointment
through open advertisement, to the posts of
Professors, Readers and Lecturers in uni-
verstties and colleges and for promotion to
posts of Readers and placement of lecturers
In selection grade and senior scale The
regulations provide that no person shall be
appointed to a teaching post in a unwversity
or college unless he fulfils the minimum
qualifications prescnbed for the ddferent
teaching posts

[Enghsh]
Production Cost of Sugar

5419 SHRIANAND RATNA MAURYA
Will the Minister of FOOD be pleased to
state

(a) whether the production cost of sugar
is more than ts price in the market,

(b) f so, the production cost of sugar in
different States and the market rate dunng
the last one year, and

(c) the steps being taken by the Gover 1
ment to control the sugar prices?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOY) (a) No, Sw

(b) The range of retail prices of free sale
sugar for S-30 grade in the four principal
markets of Delhi, Bombay, Calcutta and
Madras during the penod March, 1991 to
March, 1992 (upto 20 3 1992), month-wise
1s given at the Statement attached

(c) Government is releasing adequate
quantities of freesale sugar for internal con
sumption each month Besides this, sugar
mills have also been allvised to sell and
despatch 50% of the month's freesale quota
n each fortnight of the month
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Central Forest Colleges

4520. SHRIMATI CHANDRA PR2ABHA
URS: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

{a) whether the Government propose to
set up Central Forest Colleges or Research
Institutions in various states, particularly in
Karnataka; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

« MINISTRY OF PARLIAMENTARY AFFAIRS

~ MINISTER OF STATE IN THE MINISTRY

OF LAW, JUSTICE AND COMPANY AF-

FAIRS (SHRI P. RANGARAJAN

KUMARAMANGALAM): (a) and (b). No, Sir.

No such proposal is under consideration of
Gowt. of India at present.

Tigers and Leopards

5421. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of ENVIRONMENT
@ND FORESTS be pleased to state:

(a) the number of tigers and leopards
died in forests during each of the last three
years, State-wise particularly in Karnataka:;
and

(b} the number of radio collared tigers
‘and leopards died during the above period:
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): {a) The information
is being collected and will be laid on the
Table of the House.

(b) During the period 6.3.90 10 25.2.92.
8 tigers and 4 leopards were reported o
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have died in the Nagarahole National Park,
Karnataka. Causes of the above cases of
death are reportedto be old age, injuries and
fights among themselves, as revealed dur-
ing post mortem. In case of two leopards,
there was evidence of death having been
caused by gun shonts and snaring. Of the
above, one tiger and two leopards were
previously radio collared as part of the re-
search project ‘Ecology and management of
large carnivores’ being conducted at the
Park.

Short Term Courses on Nehru and
Gandhl Studies’

5422. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

{a) whether the Bangalore University
has sent proposals to the Union Govern-
ment to start short-term courses on Nehru
and Gandhian Studies:

(b} if so, the details thereot! and the
amount of assistance sought; and

{c) the reaction of the Government
thereto?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) to {c). UGC provides financial
assistance to Universities for various pro-
grammes of Gandhian Studies and strength-
ening of Gandhi Bhavans. According to the
information furnished by UGC, Bangalore
University had submitted a proposai to the
Commission in November, 1987 for setting
up a Centre for Gandhian and Vivekananda
Studies with a viewto propagating Gandhian
philosophy and teachings of Swami Viveka-
nanda through the existing Gandhi Bhavan.
The main aim of the proposal is to organise
weekend orientation courses for students,
teachers and generali public, and crash
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courses for village level health workers, social
workers working with aicholics, drug addicts,
desttute women, etc The proposal envis-
ages that the proposed Centre will also offer
one year diploma course in Gandhian and
Vivekananda Studies The financial cost of
the project 1s estimated to be Rs
69,57,500/-

An Expert Committee of UGC has vis-
nedthe University, and recommended finan-
cial assistance for some of the actvities
The Commussion has not been able to pro-
vide financial assistance on the basis of the
above recommendations due to present
constraint of resources

Assistance from Denmark for Environ-
ment and Afforestation Programmes

5423 DR KARTIKESWARPATRA Will
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state

(a) whether the Government have re-
ceived and financial assistance from Den
mark for the environment and afforestation
programmes,

(b) if so, the details of the amount alio-
cated, project-wise and State-wise and

(c) the Progress of these Projects so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF
FAIRS (SHRI P RANGARAJAN
KUMARAMANGALAM). (a) Yes, Sir

(b) Denmark, alongwith the World Bank,
co-financed a Social Forestry Project in
Haryana and Jammu & Kashmir The contri-
bution of Denmark was 35 millon Danish
Kroners
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(c) The project was successfully com-
pleted in 1991

[ Translation)
Grants to Voluntary Organisations

5424 SHRI LAXMINARAYAN PAN-
DEY
SHRI B L SHARMA PREM

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) the number of voluntary organisa-
tions provided grants by the Union Govern- *
ment for the promotion and propagation of
Hindiduring 1989-90, 1990-91 and 1991-92,

(b) whether requests have been re-
ceived from voluntary organisations that the
sanction of funds should be provided In
June-July for tts better utilisation and

) f so the reaction of the Government
thereto?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) Under the Scheme of Assis
tance to Voluntary Organisations for promo
tion of Hindi, 155,129 and 165 Voluntary
organisations were provided grants during
1989-90, 1990-91 and 1991-92 respectively

(b) and (c) Yes, Sir The voluntary
organisations have been requesting for early
release of funds In the Grants-in-aid Com
mittee meetings the need for atime schedule
for processing the requests of Voluntary
organisations for grant as well as its exped:
tious release was emphasised The applica
tions for grant are examined by the Regtonal
Offices of Central Hindi Directorate and are’
submutted to the Government duly recom
mended by the State-Level Commuttees
Meetings of the Central Grants-in-Aid Com
mittee are held on 3-4 occasions dunng
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vanousquarters of the Financial year. Based
onthe recommendations of GIA Commntee,
grants are released immediately after settle-
ment of accounts of grants sanctioned in the
previous year and the Agreement Bond and
Pre-stamped Raceipts are submittad by the
applicant organisations

[Enghsh]

National Authority for Prevention and
Control of Aids

5425 AHR! BHAGEY GOBARDHAN.
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) the condttions attached to the 100
millon dollar soft loan

(b) whether there Is any proposal for
formation of a national authorty for preven-
tion and control of AIDS, and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a)to(c) Negotiations have
besan recently concluded withthe World Bank
for funding the Nationai AIDS Control Proj-
ect for a period of five years beginning Apnil,
1992 involving an outlay of US § 100 milion

A Development Credt Agreement s
now being processed for approval by the
Worid Bank Board For credt effectiveness
1t 1s necessary for the Government of India
and State/UT Governments to establish a
dedicated structure and provide adequate
staff and resources for implementing the
activiies which will be fund under the proj-
ect

Activities for prevention and control of
AIDS to be undertaken under the AIDS
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Control project are as under

- Programme Management
- Survelllance
- Blood Safety

- information, Education & Com-
munication

- Control of Sexually transmitted
diseases

- Condom Promotion

- Case management

. emales and Niales
5426 SHRISHRAVANKUMARPATEL
WELFARE be pleased to state

(a) whether the Government propose to
raise the statutory marnageable age of both
females and males to be one of the effective
ways to curb population growth, and

(b) if so, the steps contemplated in that
drection?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT!I D K THARADEVI
SIDDHARTHA) (a) and (b) The issue of
raising the statutory marnageable age of
both females and males 1s being examined
in consultation with the concerned Minis-
tnies/Departments inthe Governmentof india
and the State Governments/UTs Admini-
stration

| Translation]
Blindness among Children

5427 SHRI KAMLA MISHRA
MADHUKAR
SHRIN DENNIS
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state
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(a) whether any survey has been con
ducted to investigate the causes of exces
swve blindness among children

(b} if so the details thereof

(c) the number of such cases detected
during the last three years State wise and
Union Terrtory wise and

(d) the remedial measures proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D K THARADEVI
SIDDHARTHA) (a) and (b) The Indian
Council of Medical Research (ICMR) had
conducted a collaborative study on blind
ness In 1971 74.n 7 different centres repre
senting 7 different regions of the country for
children lessthan7ofage Therrfindingsare
as under

Persons covered 81100
Biind persons 61
Prevalence rate per

1000 population 075

(c) State/UT wise figures are not avail
able

(d) As per expert advice severe Vita
min A deficiency being an important cause
of blindness among small chidren a pro
gramme of prophylaxis against blindness
dueto Vitamin A deficiency among children
was started Under this programme inten
sive doses of Vitamin A (2 leans Interna
tional units) In oil are given to children in age
group 1 5 years at six month intervals In
addition Heaith Education 1s aiso given to
prevent blindness from other causes such
as acadents injunes infection etc
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Additional Bogles to Visakhapatnam-
Kirandul Train

5428 SHRI MANKURAM SODHI Will
the Minister of RAILWAYS be pleased to
state

(a) whether there 1s a demand to In
crease the speed and provide additional
bogies to Visakhapatnam Kirandul (Batla
dila) passenger tran and

(b) it so the action taken/proposedto be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN) (a) Yes Sir

{b) Examined but not found operation
ally feasible and commercially justdied

Grant for Purchase of Hindi Books

5429 DR LAXMINARAYAN PAN
DEY
SHRIPHOOL CHAND VERMA
SHRiBL SHARMA PREM

Willthe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state

{a) whether the Government of Assam
have requested for grant for the purchase of
Hindi books for school libraries

(b) ff so the details thereof and

(c) the decision taken thereon?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) There s no scheme under which
grant could be sanctioned to State Govts for

purchase of Hindi books tor school libranes

(b) and (c) Does not anse
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5430. SHRI MOHAN LAL JHIKRAM
Willthe Minister of RAILWAYS be pleasedto
state.

(a) whether work has been started for
the establishment of Nainpur division on
South Eastern Railway, and

(b) the progress made so far in this
regard along wtth strength of officials/statt
appointed so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) No, Sir

(b) Does not anse
[Enghsh}

Private Contributions Received by
Dental Council of indla

4531 SHRI GEORGE FERNANDES
Wit the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whbether the Dental Council of India
received contributions from private sources
and

{b) # so, details thereof including the
amount of such contributions received dur
ing the last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a) No, Sir

(b) Does not arise

Promotional Avenues

5432 SHRI GEORGE FERNANDES
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Willthe Minister of RAILWAYS be pleasedto
state

(a) whether any scheme has been
worked out by his Ministry to do away with
the maximum possible number of non-func-
tional posts which were created to ensure
promotional avenues in different services,
and

(b) if so details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Posts are created on the
basts of functional requirements and organ-
isational needs

(b) Does not anse

Setting up of Environment Centre in
Jakarta

5433 SHRI GEORGE FERNANDES
Will the Minister of ENVIRONMENT &
FORESTS be pleased to state

(a) whether the Press Trust of India
have sent any proposal to his Ministry re
garding setting up of environment centre in
Jakarta,

{(b) if so, the details thereof;

(c) whether the proposal has been
approved by his Ministry,

{d) if so, the details theieof, and

{e) i not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI P RANGARAJAN
KUMARAMANGALAM) (a) Yes, Sir
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{b} The objective of the Regional Envi-
ronmental Communication Centre i1s to build
greater awareness among the governments
and the people of the region the need for
better protection of environment and imple-
mentation of environmentally sound and
sustainable policies, through ther daily
environmental news service, to be circulated
over the Asia-Pacific news net work

(c) Yes, Sir The proposal has been
cleared by the Ministry of Environment &
Forests

{d) Communication giving clearance was
sent to the General Manager, PTl on 13th
January, 1992

(e) Question does not anse
National Testing services

5434 SHRI VIJAY NAVAL PATIL Will
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state

(a) whether the Government propose to
set up national testing services to hold tests
for enrolment of students in colleges and
universities,

(b) ff so, the details theteof and the main
features thereof,

(c) whether such agency would deter
mine the eligibiity of candidates for jobs
delinking it from degree or diploma, and

{(d) the detalls of allocation of duties to
be entrusted with financial implications?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) to (d) The National Policy on
Education — 1986 envisages that a begin
ning will be made in delinking degrees from
jobs in those selected areas where a univer-
sity degree nead not be a nacessary qualfi-
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caton. It also envisages establishment of a
National Testing Service, in appropriate
phases, to conduct tests on avoluntary basis
to determine the suttabilty of candidates for

specified jobs

in pursuance of this, Government has
recently registered the National Evaluation
Organisation (NEO) as an autonomous body
with the following main objects —

—  To conduct tests for certfying the
sutabilty of candidates urespec-
tive of their formal qualtfications for
specified jobs

— To develop methodologies and
techniques for testing knowledge,
proficiency abilities, skills, compe-
tence and aptitute necessary for
the performance of specified jobs

— To assist existing insttutions and
agencies which are conducting
different tests by holding prelimi
nary screening or simiar othertests
on therr behalf, for the purpose of
admissions to courses of tugher
studies, faculty recrutment, recruit-
ment of scientists, specidlists, etc

To function as a well-equipped
resources centre at the national
level in test development
A provision of Rs 25 lakhs has been
proposed for the Organisation in the 1992
93 Budget
Maintenance of Qutab Minar

5435 SHRIJANGBIR SINGH
SHRI GURUDAS KAMAT

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) whetherthe Qutab Minar s indanger
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and closed for public on account of develop-
ment of cracks in it;

(b) if so, the steps taken/proposed to be
taken for its proper upkeep and mainte-
nance,

(c) the details of expenditure incurred in
this regard duning each of the last three
years, and

(d) the time by which its repair work 1s
hkely to be completed and opened for public

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) The Qutab Minar is in a sound
state of preservation The entry into the
mmar 1s closed on account of security con-
siderations

{b) Besides day to day maintenance,
conservation works are carried out as per
actual needs

{c) The expenditure incurred on the
maintenance and conservation of this monu
ment during the last three years I1s as under

Year Expenditure
108889 Rs 91901200

1989-90 Rs 13,61,263,00

1990-91 Rs 7.74,137 00

(d) Conservation of Qutab Minar is a
continuous process There is no proposal to
re-open the Qutab Minar to the public for the
present

Operation of Narrow Gauge System

5436 SHRISANAT KUMAR MANDAL
Wilithe Minister of RAILWAYS be pleasedto
state
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(a) whether his attention has been in-
vited to the news-item captioned “Indian
Railways’ ways of serving people better”
appeannginthe ‘Economic Times’ New Delhi
dated March 7, 1992,

{b) i so, the facts in this regard,

{c) whether the operation of narrow-
gauge system is at present a financial
deadweight,

(d) the total track mieage of narrow-
gauge system in the countrty and its per
annum revenue earning potential, and

(e) how i1s it proposed to utiise this
system profitably in view of the present day
financial crunch?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Yes, Sir

(b) and (c) It i1s true that the Narrow
gauge lines are generally running in loss

(d) Narrow Gauge system on indian
Railways constituted 4068 Route Kilometres
ason 31 3 91, and its earnings during 1990-
91 was about Rs. 21 crores

(e) By minimising the working expenses
and progressive closure of financially non-
viable narrow gauge lines wherever fea-
sible

Training to Physicians for AIDS Control

5437 SHRI R SURENDER REDDY
Will the Minister of HEALTH AND FAMILY
WELFAE be pleased to state

(a) whether the Indian Medical Associa-
tion {IMA) have prepared a pilot project for
imparting special traning to the general
physicians in regard to AIDS control;
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(b) whether the Government have ac-
corded sanction for such a project,

(c) # so, the detaiis thereof and

(d) if not, whether such projects are
proposedto be considered forvanous States
and Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT!I D K THARADEVI
SIDDHARTHA) (a) The Indian Medical
Association has taken up aproject of training
doctors for management diagnosis and
prevention of AIDS First training course
was heid on 19 2 1992 A symposium was
held at the 9th National College of General
practitioners Aformat for training of doctors
1s being evolved by calling the experts from
WHO ICMR Medical Colleges, Biood Banks
and other related specialists

(b) Government has not recewved any
proposal from Indian Medical Association in
this regard

(c) Does not arise

(d) The Government I1s prepared to
encourage such activities conducted by
Indian Medical Association or any other
Agency in any part of the country

National Policy on Education

5438 SHRI R SURENDER REDDY
Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the
type of onientation and refrasher courses for
teachers being provided under the new na
tional policy on education?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) In pursuance of the National Policy
on Education 1986, a Centrally Sponsored
Scheme of Restructuring and Reorganisa-
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tion of Teacher Education was taken up in
1987-88 which pnmarily provides for seting
up of District Insttutes of Education and
Training (DIETS) and upgradetion of se-
lected Secondary Teacher Education Insti

tutions into Colleges of Teacher Education/
Institutions of Advanced Study in Education
(CTESs/IASES) DIETs/CTESAASEs are
expected to provide quality pre-service and
in-service training to school teachers and
Adult Education/Non-formal Education per

sonnel and general academic support to
school and Adult Education/Non-formal
Education Systems in their distnicts  These
institutions provide the foliowing types of
onentation and refresher courses to school
teachers

() Content-cum pedagogy courses for
pnimary uppet primary and Secon
dary Teachers

(1) Theme spaciic programmes lke
Fducational Technology Micro
planning education of disabled
children minimum levels of learn
ing continuous and comprehen
sive evaluation etc

(m) Subject specificcoursesliketeach
ing of languages, sciences Mathe
matics and Social Sciences etc

The National Council of Educational
Research & Training (NCERT)} and State
Councils of Education Research and Train
ing (SCERTs) are aiso conducting above
types of orientation programmes Under the
Programme of Mass Onentation of School
Teachers, teachers were onented in major
thrust areas of the National Policy of Educa
tion and aiso in the use of Operation Biack
board matenals

Mental Health Act, 1987
5439 SHRI R SURENDER REDDY
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state
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(a) whether the Mental Healith Act, 1987
has been notified; and

(b) # not, the reasons for the delay In
notitying the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI!
SIDDHARTHA) (a) Yes, Sir

(b) Does not anse
Indo-China Co-Operation in Education

4540 SHRI R SURENDER REDDY
Will the Minister of HUMAN RESCURCE
DEVELOPMENT be pleased to state

(aywhether India and China have signed
a protoco! in the sphere of education

({b) if so, the details theraof,

(c) whether the Government have
agreed to give special concession to Chi
nese students on reciprocal basis and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH) (a) Yes, Sir

(b) The salient features of the Protocol
on Cooperation in the filed of Education
signed on 27th February 1992 are as fol-
lows

(1) Exchange of experience inthefields
of Education including Education
Policy, Education Planning &
Administration, Basic Education,
Adult Literacy and Continuing
Education, Vocational Education,
High Eduction and Special Educa
tion
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(n) Institution to Institution linkages in
the field of Social Sciences, Chi-
nese and Hindi Language and Lit-
erature, Buddhist Studies and
Technical Education

(1v) Increase in the number of scholar-
ships from 17 at present to 25 by
1993

(IV) Exchange of textbooks and audio-
visual matenal

(v) Mutual recogniation of degrees,
diplomas and cerlfficates

{c) No, Sir
(d) Does not arise

Procurement Price of Rice and Paddy
in andaman and Nicobar Islands

5441 SHRI MANORANJAN BHAKTA
Will the Minister of FOOD be pleased to
state

{a) the procurement price of nce and
paddy during 1990-91 in the Andaman and
Nicobar Islands, and

(b) whether the same price has got
torresponding increase in accordance with
the fixation of procurement price inthe main-
land?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOIl) (a) and (b) The procurement
prices of padddy are uniform for the whole
country The minimum support prices of
paddy were fixed at Rs 205 00 per quintal
for common Rs 215 00 per quintal for fine
and Rs 225 00 per quintal for superfine va-
rieties Since, there was no levy on rice in
Andaman and Nicobar Union Terrtory, no
procurement prices of levy-rice were fixed
for these areas
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Hearseas in Delhil

5442 SHRIMADANLAL KHURAMA-
SHRI RAJNATH SONKAR
SHASTRI

Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) the number of hearses available in
Delhi, hosprital-wise and cremation ground-
wise,

(b) whether the Government hearses in
Delhs are adequate to meet the needs of the
people,

(c) ¥ not, the steps taken by the Govern-
ment in this regard,

(d) whether the private transports are
pashing in on the deed and are explotting/
fleecing the people in distress, and

(e) i so, the remedial measures taken
by the Development in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI DK THARADEVI
SIDDHARTHA) (a) There are total 24
hearses available in Government hospitals/
local bodies in Delhi  Out of these 16 are
attached with Municipal Corporation of Delhs,
11 of them are parked on Nigam Bodh Ghat,
one each at Electric Crematonum, Subash
Nagar, Punjabi Bagh, Sat Nagar and
Punchkuian Road Cremation Grounds

(b) and (c) The flest s augmented as
and when considered necessary

(d) and (e) The Government have no
such information

[Translation)

Rske Points in Uttar Pradesh
5443 DR LALBAHADURRAWAL Will
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the Minister of RAILWAYS be pleased to
state

(a) the present number of full and halt
rake points in Uttar Pradesh;

(b) whether the Uttar Pradesh Govern-
ment have requested the Union Govern-
mentto increase the number of these points,
and

(c) f so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) Full rake points

BG = 107
MG = 34
Half rake points
BG - 24
MG = 9
{b) No, Sir
(c) Does not anse

Bogus Reservation

5444 SHRIYASHWANTRAOPATIL
SHRI GOVINDRAO NIKAM

Will the Minister of RAILWAYS be
pleased to state

(a) the number of cases of bogus reser-
vations and sale of fake tickets detected in
Delht and Bombay during last one year, and

(b) the steps being taken by the Govern-
ment to check such activities?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN)- (a)1271 cases in Delhi and
1344 cases in Bombay area regarding bo-
gus reservations were detected during 1991

Nocaseof fake tickets was detected in Delhi
area, howevaer, in Bombay area 107 second
class fake tickets were confiscated dunng
1991.

(b) Surpnse checks & raids are con-
ducted by the Vigilance Organisations of all
Zonal Rarlways including Vigilance (Special
Squad) of Railway Board throughout the
country to curb such mal-practices Under
the Railways Act, 1989, the punishment for
touts and also passengers who travel on
unauthonsed tickets has been substantally
increased.

{n) Public are educated/exhorted
through Press, Television, Post-
ers, etc not to buy tickets from
unauthonsed sources

() Special concerted drives to check
malpractices in the reservation of-
ficers are also undertaken atleast
twice a year dunng summer rush,
holidays and dunng Durga Pooja/
Dushera/Diwali periods

(v) The penalty (fine) for passengers
who travel on tickets purchased in
fictitious or in the name of other
persons, has hkewise, been in-
creased from Rs 250/-to Rs
500/-

v) Checks are conducted in trains to
detect passengers travelling on
tickets purchased mfictitious names
and they are treated as ticketless

passengers
(Enghsh]
Recruitment of Employces
5445, SHRISHRAVANKUMARPATEL
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Willthe Minister of RAILWAYS be pleasedto
state

(a) whetherthe Government have taken
a deciston to curtail the recrutment of em-
ployees in railways in different categories,

(b) ¢ so, the category-wise details
thereot,

(c)the saving in administrative expend:-
ture soughttobeachievedas aresuitthereof,
and

{d) the reasons for taking such deci-
son?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) and (b) No, Sir No such
decision for blanket curtmiiment has been
taken However, direct recrutment only in
the categones of Office Clerks in scale Rs
950-1500 and Sentor Clerks in scale Rs
1200 - 2040 has been curtailed by 25% and
Accounts Clerks in scale Rs 950-1500\and
Junior Accounts Assistances in scale Rs
1200-2040 curtatled by 20% for the next two
years

(c) The relative saving in administrative
expendtture is very small as compared to
total cost of staff of Indian Railways

(d) Because of series of measures
adopted by Railways in regard to moderm-
saton of offices, mntroduction of modern
gadgets like Photocopying machines, elec
tronic typewriters, computerisation activities,
etc it was felt that there 1s scope to reduce
clencal strength

Free Uniforms and Text Books for
Primary Students

5446 SHR! GURUDAS KAMAT Wili
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state
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(a) whether the Government propose to
introduce inventive schemes of free uni-
forms and text books to primary students in
Jammu and Kashmir;

(b) if so, the reasons thereof:

(c) whether these incentive would also
be applicable to the migrant children pres-
ently lodged in camps in various cities; and

(d) it not, reasons thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No, Sir.

{b) to (d). Does not arise.

[ Transiation)

Reservation Facilities at Stations in
Rajasthan

5447. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of RAILWAYS be
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pleased-to state:

(a) whether representations have been
received for providing reservation facilities
and increasing the reservation quota at rail-
way stations on Northern and Western Rail-
ways covering Rajasthan; and

{b) if so, the station-wise details of the
facilities provided during last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) A statement showing the details of
fresh/additional quotas allotted to stations in
Rajashtan during the last one year is en-
closed.

Reservations at Jaipur, Jodhpur and
Bikaner stations have been computerised. It
is now possible to secure reservations in all
trains originating at Delhi and from any
computerised reservation station connected
with Passenger Reservation System of Delhi.



Written Answers 218

CHAITRA 11, 1914 (SAKA)

217 Written Answers

- v - - - - e 1yleQ-leueng 26.y yrefirebynqg uys
- ¥ - - - (yoeoD yeimo yiebie) 800E/88SY iyeysinpesg
- v - - - - ssexixg URIMOH 1yie(] MeN YOEZ/ZBET
. - 2 2 - {1ew 1yjeQ-1ndypor v68Y yebueing
9 v - - - - sseidx3 jeuexig-indiep €9/
- v - - - - sseidx3 esopuey lyjeq-indypop 29ve euenie
- 4 - - - - peqepewyy-indypaf 9966 nyed
- 2 - [ - - sseudx3 peqepewyy-indypor 9966 resiejon
- 9 - - - - jreyy Aequiog-peqgepeiyy 2006
- v - - - - sseidxg Jeueyig-iyieq 68Ly raweWIRY
- 2 - - - - sseidx3 JeueMg-iyjeq 68.Y unupe
8 Fi 9 § 1 4 € c 3
syueg sieeg  NeYO Y  SseDs| Mg lY¥Y DOV is|
SSED pujj
pepinoid sejonb peuoiippyrysai- Jequiny umed} vonels
AN3WILVLS



MARCH 31, 1992 Written Answers 220

219 Written Answers

- v - - - ~ sseidx3 unpeiye( Aequiog L606 1puepy iuemiyg
- 2 - - Z - sseidx3 ieueyig indoypewiemes /6.y
- ¥l - - - - sseidx3 unpeiyefequog 6406 ejoy
- 4 - sseudx3 indiep jebeuvebues-ug 2146 indybBuisusey
- F4 - - - ~ sseidxg yrebipuey) exyey webet ggsy Jesuereyuny
- v - - sseidx3 Jeuedg 1yjeq 68.7
- £ - - - sseidx3 IndoypewieMES JsueNg BELY
- 4 - - e 1yjeQ seueg Z6.LY iqyeysiepieg
- P - - - - ssaidx3 jeueyg 14jaQ 682¥ yiebueney
- - - 4 - - sseidx3 indrep sebeuebues) ug g1 /6 iebep ebuebug
14 - ~ - -~ ssaidxg AuD yuig Jndrep-yjeq 4062

- - - 2 - - e Jsuexig Wisq L.y uemey

8 Z 9 [ 14 € Z i

syueg sieeg  neyg oy SSe[Q s} Rz Q¥Y OOV IS
SSEID pujf h
DwnsEn. sejonb feuoippyysal lequinpy uielf uoielg




Wnitten Answers 222

CHAITRA 11, 1914 (SAKA)

g _ - - - - ssaidx3 ileaeule) Aequog-peqepewiyy pE62
(yoeo) indypop
_ 9 - - - - -18wly) sseidxg peqepewyy-1yisQ £066
2 2 - - - - ssedx] ieAely 1yj8(-pegePaLIYY ZE66 pecy ngy
v . - - - - seudx3 AuD wuid Iyjeg-1ncier 2062 mjipueg
_ _ 06 - - z sse.dx3 Dy Aequiog-iyieQ MeN 1562 indrep
- 2 . - - - sse.dx3 Aequiog-esiuy v062 Aug indebuen
2L - - - - —-sse.dx3 (jearusey Aequiog-peqepowny vE62 indiepn
2 - - - - - sseidx3 ifeArly 1y|8(-pEGEPOWLY ZE66 indoypei uys
sseidx3y Oy Aeqwog-1yie( MeN $S62
_ - 0c - - F sseidx3 Qv WyjeQ meN-Aequiog £562 -
_ 0 . - - - sseidxg Aequog-lesiiwy ¥062 indoypewiemes
_ 2 -~ - - - ssesdx3 unpeiyeq-Aequog 1606 ipuep luebuwey
8 P4 9 S v € 4 t

Writtan Answers

221

syleg sipes  HEBYQ QY  SSEIDIS| I8¢ OV D0V ISl

§sejD puj}

pspinosd sejonb reuoiippyysel Jequiny urel | uoijels




|4 "

Written Answers 224

MARCH 31, 1982

- 2 - - - - ssexdx3 ifeAsly 1yjeQg-peqepewyy 266 eMmue))
- 2 - - - — sseudx3] neaeusey Aequiog-peqepewyy pe62
_ ’l - 8 - - sseidx3 peqepewyy-iyieq £066 maEN
2 P - - - - ssaidx3 teAly WjeQ-peqepewyy 2e66
- 2 - - - - fle Aequiog- peqepawyy 2006 sebuy
- 8 - - - —~  sseidx3 seypniey mouxonT-indypor v €S
- £ - - - ~ ey eqyseines Aequog-euj0 9006
(uoeo) indypop
_ oy _ - - - -1euly) ssesdx3 peqepewy-yieQd €066 Jowly
_ 2 _ - - - sse.dx3 ejeuep Aequog-peqepewiyy 8066
_ 2 - - - - ssaidxg ejeuer Aequog-peqePBLILY 2066 indusy
Aoueby
z _ - - - - sseidx3 ijeAely yjeQ-peqepPOWY ZE66 -0 NQY JUNOW
g £ 9 s 14 £ c }

syueg sjpes  Jeyo OV - SSEDIS|  Mel-g QY DOV IS

SSEID PUji

223 Wmten Answers

pepinosd sgjonb feuoppyy/yses Jequiny uref uoumis




Written Answers 226

CHAITRA 11, 1914 (SAKA)

225 Written Answers

" _ _ - - ~ sseidx3] 1jeaeusey Aequiog-peqepewyy ve62
- 8 - - 2 - ey 1yieg-peqepeliyy 2066
_ 9 _ - - ~  sseidx3y ejeuep Aequog-peqepewuy 8006 ey
oL - - - - - sseidx3 jeABuIRY] ABqUOg-PRARPeWLY YEGZ
6 9 _ - - - sse.dx3 peqepawyy-iy|eq €066
_ 21 - - - - e Aeqiuog-peqepswyy 2006
_ 8 - . - - sseldx3 ejeuep Aequog-peqepewyy 8006 eujey
_ 2 - - - - llep Aequog-peqepswyy 2006
_ 2 - - - - sseudx3g ejeurp Aequiog-peqepewyy 8006 Jfesewog
_ 2 - . - - sseidx3 ejeurp Aequiog-peqEPBWLY 8006 indupor .
_ z - - - - sseidxg unpesyeq- Aequog 6106 leyye
_ 2 - - - - sseidx3 wiyosed Aequiog-1esiiuy 9262 Avg unepuiy
g Z 9 S 1 4 (2 ¢ h
Syueg  siees YD OV SSEIQIS|  eHZOY OOV ISl
Sse10 puj|
pepinaid seionb feuoippy/yseld JequinN ure.y vousls




MARCH 31, 1992 Written Answers 228

227 Written Answers

- 8 - - - - 'ely ¥equiog-peqepslyy 8006 peoy 1youis
z - - - - - ss8.idx3 neAsuse)y Aequiog-peqepewly yE62
v z - - - - ss8.dx3 peqepewyy-iyeq €066
- L - - - - e Aequiog-peqepewiyy 2006
_ v - - - ~  sse.dx3 ejeuep Aequog-pegepawyy 8006 ypueg iemeq
- 2 - - - —  sse.dx3 eleuep Aequiog-peqepewyy 8006 fewuiyg-remiepy
- v . - - ~ sseidx3 ejeuep Aequog-peqepewyy 8006 eleg LOW
- v - - - ~  sseidx3 ejeuep Aequog-peqepewyy 8006 1BueN
- z - - - - sse.dx3 siojebueg-peqepowyy 10S9
2 - - - - —-sseidxJ ljear ey Aequiog-peqepewyy vE6e
- FA - - - - ¥+ Aequiog-pegepewyy 2006
- 2 - - - - sseidx3 ejeuer A Jwog-peqepswyy £006 peoy lefog
g Z 9 s 4 £ 4 [}
syueg sijeeg ey ov SSBIQIs| 44-2QJy Q0oV i8]
" ssmopul
pepincud sejonb reuoiyppyrysel4 Jequinp urely uonels




Written Answers 230

CHAITRA 11, 1914 (SAKA)

229 Written Answers

- sseidxy eyiueAy AeqQUIOG-810DU| 2906

- sseidx3y epnbiyoey-indiep 695/

- sseidx3ifeAely iyjoQ-peqePOWLY 2E66

- sseidx3 ieARIY 1418 PeqepeLIyY 2E66
- sse.dx3 eiojebueg-peqepswyy 1059

~ ssaidxg
-ljeAeuley Aequog-peqepewyy vE6e

- sseidx3 peqepswyy-yied €066
- jrew Aequiog-peqepeuwiyy 2006
—ssaidx] eaeuley Aequiog-peqepsuwiyy ¥£62

- sseidx3 peqepewpy-iyieq £066

BlOYBGLUIN

induejed

yrebueysiy

lemeeg

-

8 F4

9 S 1 4

€ e

syueg siees

ssef0 pujf

WYY  SSEDIS| 1820V 00V ISl

pepircad seionb feuolippyryseldd

JequinpN uielj

uolielg




MARCH 31, 1992 Written Answers 232

Written Answers

231

- 4 - - 2 - sseidx3 unpesye( Aequiog 6106 yeluy
- 4 - - - - sseidx3 uiyoo)-8i0pu} 2807 eiemjiug
2 - - - - - sse.dx3 ejeuel Aequog-indzoli4 $206
14 - - - - sseidx3 indiep-epnbiyoey 026/ yrefunelyn
- Z ~ - - - ssesdx3 Aequog-unpeiyeq 0206
8 Z 9 s | 4 € 4 I
Syueg Sjpeg  JreyD OV ssefpis| Jeigo¥ OOV is|
SSEJD pujf
papirosd sejonb feuoryppy,ysel lequiny urel ] uonels
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[English)
“Who Reports on River Pollution”

5448. SHRI GURUDAS KAMAT: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether the World Health Organisa-
tion in its report has brough out the great
danger to heaith posed by Indian rivers;

(b) if so, the details thereof;

{c) the reaction of the Government
thereto; and

(d) the steps taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a) and (b). The
World Health Organisation in their report on
“Global Pollution and Health” have pointed
out the high levels of organic and fecal
pollution caused by the discharge of un-
treated sewage in parts of Asia including
India. They have also indicated the possibil-
ity of the consequential health effects.

(c) and (d). The Government have al-
ready taken various steps for the prevention,
control and abatement of river pollution which
include the following:

(i Effluent standards have been pre-
scribed under the Environment
{Protection) Act, 1986;

(i) A network of ambient water quality
monitoring stations have been set
up;

(i)  Environmental guidelinés have
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been ewvolved for siting and opera-
tion of industries;

(iv)  Prosecutions have been launched
against some of the industries
causing river pollution;

(v) Fiscal incentives are provided and
loan facilities made available for
installation of poliution control
equipment;

(vi)  Aschemehasbeeninitiated to give
assistance to cluster of small scale
industrial units for setting up com-
mon effluent treatment plants and
to provide loans to large and me-
dium scale units under the Worid,
Bank assisted programme.

(vii)  The Central Government have is-
sued a notitication in consultation
withthe State Governments requir-
ing industries to meet the effluent
standards within a time-frame;

(viii) A special project was taken up to
bring about improvement in the
water quality of the Ganga under
the Ganga Action Plan.

Mismanagement in Ranthambore
National Park

5449.DR.Y.S.RAJASEKHARREDDY:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government are aware
that the tigers and dear are likely to be
endangered in the Ranthambore National
Park due to neglgences in the management
of the Park; and

{b) it s0, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW JUSTICE AND COMPANY AF-
FAIRS (SHRI P RANGARAJAN
KUMARAMANGALAM) (a) There 1s no
report of negligence in the management of
Ranthambore National Park Hence, the
tigers and dear are not likely to be endan-
gered there

(b) Do not anse

Electrification of Ghaziabad-Meerut
Line

5450.DR LAL BAHADURRAWAL Will
the Minister of RAILWAYS be pleased to
state

(a) whether there 1s any plan for the
electrification of railway ina between Ghazia-
bad and Meerut,

(b) f so, whether any fund has been
allotted for this project,

{c) if so, the details thereof and

(d) # so when the project is likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) No, Srr

(b) to (d) Do not arise
[Translation)

Facliities on Hathras Fort Statlon

5451 DR LALBAHADURRAWAL Wili
the Minister of RAILWAYS be pleased to
state

(a) whether the passenger facilities

available on Hathras Fort Station are inade-
quate,
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(b) ¢ so, remedial measures contem-
plated by the Government in this regard,

(c) if so, whether there 1s any proposal
for expansion of the Station, and

(d) if so, the detals thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN) (a) No, Sir

(b) to (d) Do not arnise
[Enghsh]
Health Ministers' Conference

5452 SHRI BALRAJ PASSI
SHRI PRABHU DAYAL
KATHERIA
SHRI RAMKRISHNA
KUSMARIA

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether his Ministry 1s proposing
that persons with more than two children
should be debarred from contesting elec
tions from Panchayat to Parliament

(b) whether general consensus was
received from all Health Ministers of all States
at amesting held in New Delht onJanuary 1,
1992, and

(c) ff so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K THARADEVI
SIDDHARTHA) (a) to (c) The proposal to
debar persons with more than two chiidren
from contesting elections from Panchayat to
Parliament, prospectively and not retrospec-
tively, has been unanimously endorsed In
the Conterence of Ministers incharge of
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Health and Family Weltare in the States/
Union Terrttonies, held at New Delhi on the
8th-7th January, 1992 The modalties of
implementation are being worked out

C.G.H.S. Beneficiaries

5453 DR C SILVERA Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleased to state

(a) the medical faciliies available to
pensioners under the CGHS rules

(b) the charges to be paid in this regard
by the benetficianes per annum,

(c) whether they are to pay charges for
chnical tests separately, and

{d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! DK THARADEVI
SIDDHARTHA) (a) The following medical
faciiities are avatlable to pensioners under
the CGHS -

1 Qutdoor treatment through dispen-
sanes/Polyclinic/hosprtdi maternity
centre etc

2  Supply of drugs
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Laboratory and X-ray investiga-
tions

Domucilary wistts (provided the
pensioners resides within 3 Kms
of the CGHS dispensary)

Specialist consultation in selected
centres and Polyclinics/Hospitals
etc

Hospital services at Government
Hosprtals and selected hospital
recognised CGHS Scheme It in
clude O P D hosptalisation, spe
cialised investigations and treat-
ment etc

Specialised treatment in special
1sed hospital for diseases like
Cancer TB Polo and Mental
diseases

Super specialty treatment eg
Kidney Transplant and Coronary
Artery By Pass Graft (CABG)
efc

Facilties for Dental treatment are
also available

(b) The following are the rates of
annual subscnption payable by the
beneficraries —

Pension in the revised scale

1 Beneficianes drawing pension upto Rs 1200/-

2 above Rs 1200/- upto Rs 1500/-
3  above Rs 1500/- upto Rs 1800/-
4 above Rs 1800/- upto Es 2500/

5 above Rs 2500/ upto 3200/

Subscription

Rs 12pa
Rs 24pa
Rs 36pa
Rs 48pa

Rs 60pa
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Pension in the revised scale Subscription
6. above Rs. 3200/- upto 4000/ Rs. 72p.a.
7  above Rs. 4000/- upto 5000/~ Rs 108 p.a.
8. above Rs 5000/- Rs. 144 p.a.

(c) No, Sir

{d) In view of (c) above, the question
does not arise

National Policy on Education

5454 SHRI JEEWAN SHARMA Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state

(a) whether the National Policy on
Education 1986 visualised the establishment
of a national testing service to faciltate the
procass of de-linking university degrees from
recrutment In service,

{b) f so, whetherthe N TS has been
established,

(c) ¢ so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) to (c) The National Policy on
Education — 1986 envisages that a begin
nir,g will be made 1in delinking degrees from
jobs in those selected areas where a univer-
sity degree need not be a necessary guaiii-
cation [t also envisages establishment of a
National Testing Service, in appropriate
phases, conducttests on avoluntary basis to
determine the sunabiity of candidates for
specified jobs

In pursuance of this, Government has
recently registered the National Evaluation
Organisation (NEO) as an autonomous body
with the following main objects —

—  To conduct tests for certfying the
surtability of candidates 1respec-
tive of their formal qualifications for

specified jobs,

— To develop methodologies and
techniques for testing knowledge,
proficiency, abilties, skills, compe-
tence and aptitude necessary for
the performance of specified jobs

— To assist existing institutions and
agencies which are conducting
different tests by holding prelimi-
nary screening or similarothertests
on ther behz", for the purpose of
admissions to courses of higher
studies, faculty recrutment, recruit-
ment of scientists, specialists, etc

-~ To tunction as a well- equipped
resource centre atthe national level
in test development

A prowvision of Rs 25 lakhs has been
proposed for the organisation in 1992-93
Budget

(d) Does not anse
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Ken River Project

5455. KUMARI UMABHART!: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government have re-
ceived a project in Ken river for clearance;

(b) it so, the whether clearance has
been given to the project;

{c) if not, the reasons therefor; and

(d) the steps taken by the Government
for speedy clearance of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a) No such pro-
posal has been received under the Forest
(Conservation) Act. 1980.

{b) to (d). Do not arise
[English]
Critical Health Care Facliity
5456. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) the places where critical health care
facllities are available in the country;

(b) whather Government propbse to
provide such facilities in other parts of the
country 0 as to provide health facilities to
masses;

{c) if a0, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) Critical health care fa-
cilities are available in hospitals in metropoli-
tan cities and major hospitals in other cities
of the country.

(b) and (c). The Government do not
have any such proposal at present.

Wrong Administration of Drug to
infants

5457. SHRI MADAN LAL KHURANA:
Will'ne Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any case of wrong admini-
stration of drug to infants has come to the
notice of Government in primary health
centre, Barwala, Delhi; .

(b} if s0, the details thereof; and

(c) the preventive measures taken by
the Government in this regard so as to avoid
such lapses?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) and (b). A preliminary
enquiry conducted in the matter revealed
that the Auxiliary Nurse Midwife (ANM) of
Health centre, Barwala had abtained dettol
from the pharmacist in a paracetamol bottle
and did not change the label. The bottle
containing dettol but labelled paracetamol
was kept by here in the immunization tray
along with another bottle containing par-
acetamol. Both were dispensed by interns
as paracetamol.

(c) Necessary orders have been issued
to the Medical Officers and the staff mem-
bers of the health centre under the Depart-
ment of PSM, Maulana Azad Medical Col-
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lege, New Dethito ensure proper labelling of
medicine bottles to prevent such instances
in future

Losses of F.Cl.

5458 SHRISANAT KUMAR MANDAL
Will the Minister of FOOD be pleased to
state

(a) the accumuiated loss sustained by
the Food Corporation of India as on date

(b) the reasons for such losses,

{c) whether some States have mooted
the idea of having their own Corporations
just to cut down high incidentals, pilferage
and loss in transtt of foodgrains,

(d) f so, the reaction of the Union Gov
ernment thereto and

(e) the eftective steps being taken to
make the Food Corporation of India a finan
crally viable unit and reduce its high over
heads?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) (a) Ason 31 3 1991 the accumu-
lated losses in FCl were Rs 15 58 crores

(b) The main reason for the losses suf
fered by FC! was the inadequate margin
allowed to them tor handling imported fertil
1zers

{c) No such proposal has been
received

(d) Does not anise

{e) Steps have been taken by way of
reducing administrative expenditure as well
as effecting economies instorage handling,
movement and distribution of foodgrains
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Grants to Educational institutions in
Bihar

5459 SHRISIMON MARANDI Wilithe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state

(a) the detauls of the Central assistance
provided to the vanous educational institu
tions (Government, non-Government and
Chnstian missionanes) functioning and
established in adivasi areas in Bihar dunng
last three years, year-wise, and

(b) the details of the amount utilised
after allocation?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH) (a) to (b) Information is being col
lected and will be laid on the Table of the
House

[Enghsh}

Hospltat for infectious Diseases in
South Dethi

5460 SHRI JEEWAN SHARMA Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether there had been a proposal
to construct a hospttal for infectious dis
eases in South Delhi

(b} if so the detalls thereof,

(c)the reasons for not constructing such
a hospital and

(d) the steps proposed for the construc
tion of such hospital in South Deltu?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) to (d). The Municipal
Corporation of Delhi had a proposal for
construction of an infectious diseases hospi-
tal in South Delhi. However, the Corporation
has since reviewed the matter and found the
proposal not feasible inter alia on account of
under-utilization of the capacity of its exist-
ing infectious diseases hospital in Guru Teg
Bahadur Nagar.

Manufacture of Anti-Rables Vaccine In
Karnataka

5461, SHRIMATIBASAVARAJEWARI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government propose to
mncrease the production of anti- rabies vac-
cine in the State of Karnataka;

(b) the annual production of this vaccine
in the State and the extent to which it is likely
to be increased; and

(c) the name of the State where this
vaccine is being produced presently?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Anti-rabies
vaccine production institution in the State of
Karnataka are under the control of State
Government, As per the figures available
with the Central Government, 38.47 lakh
doses of anti-rabies vaccines were produced
there during the year 1990-91 and tt is pro-
posed to increase this production gradually
upto 65.00 lakh doses by the year 1994-95

(c) Presently the following States are
producting anti rabies vaccine for human
use:—
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4, Gujarat

5, West Bengal
6 Bihar
7. Uttar Pradesh
8. Meghalaya
9. Kerala

10. Karnataka

11. Andhra Pradesh

[ Translation)
Import of Pulses

5462. SHRI DAU DAYAL JOSH!: Will
the Minister of FOOD be pleased to state:

(a)theforeign exchange incurredonthe
import of pulses durnng the last three years;
and

{b) the steps taken to check this import
and the extent of success achieved in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The value of pulses imported
during the last three years is as under:.~

Year Value
(Rupeess in crores)
1988-89 384.91
1989-90 (Prov ) 227 90
1990-91 (Prov.) 481.17

1. Maharashtra.
2. Himachal Pradesh.

3. Tamil Nadu.

(b) Necessary measures have been
taken to increase production of pulses in the
country. The production of pulses has -
creased from 10.96 million tonnes in 1987-
88 to 14.06 mullion tonnes in 1990-91
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12.00 hrs.

RE BOFORS ISSUE
[English]

MR SPEAKER Pleasetakeyourseats
Woe have agreed to take up the Bofors issue
first and then the Bihar tssue lateron There
are some other issues also and we will take
themup Rwas agreed inthe question House
andthat is why | am just allowingthe Member
who wants to speak on Bofors

(Interruptions)

SHR! INDRAJIT GUPTA (Midnapore)
Sir, are you a not allowing the Ayodhya
issue? it s also a very serious matter

MR SPEAKER | have already sawd that
we will take up other issues also

(Interruptions)

MR SPEAKER | havesadthatnotonly
two issues, but other tssues aiso will be
taken up | have the information from the
senior Members and | am going to allow
them

SHRI JASWANT SINGH (Chittorgarh)
Mr Speaker, Sir, I will be very brief as the
1ssues involved will be covered more exten-
sively tomorrow as was pointed out by my
leader Shn LK Advani There has to be
separation between a full discussion on
Bofors which 1s to take place tomorrow and
clarihcations on the clarfications which was
provided by Shri Madhavsinh Solanki yes-
terday Even yestarday's clanfication given
by the Minister for External Affairs was in
response to what | and some other friends
had sought | must submit to you that there
are some very excephional features of this
clanfication that the hon Minister provided
last evening and as 1s the custom of the
House, we could not comment on that last
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evening.

S, at the very outset, | would like to
place iton recordthat ever sincethis scandal
of Bofors broke out in 1987, last evening's
clarfication by the hon Minister 1s the first
ever candid, open and honest answer Even
#f that candid, open and honest answer is an
admission of incomplence, this is the only
honest answer that we have received from
thetreasury benches ever since Bofors broke
out and | would like to commend the hon
Minister for External Affairs for being so
open and honest about what he has done
What has he said? He says | meet a lawyer
who gives me a piece of paper, | did not read
1t, 1 merely scanned it and | then handed it
over to the Minister for Foreign Affairs of the
Government of Switzerland Yet, again |
commend the Minister for his candour, but
so many questions are begged Firstly, this
lawyer s not knownto him The hon Minister
says that he does not know as to who this
lawyeris He alsosays that he does not have
with him the text of what he has formally
handed over to the Minister for Foreign
Affarsof Switzerland The Minister hastaken
that the person who met him i1s actually a
lawyer and that he i1s an indian How Is 1t
known that he is actually a lawyer and not
somebody impersonating as alawyer? What
is really pertinent and which perhaps the
hon Minister can inform us about s, through
whom did this alleged lawyer, this so-called
lawyer receive an introduction to the hon
Minister After all, the hon Minister is on an
official vistt to Switzerland

Not everyone can just have access to
him, leave alone handing over perhapsto be
handed over in turn to somebody else
Through whom did the hon Minister receive
introduction to this so-called lawyer? We
must first of all come to know who is this
lawyer, through whom did he receive the
introduction?

MR SPEAKER Wiliit notbe possibleto
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raise all these issues tomorrow?

SHRI JASWANT SINGH: No, Sir. |
submitted in the beginning that we have to
establish a separation between the clarifica-
tion on the clarifications provided yesterday
and tomorrow's debate.

Tomorrow's debate is on the more
substantial, comprehensive aspect of the
totality of the scandal of Bofors.

MR. SPEAKER: Can't we not touch
upon these points also?

SHRI JASWANT SINGH* These are
specific on what the hon.Minister of External
Affairs has said.

A note has been given to the hon
Minister, who merely reads it not-even reads
it-he scans through it and passes iton. | did
say that the hon. Minister has conducted
himself with a rare honesty and candour and
1 commend the hon. Minister for that. But he
also unfortunately comes across as a per-
son of gullibility amounting to the Minister for
External Affairs becoming almost simple in
his appoarch to a complex issue like Bofors.
He is not merely a representative of the
Governmentof india orthe Treasury Benches
when he is on a visit abroad like that. He 1s a
representative of India. Therefore, whatever
he does whether he is meeting lawyers or
so-called lawyer or passing on paper, he is
doing this on behalf of India.

That is why, before tomorrow’s discus-
sion he must come out and the following four
or five things must be done. |

First of all, as the leader of my Party,
hon. Shri Advani has already said, the Gov-
ernment of India must take amends for this
greatblunder and inform us about what it has
done to make those amends how it has
made those amends. ’
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Secondly, the Governmentof India must
yet again inform the Swiss authorities about
the seriousness of the Treasury Benches to
pursuerelentlessly investigation into Bofors.

Thirdly, before tomorrow’s discussion,
we have to come to know who is this so-
called lawyer, his antecedents, his connec-
tion and how and through whom did the so-
called lawyer reach the Minister.

Fourthly, we must come to have the text
of this memorandum handed over to the
hon. Minister who in turn like has been said
earlier by my leader, acted merely as a
messenger to the so-called lawyer. We must
have the text of the memorandum. if the text
is not available with the Government or with
the hon.Minister, it can certainly be sent for
from the Switzerland

Finally, the Government must dissoci-
ate itself with the text of this Memorandum
submitted to Switzerland. Only then, can
tomorrow’s discussion be meaningful.

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): Mr. Speaker,
Sir, it appears the haunt of Bofors is still
riding on some of the hon. Members from the
Opposition. Yesterday also this matter was
raised and the hon. Minister of External
Affairs has made a statement also. In your
wisdom you have allowed a full discussion
tomorrow. Thereafter again raising these
issues, again using the samething, using the
same words and the same language will not
help anybody. Whatever the hon. Members
want to say, they can say them tomorrow
when the discussion is 1o take place.

That can be raised tomorrow. You have
nghtly observed that these matters can be
discussed tomorrow. Therefore, raising it
again and again. there is no other intention
except that it is politically motivated. They
want to malign the Government. Though
they were in the Government for 11 months,
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they did not find anything out of t They
could not come out to the people with any
thing The very intention of some of the
Members from the Oppositionis justtomalign
the Government and to create confusion
among the people in this matter

SHRIBASU DEB ACHARIA (Bankura)
Before the Question Hour aiso we raised
this iIssue and we wanted to suspend the
Question Hour considering the importance
of this issue Yesterday also we raised it and
we wanted to know about it when the Minis
ter of External Affairs made the statement

|would hke to quote from his statement

| made a counrtesy call on Mr Felber
Federal Councilior for Foreign Affairs
At the end of our conversation while
taking his leave 1handed overanoteto
Mr Febler

MR SPEAKER Achariay there are
already 1ssues to be discussed You haveto
be very brief That statement 1s avallable to
everybody Come to the point

SHRI BASU DEB ACHARIA  This 1s
very important What was the conversation
he had with Mr Felber? After completing his
conversation he handed over the note and
he got that note from a lawyer Theidentity of
the lawyer was not disclosed yesterday

SHRI SAIFUDDIN CHOUDHURY
(Katwa) He can give a description and
somebody can print it!

SHRIBASU DEB ACHARIA What was
there in that note? He had not gone through
that also He has not stated here 1t is very
important because we will have afull fledged
discussion tomorrow in this House

Unless the contents and text of the note
1s available the discussion will not be fruitful
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That 1s why yesterday aiso we de-
manded and today also we are demanding
that the note wh'ch was handed over to the
Chancelior by the External Atfairs Minister
should be laid on the Table of the House

That should be made available to the
Members today only

ltis avery serious matter itis not avery
light matter

Thatis why we arn demanding thatthat
note should be laid on the Table ofthe House
and that should be made available to the
Members of this House so that we can know
what was there in that note (Interruptions)

MR SPEAKER | will allow either Shni
Ram Vilas Paswanj or Shit Snikanta Jena
one of the two

[ Translation}

SHRI RAM VILAS PASWAN (Rosera)

Mr Speaker Sir with reference to submis

sion made by Shn Manoranjan Bhakta |
would like to say that the ghost of Bofors 1s
still casting a spell on the Government and it
will force the government to reveal the truth
andthen the country would cometoknow all
about it 1 think that the Chawr will also agree
to this point (Interruptions)

[Enghsh]

SHRI MANORANJAN BHAKTA Whe
stopped you? All papers are with you

[ Translation}

SHRI RAM VILAS PASWAN Tomor
row | will let you know the facts that we
gathered in our 11 months rule The present
Government is also aware of our achieve
ments in this regard | want to submit oniv
one pont in this regard This 1s a question of
cignuy of the House and the prestige of the
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of Censure against Minister of
Governmentis also linked with it. This matter

is not related to Shri Solanki alone but it is
related tothe Government as a whole. If the
Minister for External Affairs has to quit nn
this score, the Prime Minister or for that
matter the whole Council of Ministers should
resign. Only Minister of External Affairs
should not be made scape goat on this
account. | want to know about the letter. it
was clearly said that it was related to Bofors
deal. Had it been related to other matters, we
would not have care much. The letter given
by the minister of External Affairs of India to
his Switzerland counterpart through a pri-
vale person was related to Bofors deal. In
such circumstances, the House has every
nght to know the full facts of the matter.
Unless the letter is laid on the Table of the
House, the discussion 1s meaningless.
Through you, | make a demand that the
Government should be asked to lay the letter
on the Table of the House, only then further
action should be taken.

[English]

MR. SPEAKER: s there any response
from the Government? Tomorrow we are
going to discuss. So, today 1t is not neces-
sary that all Members should speak.

THEMINISTEROF PARLIAMENTARY
AFFAIRS(SHRIGHULAM NABIAZAD) iti1s
agreed that there shouid be a discussion
tomorrow.

RE: NOTICE ABOUT MOTION OF
CENSURE AGAINST THE MINISTER OF
EXTERNAL AFFAIRS

{English)

SHRIGEORGE FERNANDES (Muzaf-
farnagar): | have given a notice this morning
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about the motion of censure agains! the
Minister of External Affairs. What has hap-
pened to my notice?

MR. SPEAKER: | have not received
your notice.

SHRI GEORGE FERNANDES: | have
given notice under Rule 184,

MR. SPEAKER: h has not come to my
notice.

{(Interruptions)

SHRI GEORGE FERNANDES: You
must listen to me. | have given you a regular
notice under the rules.

MR. SPEAKER: Please take your seat.
If you have given the notice, 1t should come
1o me. i it has not come to me, | cannot say
what stand | am taking without reading your
notice. It is one thing. Secondly, we are
going to discuss this matter tomorrow. At
length you can do it.

SHRiI GEORGE FERNANDES: You
cannot talk about this
tomorrow. (Interruptions) .

{ have given a notice at 9.30 a.m. this
morning | have given a notice of a motion of
Censure.

MR. SPEAKER:' | have not received it

SHRI GEORGF FERNANDES | have
given it Your Secretariat should knowotf t |
have personally handed over at 9.30 am
this morning 1have got a copy of that notice.

MR. SPEAKER Under what rule you

_gave that notice?

SHRI GEORGE FERNANDES: Under
ruie 184, | have given a nolice.
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of Censure against Mimister of
MR SPEAKER Let me decide ttciearly
now Let me have the rule

SHRI GEORGE FERNANDES | you
wish | will read my notice

MR SPEAKER You do not have to do
it Let me read the rule

SHRI GEORGE FERNANDES | have
moved a motion of Censure against the
Minister of External Aftairs | have given the
notice at 9 30 am this morning

MR SPEAKER Can you do it now?

SHRI GEORGE FERNANDES There
are precedents {Interruptions)

SHRI A CHARLES (Tnvandrum) Sir
you have ruled that during the Zero Hour
there are no points of order This is the Zero
Hour How can he raise t?(Interruption<)

SHRI GEORGE FERNANDES | have
given notice of a motion under Rule 184 On
three occassions in the past there had been
motions under Rule 184 motions of Cen
sure agamst a specific Minister Therewas a
motion i 1968 against Shn Morarj Desai
Therewas amotion ayear beforethat against
Shn Lalt Narain Mishra There was amotior
against Choudhury Chatan Singh when he
was the Finance Minister

MR SPEAKER Can you raise this is
sue now In the House and ask for my dect
sion on #?

SHRI GBORGE FERNANDES | want
my notice to be admrited because a motion
of Censure against the Minister is catled for
The Minister has acted against the national
interest The Minister has meddled in the
affars of the Home Ministry and the Law
Ministry who are concerned with the Bofors
matter He has nobusiness inthefirstplace
to take a paper from some private individual
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whose name he doas not know, whose face
he does not know Atleast, now he wants us
to believe that he does not know that He
handed over that note, on a matter that has
aftracted global attention, to the Foreign
Minister of Switzerland

MR SPEAKER May | read the Rule?
The Rule says

Save in so far as if otherwise provided
n the Constitution or In these rules no
discussion of a matter of general public
interest shall take place except on a
motion made with the consent of the
Speaket

SHR! GEORGE FERNANDES May |
draw your attention 1o Rule 1867

There n has been laid down what are
thc conditions in which you can reject or give
your consent Rule 18€ laid down conditions
in which you can refuse your consent to my
motion Rule 186 15 very clear on this
count (Interruptions)

SHRI KV THANGKABALU (Dhar
mapuri) Much more important issues are to
be discussed in this House We can discuss
the Botors 1ssue tomorrow (Interruptions)

SHRIGEORGE FERNANDES 1do not
raise a matter which has not been raised in
the House before | mentioned three specific
cases when a Censure motion agaisnt the
Minister had been discussed Tomorrows
discussion will be a general discussion
Today we are discussing the general ques
tion of the statement of the Minister

MR SPEAKER | have not admitted 1t

SHRIGEORGE FERNANDES Howthe
~Minister expects this House and the country
to believe that he dd not know the lawyer he
did not know what his name was! He is the
Foreign Minister of this Country! How can
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of Censure against Minister of

this Parliament accept this man evenfor one
minute to be the Minister of Foreign Affairs?
He acted as a conduit; he acted as a conduit
for those people who are arraigned not only
in the Courts of this land but also in the
Courts in Sweden, in the Courts in Switzer-
land. He acts as a conduit to scuttle this
whole investigation This matter has been
discussed n the past under Rule 184 | am
moving a specific motion.

MR. SPEAKER: Shri George Fernan-
des, | am allowing you to speak. Butthen you
just fling the rules and are imposing them on
me.

SHRIGEORGE FERNANDES: No, Sir,
| am not.

MR SPEAKER: | have allowed you to
speak. Butallthetime you arereferringtothe
motion which has not come to me: which has
not been discussed in this House: which has
not been seen by me. How I1s it you are
doing?

SHRI GEORGE FERNANDES: | gave
the notice of my motion at 9.30 a.m today.

MR. SPEAKER: You cannot do that.
You cannot take the entire House and the
Speaker by surprise.

SHRI GEORGE FERNANDES This is
most unfair to me. | have acted according to
the rules. I have given notice of my motion at
9.30 a.m. in the morning.

MR. SPEAKER: No, you have not.

SHRI GEORGE FERNANDES: | have
given it. .

MR. SPEAKER: Please speak now. Do
notrefer to the motion. | am not allowing your
motion.

SHRI GEORGE FERNANDES: How

External Affairs 258

come you are not allowing it?

MR. SPEAKER: You cannot challenge
my ruling. | have not seen the motion. | am
notallowing it. Why are you insisting on that?

SHRI GEORGE FERNANDES: Under
Rule 186, you have to give a cogent ruling.

MR SPEAKER: No. itis not necessary.
What is it you are doing?

SHRI CEORGE FERNANDES: How
cannot there be a discussion on my
motion?{interruptions)

| Translation)

MR SPEAKER: Fist of all, you please
take your seat.

(Interruptions)

MR SPEAKER- Yes, | am listening.
You please first sit down.

[Enghsh)

SHRIAMAL DATTA(Diamond Harbour):
You have to take notice of the motion and
then you have to give your
wling.{Interruptions)

MR SPEAKER: What 1s this you are
doing? The notice which has notcometo my
hand, how can | do that?

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum). You have not said that You
have not received it. (interruptions)

| Translation}
SHRI L AL K. ADVANI(Gandhi Nagar):

Mr. Speaker, St, rules permit us to move ino
confidence motion against the Council of
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of Censure against Minister of
Ministers But there have been occassions
when a Member or agroup or the party inthe
House moved censure motion against indi-
vidual Minister without moving any formail no
confldence motion against the Council of
Ministers There 1s no saparate provision for
such Censure motion in the rules So much
kind of Censure motions had been discussed
under Rule 184 in the House Our hon
Member Shrn George Fernandes has given
the notice of his intention to move the mo
tion He has himself given the notice to the
Secretarial Why did it not reach you, this
canbecheckedby you lfyoureject it without
seeing, it seems to me that

MR SPEAKER 1 have not rejected
it

[Engiish}
How can i admnt t?

SHRI | AL K ADVANI 1| would like to
requost you to give your ruling on the notice
of Censure motion by today afternoon after
considering it This can be a reasonable
courseofaction Thisisamatternwhichany
delay will lessen the validity of the Censure
motion Fvery Member has its own style to
raise a matter in the House He wants to
raise it through Censure motion | think you
should give your ruling about t

[Enghsh)

MR SPEAKER My ruling on this point
1s this

(Interruptions)

SHRI GEORGE FERNANDES Before
you give your iuling, you please listen to
me (Interruptions)

[ Translatron)

MR SPEAKER This matter was raised
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during the question hour andthe whole House
was demanding a discussion on ¢t and on
Bihar 1ssue | said that this issue would be
discussed first and then Bihar issue would
be discussed There are several other is

sues also about which some members have
requested me to raise dunng zero hour |
have been given understand that the mat-
ters deserved to be raised in the House and
| am also convincedtobe so Till now, I have
not received your notice Now you aregiving
it to me 1 will see as to whether it could be
admitted or not if rules permit, | wili admit it

However, 1 will allow you to speak for two or
three minutes if you so desire As far as the
questionof admiting it is concerned, Ican not
give my ruling without going into all aspects
of the matter

(Interruptions)

SHRI CHANDRA SHEKHAR (Ballia)
Mr Speaker, Sir | want to make a submis
sion it is another matter as to whether you
admit the Censure motion or not As stated
by ShriGeorge Fernandes, an unauthorised
document was passed on by the Minister of
External Affairs of India to his counterpart of
another country and he does not know the
identity of the person who gave him the
letter This 1s not as serous as the public
statement made by the Prime Minister that
he had no knowledge of the paper or the
memorandum or the document given to the
Minister You will not find any other case In
any Parhamentary democracy anywhere in
the world where principle of collective re
spon. bty would have bean flouted in such
a brizen manner The moment the Prime
Minister sawd that the document was given
without his knowledge, the political morality
and Parliamentary norms warrantad that the
Minister for External Affawrs should have
resigned then and there It 1s very serious
ISSue

Mr Spuaker, you know that | have no
enemity with anyone Strange things are
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of Censure aganst Minister of

happemng in our Parliamentary democracy

S, 1t 1s your responsibility to safeguard it

The Government of Nagaland 1s dismissed
and the Home Minister says that he does not
know about it is the principle of collective
responsibility being followed or not? Sir lam
not saying anything about the censure mo

tion but | want to submit that the act of the
Foreign Minister which generated world wide
reaction and warranted discussion in the
House Is taken very casually by the Prime
Minister of india who said in aminute that he
was responsible for it was it not the respon

sibilty of the Pnme Minister to inform the
House the circumstances under which the
note wasgiven |think the Government or for
that matterthe Prime Minister thinks that this
Parhament is his fiefdom | would ke to
submit that this House or the country Is nota
fiefdom of anyone Whatever ruling you may
give but today the norms ot Parhamentary
system are being violated Country s dignity
1 baing lowered Parliamentary democracy
18 being nducted to mockery Itisourrespon

sibility to save the democratic norms Soyou
please call the Pnme Minister in the House
and ask him to clanfy the position 1n the
matter What action has been taken by him
durning the last 24 hours? Did this happen
without his knowledge If hefauils to clanfy the
position the Prime Minister and the Foreign
Minister both will have to resign The foreign
Minister has no night to stay even tor a single

day
[Enghsh)

SHRIGEORGE FERNANDES Sir you
have asked me to speak on what exactly |
have to submnt

[Transiation}

Mr Speaker Sir, you said thatyou have
not received my notice till now | myself have
dropped this notice in the box kept 1n the
oftice before 10am
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I have given this notice under rule 184
I have a zopy of this notice with me | have
said in th s notice

[Enghsh)

I give notice on the following
motion,(Interruptions)

MR SPEAKER Shn Charles | am on
my legs Please sit down

[Translation)

You know very well that no restriction 1s
imposed on discussion on any issue in this
House but you know that we have to follow
the Parhamentary rules if we want to protect
the Parhamentary system Does the rule
permit to discuss a notice in the House? No
rule permits this lfthe discussion is madeon
anotice we receive thousands of notices for
discussion

(Interruptions)

MR SPEAKER You please leave this
point | would like to tell you one thing more
| have consulted the Government and they
said thatthey would make a statement inthis
regard You please first listen to the state
ment made by the Government If may be
possible you get something from it The
statement wouid not be made because you
interrupted him when the L aw Minister was
on his teet 1o make the statement He will
now make the statement after all of you
make your submussion (intarruptions)

MR SPEAKER Ifyou ikethis how can
we function

(Interruptions)
[Enghsh)

SHR1 NIRMAL KANT! CHATTERJEE
(Dumdum) Sir there are rumours that he
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of Censure against Minister of
has submitted his resignation Let him say
yes or no (Interruptions)

MR SPEAKER ShnGhulam NabiAzad,
he i1s on his legs

(Interruptions)
[Transiation}

SHRI GEORGE FERNANDES Mr
Speaker Sir yesterday hon Minuster of Ex
ternal Affairs had conceded in the House
that he handed over a letter (Interruptions)
Though thehon Prime Minister may not say
anything today on that issue {Interruptions)

MR SPEAKER You are speaking after
gving a notice Please speak in brief

(Interruptions)

SHRI GEORGE FERNANDES | would
Iike to tell you only this that his statement and
(Interruptions) | would like to say that this
House should tell the hon Minister of Exter
nal Affars that he s not worth the
post (Interruptions) Had the hon Prime
Minister dismissed him from his Cabinet by
10 A M today |would not have brought this
notice (/nterruptions)

MR SPEAKER Do not discuss the
notice here It is not discussed here

{Interruptions)

SHRI GEORGE FERNANDES When |
reached the House today and when some
discussion started at 11 am | asked some
of my frniends whether hon Minister has
resigned ?(/nterruptions) Whether hon Prime
Minister has dismissed him?{/nterruptions)

[Enghsh]

SHRIDIGVWAYASINGH (Rajgarh) Sir
|am on a point of order (Interruptions) Have
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you admitted the Censure Motion against
the External Affairs Minister? lf you have not
admited then how i1s he speaking? (/nter
ruptions)

MR SPEAKER No not yet Only to-
day 1t has come to me | will examine it

(Interruptions)

SHRI DIGVUJAYA SINGH Srr twant a
ruling on this (Interruptions)

MR SPEAKER | have not allowed
{Interruptions)
[ Translation)

SHRI GEORGE FERNANDES There
fore | request that the required discussion
should take place but it should be under rule
184 (Interruptions)it should be debated as
to on what grounds you can reject my notice
(Interruptions) And my motion (Interruptions)
If he has been removed before submission
of my Motion then it 1s alnght Other vise my
request i1s that my motion should be
allowed (Interruptions)

[Enghsh)

SHRI DIGVIJAYA SINGH Sir he can
notrefertothe Censure Motion (Interruptions)

MR SPEAKER it s in continuation of
the previous matter (/nterruptions) Please
leave aslde that notice He Is using that
notice to speak

{interruptions)

SHRI DIGVWAYA SINGH Sir f you
have not admitted his notice then whatever
he has said it should be
expunged (Interruptions)

MR SPEAKER Let us first of all hear



265 Re. Notice about Motion CHAITRA 11, 1914 (SAKA)

of Censure against Mimster of
Shn Ghulam Nabi Azad who was on his
legs.

SHR! SOMNATH CHATTERJEE
{Bolpur) Sir, | want to say something

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur) Sir, | also have been stand
ing on my legs

MR SPEAKER Okay, you will get the
chance, but later on

SHRISOMNATH CHATTERJEE What
1s agitating us is not the question of Bofors
only simphciter A sentor minister of the
Government comes and says, without ap
parently knowing the contents of it, without
knowing who is the author of the document,
in a formal meeting with the Foreign Minister
of an independent country he has made over
some document relating to an issue with
which he has nothing to do, his Mirustry has
nothing to do Either he 1s too naive or he is
being made a sacrificialgoat no doubt about
it

It 1s an extraordinary situation that the
Government of India I1s functioning In this
manner when a senior minister is acting as a
couner of a document it cannot be denied
It appears from the papers that he does not
know the name of the lawyer But obviously
he knows the person who has introduced the
lawyer to him it cannot be just anybody and
everybady walks upto the External Aftawrs
Minister and hands over a document to him
to carry and give itto soand so Obviously he
has been introduced by somebody 1o the
Minister Who 1s that person? The Minister
must remember that name at least

AN HON MEMBER Wn Chadha?

SHRI SOMNATH CHATTERJEE Or
Hinduja? Today in this country the External
Atfairs Minister 1s guded by those who are
aiso under the..
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SHRI A CHARLES (Trnivandrum) It 1s
unfortunate, we are not given the time
whereas everybody most of the time 1s taken
by them

SHRI SOMNATH CHATTERJEE i he
does not know the lawyer, he obviously
know the person through whom the lawyer
has been introduced to him He may not
have known the contents, but he has admit-
ted that he knew that # related to Bofors
Theretore he was willingly going to take the
upportunity to influence the Swiss Govern
ment with documents with which the Gov-
ernment of India was not a party This is an
extraordinary situation

SHRIA CHARLES There s anattempt
to destabilise the country (/nterruptions)

SHRI SRIKANTA JENA #f the Con-
gress Members want to participate in this
debate let them participate but in a proper
manner

SHRI SOMNATH CHATTERJEE The
External Affairs Minister while handing over
the document to the Swiss Foreign Minister
must have said something He just could not
have handed over a a document without
saying anything about the document How
can there be a prope: discussion on the
Botors issue without these documents being
made available?

This goes to the functioning of the
Government While the External Affairs
Minister hands over a document he must
have said something {interruptions) s the
Prime Minister not concerned? We would
like to know Or the Senior Ministers are not
concerned? Is this the way the Government
1s functioning? Why do not we have a state-
ment from the Pnme Mwmister? What is the
reaction of the Government?

SHRI DIGVIJAYA SINGH(Rajgarh)
When we are having a free-style discussion
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on the Bofors tssue tomorrow, why should

the time of the House be taken in this way?

SHRI SOMNATH CHATTFRJEE On
the Government s functinning there must be
some clarfication {Interruptions)

MR SPEAKER You hear Mr Ghulam
Nab: Azad, first Shri Ghulam Nabi Azad

(Interruptions)

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD) |
am not answering anything (/nterruptions) |
am not answering the debate (Interruptions)
Sir, the Minister of Foreign Affairs made a
statement in this House yesterday He has
been totally frank and honest in his state
ment (Interruptions) Ho has been totally
frank and honest in his statementon thefloor
of the House He has also admitted his
mistake (/nterruptions)

Sir | have listened the views of the hon
Members onthe other side and this side with
great care and | vaiue the views of the hon
Membets aithough some of my friends on
the other side have exaggerated that issue
{Interruptions) Sinre the Government has
aiready agreed to have a {ullfledged dtscus
sio~ tormoriow in thus House, | will submit to
the hon Members that while discussing the
Bofors issue tomorrow this can also be
discussed dunng the course of the
discussion (Interruptions)

SHRI LAL K ADVANI (Gandts Nagar)

Sir, | am amazed at the casual manner in
which the Government has dealt with this
issue In fact, this morning from the Govern

maent sources itself it seemed that the Gov-
ernment realised that an atrocious happen-
ing had taken place and it was totally inde-
fensibie Therefore, | was expecting the
Government to announce what kind of
amends they are going to make Instead, he
tried to say that we are going to discuss the
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matter tomorrow and therefore this matter
can be swept under the carpet Alithat lcan
say is now let the House decwe, let the
Parliament decide and let Shn George Fern-
andes's motion be put to the vote of the
House (Interruptions)

SOME HON MEMBERS Yes {Inter-
ruptions)

SHRI GHULAM NABI AZAD Sir since
my friends are insisting the Foreign Mimister
has already met the hon Prime Minister and
he has tendered hi. resignation (interrup-
tions)

SHRI INDRAJIT GUPTA fMidnapore)
Sir, we have not beenm told whether the
resignation has been accepted or
not (/nterruptions)

[ Translation}

SHRIMAT! KRISHNA SAH! (Begusa
rat) Mr Speaker Swu, | would lihe to submtt
that | am raising a very serious ssue before
you The question 1s not of a pan ular state
or an indwidual or a party The question 1s
whether democracy will be protected or not?
Will there be democracy or jungle raj in
Bihar? (interruptions)

[Englsh)
MR SPEAKER Please take your seat
(Interruptions)

SHRISRIKANTA JENA (Cuttack) What
15 that document, Sir? {interruptions)

AN HON MEMBER Has his resigna-
tion been accepted or not? (Intemuptions)

SHRIBASU DEB ACHARIA (Bankura)
Qur demand was that note should be laid on
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the Table of the House ({Interruptions)

MR SPEAKER Mr Achana please
take your seat

(Interruptions)

SHRIBASUDEBACHARIA The name
of the lawyer who gave the note to the
Minister should be disclosed (Interruptions)

MR SPEAKER Please take your seat
now Well there was a convention in the
House tself The acreementwas first Bofors
1ssue and then Bihar issue (Interruptions)
Mr Chandra Shekhar wants to say some
thing

(Interruptions)

MR SPEAKER You shall have to hear
the lady Member (Interruptions) Please take
your seat

[ Translation]

1 am not going to disclose what the Hon
Member has said As the matter s a serious
one House wil have to listen
attentively (/nterruptions)

[English)

MR SPEAKER Mr Achana You sit
down Ali the time you are gefting up Now
please take your seat
[Transiation)

SHRIMATI KRISHNA SAH! Mr
Speaker Sir the question is not of any state

mdwidualorparty Democracy 1sbeingbutch
ered in Bthar  (Interruptions)

[English)

MR SPEAKER !willtell you (interrup
tions) Please sit down now She said, Her
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life is in danger
(Interruptions)

MR SPEAKER Mr Jena please take
your seat

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
We want to know what is that document and
who ts that person?(Interruptions)

SHRI AMAL DATTA The Government
musttablethat doc umenthere (Interruptions)

MR SPEAKER Mr AmalDatta plcese
take your seat | very much appreciate the
senior Members teling me that | should
mairtain the prestige and dignity of tne
House [ would request them to help me In
doing so

SHRI NIRMAL KANTI CHATTERJEE
And of the country al=o {interruptinns)

MR SPEAKER Now |hive s that
the honourable Lady Member came to my
Chamber and said something has happen:d
about which | am not going to say here But
what impressed me most to allow her to
speak was that her life 1s in danger And if
she says that her lite 1s Indanger and you do
not want to hear her then this 1s not the way
to behave

(Interruptions)
[Translaton)

SHRIMAT! KRISHNA SAHI Mr
Speaker Sir the question is neither of any
party nor ol any particular state or of any
individual The question is that after Barah
massacre now Congress ML A Hemant
Shahi the son of Shn L P Shahi, former
Union Minister has been murdered brutely
He was murdered in the office of tne Circle
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Officer of Garole Block in Vaishalidistrict He
was invited there on the pretext of a meeting
and was shot dead on 28th of the last month
after being surrounded by criminals He died
on 30that 10 P M The Chief Minister wentto
Garole Block and suspended the police
ofticer who fired at the Criminals for saving
Hemant Shahi and his bodyguard The man
who planned murder was made to abscond
so that he may not make a statement He
might be hiding with his protection Shrt
Hemant Shahi, the Congress ML A had
won the bye election inspite of rgging in the
elections * had said in a public meeting 1t
was openly said that an Abhimanyu had
been born in Vaishah he would be killed

[Engiish]

lamonrecord |am quotinghim lam
quoting what he said in the public meetings
so many times and not once (Interruptions)

MR SPEAKER Chief Minister s name
will not form part of record

(Interruptions)
[ Transiation)

SHRIMATIKRISHNA SAHI Andhe had
said in the public meeting that the fate of
Hemant Sahi will be the same as that of
Abhimanyu in Mahabharat The workers and
ML A s of Congress are being killed | had
informed the House about myself also that |
was warned that they would not allow me to
win the election If | succeedrd | will not be
allowed 1o take certificate and it succeeded
in taking the certificate | will not be allowed
to reach Delhi You know how | reached this
House after winning election Electionswere
on 12th June while | went there on 4th June

| have come here with a great difficulty
from there on 7th July Mr Speaker Sir
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yesterday, it appeared in the Times of India/
The Hindustan Times that

[Enghish)

Homage paud to the so called dead
criminals

[ Transiation)

Against whom there are 40 cniminal
cases and the Chief Minister says that
Hemant Shahi 1s a cnminal The Chief
Minister declares the criminals as martyrs
and pays homagetothem Mr Speaker Sir
you please provide security to ali of us The
whole administration has been paralysed
(Interruptions) A few days back a Member of
Parliament beat The Health Commis<ioner
in Patna Secretanat You have read in the
newspapers that there is nothing ke admini
stration in Bihar Where crime has become a
profession there the Government does not
have any nght to stay cven for a minute
There 1s a severe blow on the face of
democracy (Interruptions) Democracy has
become a mockery in Bihar and the people
who are ruling there are unable to see any
thing They are deaf and bliind The Home
Minister should give astatementonit CB |
enquiry should be held and the Bihar Gov
ernment must be dismissed The Home
Minister should give a statement whether
the Central Government will interfere in it or
not

Mr Speaker Sir we have the copies of
the letters The Block President of the Con
gress Party has sent a letter to the Block
officer to provide securtty tt Krishna Sahi
We have the letter on which the police offictat
of the Polica Station remarked that they
have neither petrol nor the Jeep Noguard or
other security personnel will be deputed for
my securty Sir therefore |want to make #t
clear that the Chief Minister has given such

*Not recorded
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instruction to those Police Stations from
where the Congress has won in the Elec-
tions, as no secunty arrangements should
be provided to the people as well as the
people’s representatives ke me The Police
Officials have also been given instructions to
kill certan selected parsons The Chief
Minister went to Garol but he did not go to
see the Congress ML A in Muzaffarpur
Why did he return 1n Gorol? Tension Is
prevailing in the whole Siate This is not the
question of the Sta'e but of the whole of
India At first they raised the Mandal issue
and today they want to conceal such a big
conspiracy by raising Bofors issue, they
support the Chief Minister, all of them have
joined hand with the CM How they do not
want to listen the reality Therefore, through
you, | urge upon the hon Home Minister
should give a stalemen<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>